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LEGISLATIVE ASSElf,BLY. 
WedntJ,Bday, 16th 8eptember, 1949 

The Assembly meL ill the Assembly Chamber of the Council Housesti 
Eleven of the Clock, Mr. President .(The Honourable Sir Abdlll' Rahim) 
in the Chair. 

MEMBER SWORN: 
Mr. Noel Victor Housman Symons, C.I.E., M.C., M.L.A.. (Govern-

ment of India: Nominated Official). 

HTARltED QUES1.'IONS AND ,AN~WERS. 

(a) ORAL ANSWERS. 

R'BCBNT MEMORANDUM· OF GRIEVANCEA llY THE PaESE! ASSOCIATION OF 
NEW DELHI. 

41. -Mr. It. O. lf8OlY: (a) Will the Honourable the Home Member be 
'f>!eased to state whether he is aware of a memorandum, dated thp 22nd 
AUg'ut'lt, 1942, dmwn up by the Press Association of N{I.w Delhi for 
presentation to His Excellency the . Viceroy and Governor General in 

. which certain He,·ious ("()mpJllints hnve been mafia about the restrictions 
placed on the wOl'k of ]),·es8 correspondents hy .the censoring 'authorities? 

Ih) It,! it, u fact t,hat the memonmdum Will> drawn up unanimously b1 
2:i l)"oI'lR (~o/'rI'8pottdent"', including Messr;;. Standish (represent.in~ the 
Momin" Hr.rnld ~\Ild North American Newspaper Alliance); BflrrignD 
(rcmresenting tht' Ulli~pcl Pre~<; of AmE:'riea) Holbllrn (represPlltiug the 
TimeR of London), Waterfield (rcpre~enting Reuter!!) 'und Emeny 
(repre;!enting the Nr.WR Chronic1r, of Lo .. d,lfI), besides reprefjlentatlves of 
H,,· MuncheR/(lf G1wrdian. t.Jlfl Press of New ZE'B10nd, th.e Statesmfln. th6 
'rimeR of India, Civil amI MilitaTlI Gruwtte, MadraR Mail,:\;;;;or·;:lted 

. Press of Tnditt, the United Press of ] ndis. and the Orient Press cf India:' 
(e) Will the Honouruble Member iil eharge briefly summarise the 

gl·ievnnces referred t{) by the Press Association in ibis meIn<n·sndum, 
givin~ at t.he some time t.he Oovernment point of view in regard f,r, each 
point? 

(d) Whnt. lire the difftlrent authorities exercising (·enso,·ship ovm the 
functions of the Press correspondents Rt ~ew Delhi ,in respwt of publicity 
in India anel in the OVerR~l\S Press, ~spectively? 

{e) What i~ the scope and nature of "p .. ess ndviaing" ap&n!rom 
formal (,Emlmrship- to which th(' Retivitie~ of t.hese corresDondentp have' 
been subjeqt? 

t'Tbi8 quest.ion bas .been pOstponed to be allJwered on the 21at SP.pt.embe.·. 1942. 
( 163 ) 
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(f) fs it. a fllct. tHat one of the -compfl.\ints mentioned in t.he aforesaid 
memoranduln is that in messages for publication in the OverSfllls Press, 
Press Advistll1l require undue preference to be given to th(1 overn en~ 
point of view and that restrictions imposed on the transmission Elf news 
relating to the political situation render the presentation of n balanced 
picture of the situation in the country diffioult? 

(g) Is it' a fact that no message referring to Ol'dimmct' No; XLI of 
1942 published in the Gazette of India Extl'aordinary, duied the 15th 
August, 1942 (which, iNter a.:ia, legalises the shooting (If au;" Jwr!;()ll to 
death if he "appears to be about to attempt" to do ~' .:roi tiNt might, 
endanger Or damage any property which it is the duty of n Capt.ain, or 
clny soldier authorised bv him, to protec:t) was allowed to be sent by 
accredited correspondellt~ of overseaR newspapers and newli agenc:ss 7 

(h) Is it Il fuct that t~e purport of the comments made by 1 ha Pres.· 
in China 011 t.he policy of the Government in arresting Congre::;s leadeJ.lI 
and adopting repressh'e methods, wn~ not ullowed to be published in· 
the Press in India? 

The Honourable Sir :Reginald KuweU: (a), (u), (c) lind (f). The memo-
randum in question was not nddressed to the Government of India .and 1 
can give no informntion with regard to it. 

(d) All press messages leaving or entering this country 11.1'0 subject to 
military censorship. There is no general censorship of messages intend-
:,d for puplic'ntinn cinl~  in Tn-lin. hut "~' 'ntl v. in acrordance with the agree-
U1011L reached with the All-India Newspaper Editors' Conference. orders 
were iss ~d by thp. Chief COlIUllissioner. Delhi. requiring factual news relat-
ing to the preRent OIl~SS disturbances to be submitted for scrutiny before 
publication ill the Delhi newspapers, and 8S soon 8S the uecel'sary IlTrBnge-
ments cnll be maue that R'crutiny will be conducted in BRsociation with re-
presentatives of t,he Press. 

(e) Press eorresporidents t. e selve~ frequently submit messages for 
advit'e tfJ the press advising staff. Alterations in outgoing messages from 
6orrespr)Qdellts are sometimes desirable in order t~ t the message!> may be 
88fely transmitted out of Ind:a by "beam" wireless without giving informa· 
tion which would be of value to the enemy or which would unnece!4sarily 
provide material for enemy propaganda. Such alterations :lre made. so 
far as is possible. with the corre!:lpondents' consent, hut IU'e ultimntely 
dictated by military considerations. For similar reasons, it is occasionally 
necessary to advise against the trlrl1smission of a whole message. 

(g) and (h). I am not prepared to disclose details of the working of 
Military Censorship. Certain comments from Chinese nCWSpBpCl'8 were 
Nubmitted for Pres;;; advice and the advice given wfls against publication. 

JIr. K. O •• '011: Did the Honourable Memher suy thnt the tntlmOrB"-
dhm in queRtion was addressed to the Governor Geneml? 

fte Hono1ll'&ble Sir Begln&1d JlazweU: T snid t.l ~  memOrMldlllll Wll~ 
not addrcRsed to t.he Government of India. . 

1If. K. O •• '011: My question was whether'the Honourable the (' t~ 
Member iii aware of the faot that a memorandum of this kind was sent'!" 
r~ so, why should he not go into the memorandum straightaway and answer' 
~~~~? " 
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fte Honourable Sir BeliDaJd Maxwell: A copy of t ~ memorandum 
was sent to me, but it was not addressed to me. 1 did not give official 
attention to it. 

1Ir. E. o. B8OIY: III so fur as thl" memorandum contains ne~ tioIlEl 
relating to a Department for which he is responsible, did he not think it. 
necessary i.e go into the facts alleged? 

The HODourable Sll Reginald Maxwell: If it is u question of taking 
action on t.he memorandum, the memorandum must be addresRed to the 
Home Department. If t.he HOllie Department. Rre reCjuired to tnke notice 
of it, I cannot take up a memorandum which is Ilddressed to somebody else 
and mkke independent enquiry about. it. 

Mr. E. o. :Keagy: Now that attention has been drawn to this memo-
randum specifically in this. Rouse in relation to a matter which is the 
direct responsibility of the Honourable Member, is he prepared to give 
answer or not to the question that I have put? 

The Honourable Sir Repaid Manen: I am J,lot prepared to take up 
a memorandum sent to other people. 

Mr. K. O. Beoav: The 'Question is put on the bRSis of a memorandum 
which the Honourable Member admits he has himself seen and which re-
lates to his Department and why does he nob answer the question? 

(No answer). 

Sardar Saut Singh: Docs the Honourable Member mean that if the 
Honourable Member in the capacity of Sir Reginald Maxwell comes to 
know of certain fRcts. it is not h:s duty to look intO those facts and see that. 
justice is being administered in the COUJltry? 

(No answer). 

PaDdit Lakshmi Eanta Kaltra: I do not understand the silence on the 
part of the Honourable Member. He does not answer any question pu' 
to him. -

1Ir. PreBldeDt (The Honoura..ble Sir Abdur Rahim) : Next question. 

ta.* 

FILMs PRODUCED AND DISTRIBUTED BY TEE FUM ADVISORY :BOARD. 

48. *Slr P. B. lama: Will the Honourable Member for Information 
and Broadc811ting be pleRRe.d to state : 

(n) the numbel' of films produced and distributed by t.be .rUm 
Advisory Boord since its inception; 

(b) the average cost per foot of the films so produced; 

(c) the Iilteps that are heing takcn to ensure the efleC'tive and rapid 
production and distribution of Indian news-reels; sud 

tTbia Question hal been postponed to ·be anawerett on the 11" September, 1942. 
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(d). whethl'l' Ull" Ilctioll has been tuken to co ordi l ~e t ~ require-
ments of the Department und the Deftmce Sel"'ic6s WIth 
regard to film productiou··/md distribution, and if 80, what? 

fte Honourable Sir .el1n&ld Kuwell: (a) The nlUllber' of films Pl\)-
duced by ~ e }<'i1m Advi~or,y BoaTd since its incl'ption up to do.t.e is 40. 
The number of fihris distributed by the Board so fnr is Sf}. 

(b) (1) The average cost. per foot. of filmfl produced fa\" the BOBrd h,\" 
commercial prod ce~ is ~, 9,' . 

(2) The lIVerllge cost, per foot. of illll~ pl'()(hwed h:v-,. the Houl'd's official 
units including salaries of staff and travelling expenses iPl: Rs, 8. 

(c) The Twentieth t~ t. r'y Fox, Corporation hu'Ve l r~  al'l'llngernents 
for the production and distribution of Indiun new" reels l d~' ' the ntlmc 
Indian Movietone news. 'I'hey lmve en~llged Rix camermntln to film even ~ 

and functipns in the varioll" parts of India. TIlt'S will bl' distl'ibuting this 
Indlan film materilll, wit.b U' snit.able portioll of or('i~n newl'\ it.eTlH; amI of 
items supplied offir.iaUy relating to Indiun troop~ in In(lill lind tlbl'ond lidded 
to it, 8S a weekly or fortnight,ly TlC'W!! rt~el ill Hindw'Ituni. 'ng~di, Tnrnil 
and Telugu'to theat,res ill India, 

(d) e e~tiol  of co-ordinat.ing HIt, }Jroduetioll alld dil4ribut.ioll of 
films required by the Department, IIII!) the Def-enc(' Services haR been (~onsi  

del'ed; hut, liS the kind ot tihlls l'Pc(lIired and thl) IIlIaience uil-nod at. m'll 
different, it is not, poss; ll~ wit,hout pr(ljudicfl to ~ ty flnd f.,ffieilme,v to 
pool the activities of the two Depurtment" in this field exeept lit Ollt.' or 
two stages. The staff 'und equipment of both the producing organisations 
Rre fully engaged on their own work and theft' would lw no nav:mtage in 
pooling them. At stages of production where pooling is possible, aR fOl' 
instance pro \ess n~ und the supply of raw film, arrangement..is bl'ing made 
for f.he work of the two organiRlltiOlU> t.o be clI'ITied on by the !;arne ageney 
or at the same place. And whenever any of the filmR produced by the 
Defence Services are foulld t.t) be !mitable for theatrieul (·xhihition alf;o, 
they are d:stributed by the Film Advisory Board. 

Pandit Lakahml Kanta lI ~tr ' Will the Honourable Memher kiudlv 
enlighten the House about this: whnt, pf'r(,pntt1g'C> of these A~ l ~ wer~' 
JJro,lllced under the. direction of the Honourable Member's Department or 
under the d;rection of the Deff'nce Department? 

The Honourable Sir :B.egilllld :Mowell: These Hl-l filtnR distributed con-
sist of 40 filmR produced hy the> Film Ar vi~or." Board wh:ch I huvp nlrendy 
mentioned, 39 films recpived fJ'om the Minilitrv of Information, London. 
six films produced by the Dirf'ct,of of-PubEe Relattons a.nd four films of 
A. R. P. produced by the Bombay Government. 

Pandit Lakahml Kant& Kattr:!: 'Do I take it that no flInt has been exhi-
bited  which has been sent from America? 

The Honourable Sir .egiD&ld Maxwell: Not unleRs t,hey 111't! includ(!d in 
the_39 films received f)'on" t,h(· Ministry of InfomJlltion. l .. ondon, 

Pandit Laklhmi Kant& Kattra: Do I t.ake it, Sir, that the HOllouruble 
Memher'sDepartment has no Gb.illction to Amerieun film!! 8S such being 
exhibited here on this matter? 

The Honourable ~ir llIgiDald JluweU: el'(~ iR no restriction Sf) fur 
M J ".rn awure of. 
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REOENT -DISTURBANOES IN DEI,m. 

44. *JIr. It. O. lfeogy: (8) Will the Honoul'Ublc the Home Member be 
pleased to make R statement regarding the (\iHtUl'bttncps I;i-mt Look p:ace 
in D1:llhi since t.he 9th August last and the stCI'H taKlm to q{lell them, 
referring partieul/lrly to the res lt~ng destruction of, or damage to, public 
property, loss of human iife and ot ~r casualties, und the O('clls,onp on 
which fire hnd to be opened by the Police or the Militllry? 

(b) Have al:egatioml of any excesses eommitted by the Police or the 
-Military in tllllt connection reached Government or the local adrniuistra--
tive au'thoriticR. and if so, t.o what effect generally and with whut result?_ 

(c) Is it a faet that stray firings were indulged in by liroors in the 
Pahnrganj nrell us II. result of eertain uds of hooliganism thet'e, in the 
course uf which several perRons, including pa!.danl1l1hin women were shot 
at, while actually int:lide their houses, and that (,me at ~ st of these 
perRons was sleeping in hiR bedroom while he was hit? When werd the 
acts of hooliganism in thAt locality committed,and how long kftet-that 
werc the firings resorted to? 

(d) Is it .t fact that the J;egistration of the Hindwdan Time' staff 
correspondents was cancelled by the Deputy CommisRioner of Delhi 
becllllRc of their failure to get the (~o nt relating to PnhuJ'g'anj tirinll as 
published in that paper, "Press advised"? Was the accuracy of -that 
account ehailenged by the Deputy Commissioner or any onl! elso at any 
time? 

The Honourable Sir Reginald :M&Xwell: (u) 'r l~ official cOllllIluniques, 
ARRociat.ed PresH of [nelin llJet;RugcR and other reports which 1>he Honounrhle 
Member will-find reproduced in *e issues of the Stat(lltfrtltlt of t11C 11th, 
12th, IHth find 14th Aug1lst give II suffi('ient,I:v, dear picture of tho tliiiorders 
in Delhi, :lnd Tdo not think it, nccellSltry to make any further stllte!llcnt. 

(h) AlleA'ftt-iol1s of Police und Military excesses hlfve come to the notice 
of Government. All 1.he repOl't,g which have been received indi(~ t.e how-
ever that on 'th!1 eon{rnry firing was stl'ictly controlled Rnd perfect di,.;cipline 
was maintained thl'01lghout-among t.roops and police. 

(c) If by "st.ray firing" t;hl' Hono1lrahle Member meum! the uncontroll-
ed trod indis(~rirnin  URe of fire-arms. I mU!'It answer wit.h an emphnt.ic 
negative. At. the RUHle timB I must ask the Hononrable Member to under-
!'Itand that wh!,11 troops or Jlolite ure c( nt~tr illecl to lise fireRrms t,o disperse 
a crowd or to defend life and property agai.nst rioters it is inevituble that 
other perROnI'; in the vic·inity should sometimeI' he hit. ft is one of the 
lamentwble resultt; which Ilre liable to follcl'v when crowds get out of haud 
and commit excesses thl\t i~noeent p~rsons may suffer as well as the guilty, _ 
but thl,lt-there was Rny delthernt,p firm/! at innocent person I' i .. 11 1l1c.tHlh'ous 
accusation for which there iF; no justification whntever. 

(d) Tho regist.'·lItion of the eorrespondents of the new8pllpe~ lIlentioned 
was cQrwclled hy t.~e Deputy or niss~oner with t.he fun Hpproval of the 
G<;>vernment ?f Iocha! because certain p~r gr p \l in their messages con-
tallIed allegatlOns. whICh were clearly deSIgned to arOUR'e prejudice R'gl\iust 
the tT?OPs and neIther t~e corre!'lpondentl'l nor the :Edito,' made Rny -attempt, , 
~ venfy t ~ rotn offiCIal 'IOllrce~. Subsequent investigntionR vt~ failed 
to substllntmto thC' truth of t.he ne~lI.tions mooe. -
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Mr. It. 0.118011: Will the Honourable Member be pleased to state with 
reference to the press aocount in this connection  which of the particular 

eg tion~ are inaccurate, and how is it that no contradiction hilt'; ever 
appeared from the Government on this point? 

'!'he BoDourable Sir BegiDal4 1luwei1: Is the Honourable Member 
referring to the anRwer to part (d) of the question? 

lIr. It. O. lIeogy: Yes. 

'the Honourable Sir BegiDald Kawell: 'The items which led to tiu.\ 
dncelIRtion of the registration of the correspondents of t,he Hinduf'tan 
"it~r.R were the paragraph eptitled "St1'8Y shots fired" in the report "Im-
provement in Delhi situation" on page 6 of the iSRue of the 14th AUg'ulit and 
the leading article ent.it.1ed "Prevent it" in the issue of the 13t.h. 

Mr. 1[. O. 1Ieo.,.: I wanted to know which pnrticulll'r in~ident referred 
to' in t.hat account had been found to be iuaccurnte on enquiry. The 
1J.c('.OlInt l~ont ins l'Pferences to many incidents. 

'1'he Honourable Sir BegiDald Kawell: I said in my reply t,hu.t sub· 
sequent investigat.ions have failed to Imbstant,iate the truth of the allega-
t.ions. made. ' 

lIr. It. O. Beogy: Do I take it then that the statement that ihrce men, 
including Mr. Koshal, a clerk of General Headquarters, and the nephew of 
Mr. L. P. Vanna. R Government contractor. were shot dead is not, sub-
Rtantiated ? 

The JIoDOUl'able Sir BeglDald lluwell: Which persons? 

1Ir. It. C. lIeogy: 'fhl'l-'l' men including Mr. Koshal, a clerk of t (~ 

General Headquart.ers and the nephew of Mr. L. P. Varma, /I Government 
Contractor, were shot dead. Was that found to b(' inaccurate, becR\I!w 
that is under this head II Stray Shot.!; Fired"? 

, 
'!'he Honourable Sir Beginald KuweU: I did not !lay so; it mayor l1Iay 

not be. What I said was that the allegation that there was indiscl'iminak 
firing at innocent persom; Wlt~ entirely false .. 

Mr. ~. O. 118011: I shall have 10 put. It few more points in thnt ease. 
For instance, it is alleged that the soldiers chased a man right up to the 
staircase in!!ide Mr. Vnrma's house and fired a shot in his stairCll'Re. Tha 
spent bullet is still intact with Mr. Varma and there is a mark on t.hf! wall 
of the !!tail'case in hill house. Has that been found to 1)(·' in ( c t'llt(~? 

Are the soldier!'> el'Iwcted to rl!n after men and Rhoot, t.l ~ Il in ~ dp. the 
bouse? 

Tb,e Honourable Sir Be,inald ltuwell: The Honourahle Member hu.s 
admitted thaL it, \\'U& 1\ stray.hullet and Mr. Varm8"R stat,ement has been 
recorded by the Cit;\, Magistrate o~ the suhje!'f and he admit" it. too. 

1Ir. K. O. Beogy: Who I\dmits it? 
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fte HODOU1'able Sir ReglDald KaxweU: 1 did not HaY·that there werB no 
·stray shots in the firing. T said that there Wt1re. 

Mr. It. O. lfeogy: But the point is whether the soldiers chB\o;cd ,1 man 
right up to the 8~irc so in!lidc Mr. Vurma's hOllstl Ilnd fired n Khot. in bit-; 
staircllse. It is II. qucRt-ioll of. running into It private house. 

The HOllOurable Sir BegiDald ][UWeU:AK J said there is no substantia-
iilJD of that allegation, and it was made in the HinduBtan TimeR before 
any nttempt. wm; mude to enquire inl:o the inei(lent, 

Mr. K. O. Beogy: Tlw next. allegation iH thai, thc !mldiers fired shots nt 
'people Ht,nnding on thetl' halC'onifls or peApin,:! t.hrough the window!! ill HfI.l'Illn 
Strl'l'{ , 

"The Honourable 'Sir Beginald KuweU: T tlany thltl" 

Kr. K. C. lJeogy: Thtm tlwl'e iH anothel' statement on which 1 should 
like t.() have tho HonourRbleMember's testimony. Sardllt' Teja Singh of 
the X-ray Department of I,he Irwin Hospit,1\1 made 8 statement that he 
was sleepiJlg in his house when he re ~ivec ;  injury. the hullet lvin~ 

come in t.h!'ough somC' window, . 

The Honourable Sir Reginald Kaxwell: Mr. Teja Singh lllN himself 
stated hefo!'e I he Magistrnte thn!. he WIlS hit by It bulltlt in the left ann unc1 
be Ildded "A little later I came to know that 1\ mob WRR fil't!d nt, and Twas 
hit, Ilc(~identn II".". That. i~ l'xactl". wbat I said ill ~' :lIlSWf'I' I (} that 
~ ~~, . • 

-Mr. -K. O. Jl'eogy: He C01lld not be hit when hI' waR lileepillg inside his 
hOll/le, H()\r cIoes the HOllourable Member IlCCOUllt for this? How is it 
that If mnn Iwtllall;\' sleeping' inside his house could he shot at? 

, The Honourable Sir Reginald lluwell: He WIlS not sleppin~, Hll hinl-
·self !lays t,hllt 'hl' was entering the house. 

·P&Dd.lt Lakihml'K&nta 'K&I\ra: IA it a fnct that t.hf'se hulletll lllld n 
special knaclt of entering into rooms through wimlows and f()l1owing mell 
·to staircMes il\l~ide the hOlises? , . 

. The . Honourable Sir Beginald JluweU: Bullets Ilirve " ct3l·taill IImllun' 
of penet-rutinn: t.he Honourable Member eRn find thnt hy experiment jf bt' 
~AA. • 

. 
Mr. K, O,'B80I1: Referring to the answer to purf. (e) of m" question, 

will the HOllourabla Member please !!Ity when and. how long l t( ~ that werl" 
the firings resorted to? 

The Honourable Sir JtegiDa1d lluweU: The firings took plall(' in ordm' 
to suppress the hoo1iganiRTn while it was going on . 

• 'I r.~. O. -..,: Has the Honourable Member applied hi" mind to 
'dns particulAr point or iR he giVing an answer off-hand? 
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The Honourable Sir Reginald ~eU  1 have, I think. answered the 
HonouftTblc Memher's question t,houghtfull,V in my reply already reaa. 

Mr. K. O. BeoU: Is the Honourable Member perfectly SUff! tllilt the 
firings referred to in. this statement actuaUy 't,ook pl c~ just when the 
hooligunism was being oommitted. 

The Honourable Sir e~d KuweD: 1 think 8 detailed lild of n \I ;l ~ 
Rhoot.ing showing the exact dumber of rounds fir(;1d .... 

" 

Mr. K. O. B'8OU: It. is 11 question of t,irne Rnd not thc'jntm'val. 

.',J(r. GoviDd V. Deahmukh: To reRpect of purt (h) of the reply in which 
the Honourable Member has stated that the reports which have been 
)'ect!j"ed den,· the ulipgations of ('xcessi\'e UStl of force, et!'., mo.y J know 
from whom were thE' reports reoeived. and if any enquiry WRS mllllf' , who. 
made it? 

'!'he JIoDourable Sir BeiiDald Jlnwell: Does th", Honourahle ,~ e,.. 
want to know on what basis· T madE' t.his' reply? 

111'. GovlDd V. Deahmukh: '~. 

fte JIOA01Ir&ble Sir J&eablald ¥aweD: On the si~ of iniormation 
>lupplied hy the o icel'~ conccrlll'd including detlli e~ ~('cOl nts of whn,t took 
plaoc and nimlherR of rounds fired nnd HI/> l'erflOnfl lIl]ured and t.hp (~ll

RtRTlC(,t' "in ,vhich tlw il.jurieR t.ook place. 

Mr. 'Govind V. Deshmukh: Werl. 311Y witnesses in the localitv \'xulnined: 
by the o icc~ and "'f·re'the repor1 <; 1T1I\d·p. by polic('m(ln or any nt,hpl' officers. 
in high pOAitions? 

'!'he Honourable Sir ReginAld JluweU: It is t,heir il ;in( ~ oI in know' 
all thpl'>(' netliilil. TIU'y themselves go in.to every case. 

Mr. GoVtnd V. D .. hmukh: r wunt. to know whether tIlt' HOl1ol1l'ahlc' 
Member has satisfied himRelf that enquiries were mode from perROD!; in 
the locality Rnd rounda.bout wher", thElRf' incidElnt,1l t,ool, plaet' ~ officnrs. 
in high runk? 

The Honourable Sir Reginald JlaweU: I lUll snli!<fied I.hnt !.he reporttl 
which I linn: mceh,·,a were made wit,h full knowledge nnrl IIfipr ade(Iuate 
enquiriclol. 

Mr. Lalchand Bavalral: Mlw 1 know fl'oll1 till" HOlloUl'ubleMcmilCl' if 
he is prepared toorder 8 judicial enquiry? H not. why not,? 

The Honourable Sir RegInald MoweU: 1. hn,,1' nTl'llllrl.v rlf'lllt with '·he· 
question of enquiry in my topeech yesterday. Sir. 

Mr. Lalchand Bav&1rai: It il; not 11 question or u. deplU'tlllcntlll 1lI1l1uiry 
that :r tim. Mking about. I lUll 11sking if the Ronl?urBble Member il' the· 
face of these very serions Illlegatiom; in a plRce lilee Delhi il; vrepnred to. 
s ~i,st~ t.he r.ublic by n public enquiry in a judicial manopr? H not. why 
not? 
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The Honourable' SJr Regn:,.ald Kuwell: 1 do not know whether the 
Honourable Member WII,,; ill hi!:; pluce .when I waR spooking y£st"rday, l-ut 
if hc will gin-attention to that he will underfltand tile Ilttitude of Govern-
ment.· 

Kr. LalchaDd Navall'al: I. would like to have thB answer of the Hon-
ourable Memhel'. 

Sardar Sant. Singh: MfiJ J ask the Honouruble Member jf be iK aware 
of t.he prov;"iofllol of thu Criminal llroccdurc Code, which requires a III a:;!"· 
tenal enl} \111',;' tt be held nfj ('1' euch I-lUch incident., like tiring, or rlenth due 
k causes ,jrOlIi firing:' 

The Honourable SIr-RegInald JluweU: 1 am fully aW:ll"t: o! it. It 
I!ppears that, the Honourable Member isn't, 

Sardar Sant Singh: If t.he Honourable Member is . 6w"re, it f'eem; that 
he does no!> WHlli to Itt' IIwnr", , lIns hp. held any magisterinl eUCJuiry into 

• theRe death",:' 

The Honourable Sir Reginald Jlazwell: No, Sir, 1 am not ,: gistl' tt~, 

Sardar Sant Singh: Are you not expected to know that all iuqueHL report 
is prepared h;V a magistrattc (m the death of It person killed in t.his ~tl ; ion? 

The 'Honourable Sir Beginald Maxwell: Yes, Sit,. I havf1 b·(>p quoting 
from Illugi!-ltrateR'· I'eports in t.he answers 1 have given to this, 

Sardar Sr.nt Singh: II~ an." mRgiBtrate held any inque!'lt int,o t;heB8 
dnnt.l ~'? 

'The Honourable Sir Reginald Jlluwell: Ct'rtuinly, I imaglhl", Sir. A~ 
T Kny, thellc reports WI'.!"P. :;;ignec1 ~' .the i~;V Magist.ratp. 

Sardar Sant SiDgh: \Vt;l'l: they the rllports 11lude at lUI inquest.:' There 
iii u cli t l'e\ll~e in It rrll gistl' t'l~ !'.itting ·Ilt home umt tlending ill II report ond 
in making ftll inquest report, Does ~ e Honourable Memher undentand 
tho di ereIl~ l (~tW I'  the two? Will he please (.(~ll intI whet.ht·!, nn inquest 
report Wits made:' 

The Honourable Sir ReginAld Jlaxwell: I do not lioubt that thE. l&w was 
\lll~  cRr1'i,:d Ollt·.· • 

Mr. Presl.~ent ('l'\H' HOllo\ll'oble Hi!' Ahcllll' Hllhim): Next question, 

t .~ ~ .. 

PRoSECUTION Ill' THIr. :t<;DlTOR, I!:TC., 011' THE H'NDU87'AI ... ~S AND Ot' 7'BI':' 

HINDUS'I'AN' 

H. $JIr. It. O. N8OIY: (a) Hus tho HOllouruble the Home Memher 
r~ceived ,n ~ ll repol't; of the pl'oceedingR that took place before the Addi-
tional District Magistra.te .of Delhi in connection with the Pl'oBG<!uilon of 

tCancolled, the very quest.ion ha"inl! heen put down as Rtarl'ed qUl'IItion. No. 100·· 
for answ"r 011 a KuhMeqlwnt. dot", 
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the MQ.naging EditOl' and ~e Pl"intt'r and P li ,l ~el' of the H indul/ttm 
~'i,,"e . us well llt4 the Bditor and t.he Printer und l'ublifolber of the 
Ir;ndUltan, under the Defence of India Hull's £01' acting in de!131wll of 
an order of the Chief Commissioner of Delhi, (lated the 1 nh August l8st, 
directing the editors of all the newspapers of t,he Provinee not to publish 
more than three columns of news relat.ing to the mass movemer.t ,sane-
tioned by the All-Indio. Congress Committee anel the melt.Slll'es adopted by 
. Government to deal with the situuticin? 

(b) lis!'! the attention of the Honourable )lembel' been v rti( ~llrly 

drawn to the ohservatioll of the MugiRtrot.e to t·he effect. that one cannot 
'. compare 11 mass movement stlndioned by the Congress and tt.e present 
disturbances when t.he Ilet.ails of nl ~ fOt'mel' 1!.l'P not, known and never Rnw 
tile light of the day? 

(c) HavhlJ( regul'd tu t ~ nilUl'e of Oovermnent to prove un.v 'ComU:lC-
tion butweell t,he undiscloseu Congress programme :i..n<l th" willa-spread 
disturballees t.hat took place in the country, will the Honourable' Member 
be plen~ed to state whether this prosecution was nndertnken hy the local 
. administrative Iluthorit.it,s ufter t,aking nn~ (·ompet·ent legal opinion l~ l the 
most vital point. at. issue? 

"the Honourable Sir .gloald KuweU: (a) Yes. 
(b) 1 have read the Magist.rate's ordel" Rnd Clln find' in it no passage 

in the l ~l\l .ge quoted by the Honournhle Mt'mhflr. The :lctI1H) woroin,:: 
. o~ the relevant pl)rtiun of the order WIlS liS follows: 

"1'ho disgr~lcei l acts oi violence and sabotagtl t.o whjc·u the mob 
had r~co r8e ('an be Kaic1 to he indirectly Uto r~~slllt of the 
general Congrl'ss prog1",mme of civil disobedience but it clln-
not be said that they were part of the original nlU'IS movoment. 
for th!} simple 1'8l111on that it hal; not bell" shown what that 
movement wal'l.·· . 

(c) The caso was P~ t into court by tht: Police after the URIIII.I ,)crutiny 
·by their prosecuting stuff nnd ",'as conducted in court by the T'nblic 
Prosecut.ol'. .. 

1If. 1[. O. :R8OJY: Ii; it. not ufu.ct that the local .Public Prosc(mtor 
. admitted thl)t there was not,hillg on record to show what was thp. progran.imc 
of tho All-II'.dil\ on~reR~ CommiUee or of the mass movement w ic~ they 
had sanctioned:' 

fte Hooouable Sir Reginald Jluwell: I do not think tht'Te:8 lion)' 
profit in discussing i'1 detail thti proceedings which took place in Court. 

JIr. It. O. :R8011: I wtlnted t·o know whether the Government Prosecutor 
himself made this admisf.lion in the course of his argument and v.:hether it; 
is not rcferrtid t.) j'l t.he ord~l' oi the magistrate? 

'!'he Honourable Sir Beginald JluweU: T should I'uq nire notii3p 01 that 
as r have n,A. ''jhe magistmt,e',. order before me. 
lit. 1[. O. :R8OI1: Is the Honourable Member also awa.re of the UJlIgis-

·trate'li following observution: '1 ~  not satisfied that the deUlonl tr ~ l".s 

and disorders which fallowed t,he IUTcst of Gandhi nnd other Congress 
leaders. and the ma.ss movement t41ll1ctioned by the All-IndiR Congress 
-Committee nrl:' olle and th'3 Illlme·. 
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'fte BODOurab1a Sir Begbiald Kuwai!: That is a I document to which 
.-anyMember can have acceea. 

Mr. E. O. lfeol1: Thl3 Honourable Member quoted a pa.rticular p&.sssge: 
'1:\0 I wanted to quot.e not~llr pa.ssage. 

tf7*-a*. 

SEA-BORNE HuPPt..IBS OF SALT TO 'tHE ~AS N biDlA AB.EA8. 

'9. *Kr. E. O. IflOgy: (,a) Will the O ollr~ le the Finance ~ero er 
please state ",list al'e the areas in Eastern IndJa that depend mamly.on 
.sea .. borne supplies of salt from Liverpool, Red Sea ports :\nd nd~~ l 
ports'! 
(b) What ill the approximate normal' ver ~e n ~l consumption .Jf 

salt in such areas, IlIld how tn \Jch of it approxJmately IS usually ~et by 
1Hlch se orn~ <;lupplie<l? , 
(c) Are supplies of sea-)Jorne salt being s~e dily ~n int ined, or were 

there all>, I~cert illties ubout them at ~y time dunng the IIISI; few. 
months? 
(d) Have OOVBl'IlnUl'lt. cOD!itidered the possibility of supplies of des-bowl' 

salt being cut off or seriously reduced in' certain eventualiliies? What 
are the practical possiuilit.itls of replacing sea-borne salt· altogethE'r by 
supplies from the Government's inland salt sources, .from the poin~ of 
view of workdoble cupucities ot these sources and ci~ties of regular eon-
veyance to the principal (~e tre  of distr:butian? 

(e) What pogresK hllo ul'en made in the deyelopment of manufacture of • 
salt from ses-wllter ut suitable centres near the Bay of Bengul't Has n~ 

·special step been. takell in this direction, having regard to the difficulties 
of the supply. of sea-borne salt which t.he· Eastern J?rovinces hnve, or .:.nay 
have, to face? 

TIle Honourable Sir Jeremy BaiImaD.: (0.) Assam, Bengal, moqt of Bihar 
; and the northern J,!lrt of Orisso. 

(b) 

Bengal 

Bihar 

Av .. age annual 

coDsumption. 

YO lakhs maunds 

66 " 

12 ., 

SoU"'" of • 
eupply. 

Entirely soa· borne. 

About 40 1,.Jchs "rA 
imported by lea.. 

JoJniiroly _.borne.· 

(c) Owing to shippillg difficulties caused by the war situatio:l, ;;mpplies 
of sea-borne salt could not rASch Calcutta in substantial .qualit:ties during 
·the first seven months of this year and consequently stocks ran very low. 
The p,,)lIition gave rise to some public uneasiness. Since then the matter' 
has been taken in hond. by tJle GO\'emment of Bengal and the Government 
of India.; ships have been provided and sea·bome supplies of SAlt IAre .now 
reachiofr Calcutta ill fair quant,ity. . 

tThe .. q1leatiOll8 haY\' ~  pollt.poned to be IoDlIWered on thr 21lt September, 1941. 
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(<1) Yes. Government's inland 8:Ait somcet;, HUJJlutana, Kharughoda 
and Khewra between them pl'Oduce anIlually about 140 lakhs of :.'1aunds,. 
nearly the whole of wh:ch is required for Central, Upper Ilnd Northern 
India. market.s. It iI,; not l)ossible, to expand production in thesf.' l l ree~ 

to uny great extent and moreover they do not produoe the kind of salt--
tilW white snlt-whi!"h tlw pt'ople in the ellstefll provinces prcf!:'!". lIowever. 
there are lllrgt! lItock., llt .R l'llt lll~ which, if necessity uriseH. ~  LH:' u<lod 
to suPVly Be:lgal Rna easH:1'l1 Hlarket... A huge porl.ion of <:.hp. ·'satP'I'lI 
dClIlllud ca,1J be nwt hOlU Kurlll'hi Ilnd WI'stern Jndin sO\l!"ces, The. diffi· 
culty is tran;;1port. h,v mil. If Ili.any time t,hc Ken mute hoiifltne> i po~t,li le, 

rail trauspm'" would lll\\'e to be provided, , 

(e) So far us tho Centrul Government is aWIU'e, little prog .~s ... ~IS b;>f,,\! 
nU1<;e towards t.lltl t1eveloPJ.Ilt'nt of the l~l'lIl slilt industry in .Bengal. There 
are Bt pl'tlSent oulJ seven hmmsed fclctorIeS aml their output it; about 25,00(} 
maun<k . lr. July the !\Iembp,r of the Cent.rul Board of .H.evenut' discubt!ed 
with Ministers of t't'J Bel,gr.1 Government, 'und agreed to ,~ "cll(,me 'for 
t.he l (l( Ur g~llIent of !'ult n (;t.l n~ h,Y villagers in t;uitable Ofl;:\S on 
the Bengal ':leab·)a!'d. Thchchemc eunuot he put int.o force unt] the 
rains have ceased. Even., however, if the scheme produces tLe result,s 
promised, it cun tlppl~' only a fraction of the totul re iretl t;nt.~ of 
Bengal. 

Ill. K. O. lfeOlY:WilI the Honourable Men\ber please indicut.e whether 
i!l the event of sea·borue ",alt .being altogether (lilt off from th" ,Eastern 
l>rovinccs, the. worki 19 of Government inland snIt sources could be sufti· 
ciently Cxp31.ded for the purpose of meeting thl' entil'c demand ('{ the 
EBstanl Provinces:' 

The -Honourable Sir Jeremy B&iaman: 1 have indicated ill my reply 
that  that would hardly h<, possible. The inland salt sources c·;)11Id not. 
be expanded in order to covel' the wholc of the E lt.el~n l'J'OVinC(,F;' demJ.l.no. 

Pandit X·akabmt Kanta Maltra: M,ay 1 kllow if we lire cllrrying Rny salt 
from' Aden, and jf so, what quantity? 

Tbe BoIlourable Sir'JereJ:DY' JtaIIman: Yes .• 

Pandit LakIhn11 Kanta Jlalva: What quantity? 

'1'he aOllourable Sir Jeremy 'RaJlDlan: I hnvp. .not got the figures with 
me. 

Ill. E. O.lfeogy: Will tht Hon f)\)l':th I I.' Memh(lr indicate'the pl·opor+.ion 
to which the preSl,nt· output of Ule inluud 1<1\1(; 1'0111"('(18 could he inc!"eased 
SO that we rt1ight know to what. extent ultimnt.ely t.he Rupply of suIt for the 
Eastern Pro"'inces migM 1>1.1 made it the K\JPply of sell-honl':: lUtI! fulls 
short in the event of tl~e ilell route being Rtoppec1. 

'!'be Honourabl.e Sir Jeremy Ballman: I 'am aft'llid "\ cOllld :'lot. give the 
actual figllrep of t o.~ . In m;" reply 1 haw sniel, how(>\"or. t'.hat tnere are 
large t;tocks (;f Rnjputurtll !'u!t which. if llt:lcePoSit:v IIro~ '. could bfl lIsed to 
supply Uengal and the eastel'n mllrlmt!l. 

lIr. K. O. -1011: 'the Honourable Member "efCI'R to present stocks? 
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'l'b.e Jloncunble Sir leremy Ballman: Yes. 

Mr. E. 0.He911: When [.hl:; I)resent stodc!! arc depleted, I 1m) t~il ing 

·of the normal possibility of expansion of Government-owned inland salt. 
iOllree~ for tlie supply of the tot-nl clem and of t.hn t:ustm'n Provinccs if (If.rtaiu 
-flvenLusEties happen. 

'l'b.e Jlonourable Sir .Jeremy Baialan: If the HoilOumble Member W>1nts 
precise figurel'! I 111" nfraiil llt:' will have t.o put down n question. 

Mr. Lalchand Havalra1: .11.,,& the Honourable ~e  made any lll"rBngo-
ments to see "hat, the salt ffl'm Karachi is exported. if necessary by ruilway. 
to Calcutto. tllld other pluceR? . 

The Jlonourable Slri I,remy .... man: My infonnation is that ~~rl in 

.amount of the Rnlt fl'otn Karachi hilS becn t,rum;pOl-tc/d by rail. 

JXl-'(lltMATJON ABOUT AND REPATRIATION OF INDIAli PRISON£RS o}' W AB. . . 

60. ·Mr. E. O. Heogy: (aj Will the HonolJrable the Defence Mtlwber 
please stare whether any arrangement has been made for the tr'lnsmUiJiull 
of information ol~t Incli:J.l p:isoners of war and Indian civil p'.)pulotiC'll 
from the eneIT' y-occlJpied territories? If so, will the Honourabl(, Malaber 
ind:cmte the nature UI.d SCO)lf' of the arrangements? 

(b) Have any IndulIlii l e~  rep tri ~ed from any theatre of Will' t ~ India. 
as II. result of (·};c,hunge oI p:-isoners of war between the Allied a.nd Axis 
powers? 1£ so, whmiR their toOtal number and what proportion d.Jos it 
hear to the LobI number of prisoncrs of wal' of Brit,ish nationality reli;flsed 
so far u.s II r\'8U](, of suell l'xchange? 

The Honourable Malik Sir J'iroz ][han Noon: (u) Jllfol'Ulution rogfl.rding • 
IndiaIl Prison61'1i; of War and Indian civil population in pnem,Y occ i ~ 

ter:itories in F.llI'OpO is I't!e",ivt.;rt regularly under the .. JnterlJlU i'u;al COll-
vention relut.ivc to tht: trHutllwllt of Prisoners of War" from tbe, ~l' tectil'.g 

Power and the InternlltioHol ned Cross Comm:ttee. 

With regt:.ru 1,., t,eniLorlf'ti occupied uy t.he ellemy in the Far I~~t, 

although Jurall has not rat.ified the Pri80llers of War Conventiou. her 
GUVel'llIl1cnt hn!! jnt.mnted :111 intenticII to ub.de by its covenants. tn 
spite or repc:::.ted lWlU(',.;t:; by His Majesty's Goverllllient Loth LhhlUgh tlw 
Protecting l'owe:' und the Intml)utional Hed CroSK Comlll:ttee for inf;,rma-
. tiOll regarding IJrisenel't; of War and civil p0l'ulat.ion. nothing ht.lB so far 
been forthcOlllirlg fl'Oll, the .J npunese Government, 'fhe J apaneHe ,,\'~~  

roent has, however. agreed to the appointment of Delegates (f tile Inler-. 
national ned Cross Committ,ee 'ut, Hong Kong, Shanghai and lSl,ngkok who 
will repo!'t on coudil.iolls liS Hoon us these have been investigated, 

(b) 'fhe enly exchange of Pr:sonerB of War betwee.n tl (~ A l ~d lInd Axis 
Powers which hlbl tuk!:ll\ rlace was effected in the spring of this year IlCtw(.en 
Middle East and Italy. Tins exchange was arrunged nude I' Part IV HeeLion 
1 of the" Jntern·l1i. •. ·11l1 Convention relative to the treutment. of Prisoners 
oC Wa:-" Which providcR tor t,he repat.riation of perlll/luelltly !lick f.nd 
-disabled. Priscners of War. al1d included three Ind~llns. ·The question. of 
proportion d ~s 110t urif,c, »8 th\'; recommendation for repatriation is C'r.tir:.ly 
goverued by the decisIOn of the Mixed Medical CODlmission emi!o!u.ged in 
t.he ubove mentioned Ccmvf:ntion, which comprises three doctors of whom 
-two lire neutrals aud one tl s\l (~ct of the Captor States. 
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PuuUt I.kahm! ltaDta Kaitn: Did the Honourable Member lOlly tbllot 
three delegate!> bavc belm IlVl-ointed Ilnd have ~~n allowed by the JIlpancs8 
to report upon Indian prisoners and others and if so wben they were 
appointed? 

fte Honourable .&Uk Sir ~ 1Dum _GOD: No; i am "fraud you did 
not heur me IJropcrly, 

. Mr. President (The Honourable Sir Abdur Uahim): The next. U~8tion, 

No. 51, is in eXCt::BS of t.h(\ number 1I1lowed. \. 
, , 

SUGOB8TlON 1I'BOJ( li'BIENDLY }'OBEIGN NATION l'OB LEGISLATION OONFEBlUNQ. 

CEBTAIN SPECIAL Pown.s ON ITS MILITARY OnICERS ON VU'lY IN bIllA. 

til. -Mr. K. O. -1011: (a) Will the Wur Secretnry ~ pleased to state 
whether there WRlI any request or suggestion froQl the Government of any 
friendly fore:gn nation, such as United States of America and Chinn, or 
from ~lly of its representu,j.j\'e& 'present in India, for the enactment of 
legislation t o~isi"g the shooting of persons to dellth by or under the 
ordel's of its military (,fticel't! on duty in India, undel' a dt'gree of ,rotec~ 

tion against legal aetich1 in c:rcumstanccs specified in Ordinancp. No. XLI 
of 1942 published in the Gazette of India Extraordinary, dated the 15th 
August, 1942? 

(b) Has tile 8 •• id Ordina.nce been specially brought to the notice of any of 
these. foreign p"wprs, or or their local official representatives 1D Illdi ~' If 
so, has the 01,lhllUlCt' met with their full approval, or is it considered !,o fall 
short of thei.' ·el.lectatiolls? 

Mr, O. II. Trivedi:. (a) No Sir; no such request or suggestio!. WIlS JOode. 

(b) Cop:e;; of the Ordinanct. we:oe sent to the representatives of foreign 
powers in India, 1 hR\'e 110 information as regards the lntt+lr p:lrt of the 
question. 

EMPLOYMENT ON AcrlVlil SEBVIOB OJ' MBM;alERS OF THE UNIVERSITY ,  . 
TBAIliING CoBPS. 

U. ·Kr., GoviDd V. Deahmukh: (11) Will the War Secretary pleas!;) 
state if the· train:ng, theol'etical as we}} as practical, of the Uui\'ersit.y 
'fr:iining Corps is of the same nat.ure and degree as that of thu Ollictors' 
Training Corps'! 

(b) Will he plea,,;e staie if any Members. of the University TraiLing 
Corps are now put on flny active service? Are Government t ill~ allY 
work from them during these time.s of disturbances; if so, of what nature?' 
Do member;; of tho l lliver~ily Training Corps receive any remune:ation 
or any conctlSRion8 so far 118 their Univcrl'it,y education is cOJ1cf'l71ed for 
rendering such services at present? 

(c) Will r'e plcil ~'  Htate if the Urban Units of the army ure used for 
quelling r ot~, firing 00 mcb:, n.nel protecting Governmellt. properly? Do 
these unile: contain mombers of th<: Univerllity Training Corps? ' 

,"r •. ~. ~', !"I1vedi: fa) As u rell l~ of. the, wal· the training of the 
( tli~e.rs T;u,nmg Corp!! III England, whICh IS now known as the Senior 
'lrammg ,orp~  has beencoosiderably altered and at present there ~re 

,  i ADlWer to this ·queat.ion laid on the· tRble, t.h(; questioner RVi~ exhauated hi. 
qaot.B. 
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diftcrenccs in DlAture lind degree between the training ()f the 8ouior 
'l'l'Uining Corps Ilnd that of. Lhe UniVcls,ty TH&ining Corps in India. Gov-
ernment are however taking steps to improve t.he IOLundards of training iu 
the University Training Corps which will oventually, 'it is hoped, bring 
them up to the some level of training liS the Sen.or Trliining Corp!!, 

(b) No member of the Universit.y Training Corps il' emI)loyed Uti 

~ I tive servwe, nor are their services being utllised in a lIIilitary role in 
the present disturbances, Thc last part of the qucstioll does not .arisc. 

(c) Members of Urban Unit.s are liable under section 9 of the Indian. 
Territorial l"oree Aet to be called out to uet ill support of the Ch'W power 
or to provide guards and to support or supplement His Majest,\" 's Regular 
}'OI'eeb in Indill. 'l'hey can be caHed out at the diHcl'etiuJ1 of the Military 
('oU1mander. 1'hcse units do not contaiu members of the University 
'l'l'oining Corps, As far as 1 am Ilware only one Ul'blln Infantry Unit has 
hel:n culled out. • 

Mr. Govind V. Deshm1Jkh: The Houourub!'e Member l'eferrrd to all 
infnutry uliit that was called out: wa. the reference to the University 
'l'ralJllllg Corps or the urban infantry unit? 

Mr. o. ][. "l'rivedi: It refers to the urban infantry unit; it has nothing 
t(1 do w.th the Univl'rsity 'l'mining Corps, 

Mr. Govind V. Deahmukh: As regards the first part of the question, 
it was said that steps arc bciug tulwn to bring the University Training 
Corps to the sa1110 level ~ the Ottieers Tru ning Corps. Is the ·Honourable 
Member aware that these promises hl1\'e been Inade times out of number 
in the other House as wl'll as here lind lIlay I know what prevents Gov-
<il'rnrlent from impl'ov.ng that tminiug whic:h would enable them to get • 
many more recruits for the King \., Emel'gency COlllmission officers? 

Xr.O. ][. Trivedi: The Honourllble M mber who is a member of the 
Defence Consultative o ~ttee is no doubt aware that in December lasb 
certain propo.als fol' improv.ng ci t~es for tra:ning in the University 
'rruiuing Corpa were placed before that committee, and certuin proposals 
wen approved and nction is being taken on those pl'oposals. 

I 

)[r. (JoviDd V. Deahmukh: Will Government expedite these llt~r8 

whk·h they nre contelllplat:llg s,nc'c lI~ng? 

)[r. O. )[. ~vedi  Goveniment are proceeding with the question of 
the improvement of facilities, with the greatest possible expeditiun; !:It 
prl'sent sOllie of the mattei's llro under ('orr~spondence with the univer-
sities. . 

'MEDICAL TREATMENT OJ' PERSONS WOUNDED BY FIRING DURING RIOTS IN 

NAOPUR AND DELRI. 

. 53. ·1Ir. GoviDd. V. Deshmukh:. Will the War Secretary plel/,PiIe stute 
If persons wound,'d SI; U r~lI lt, of finng by the army during riots in Nl\l5pur" 
~nd Delhi wer~ given \~diclIl treatment bv the doctors in the 8~rvice of 
the Government or allowed t;o be removed for medical treatment hy private 
practitioner!'!, ned. ~r~"<; Hocieties and the Air-Raid Precaution nrgRui .. a-
tions? Wera the public or nny of these organisations or volunteer o"J..rsnisa-
tions prevented fn.m aoing any medical relief work; if 110 'what were the 
reasons? 
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Mr. O ••. Trivedi: In Dtllhi, t.wo Government anlbuluncc8 were called 
out w.tbin a few. minute8 of tlle first firing in the Chandni Chowk on the 
11th Augu,;t Ullq dUl'ing the next few days were kept nt hand so that 
l:ledicul assistulIcc could be given with the least possible delay to persons 
injurtld by the firing of troops or police. Altogether, during the disorders 
in Delhi. [lixty-olle peMlOns W~ ll admJted to the Irwin Hospitul and 
I.reateu by the uovemultlut doctors there, Air-Uaid Precuution stliff 
rendp.red help on several occasions in bringing in ('asuaitil!ls. and peniODllel 
of thE' Air-Raid PrecauLon Casualty Service rendere<hulol'ltvu.luuQ!e ser,vice 
itl th(· Irwin Hospital. No obsturle of any kind was placed in the way of 
private practitioners or private medical societies who showed reaa.ness ~ 
help in treuting persons injured. lLud a certain number of· cases are ]{nown 
to have been treated at private clinics. I 

ThE' .'informu.tion asked for about NII~n; r ill not readily available. 

IIr. Govind V. Delbm1lkh: :\lu)' I kllow if lilly Hed Crost; t;ocictics 01' 
Air-Uuid l)rotectioll organiRlltiolls wert: l'buderiug lUI) help to vel'So ~ iu-
jured in the firing in Ctulnt.lm ('!low k ~l'.ent Iy :' 

Mr. O ••• Trivedi: I huw alreu.dy s;\id that two lll lll ll l~~ were 
called out and t.hut Air Hdid Prec8utioll ;.tllff relld"l'e<i Iwl" fill I Il~ver l 

occusions. I huve got no further infonIlIltloU. 

Mr. GoviDd V. »lIbmukh: l\fIlY 1 t.llke it tllat, th('IIC orgauisations did 
their duty only .  .  .  . 

'Mr. O ••• Trivedi: No such in E(r~nce ca.n be dl'BWll. 

lIIr. GoviDd V. »esbm11kh: 'l'hen what were t;;e~e s( c eti(~s doing? 

Mr.· O ••• 'l'r~ed  The quellt:oll renlly Wilt; whether any obBtllcles 
Wel'C' placed in the way of Hed CrosR Hocietit·8. ('\e. frorn l'en;lering belp. 
Ilnd the answer is thBtno obstacle!! were placed. 

Mr. It. O. 5801J: Is it a fact that in Irwin Hospital blood transfusion 
was refused to lfuch patients on the ground that t,hey were relwls:' 

Mr. O .•. Trivedi: 1 have lIot heard of Bny such il l~tllrwes. 

Kr. It .. O. lfeOl1: Is this allegation known to some Honouruhle .Mem-
(~rr  of the Executive Coun!'il  who are present here? 

SaMar Sant Singh.: Will tire Honourahle Member [nuke inquiry ixlto 
thill' fact? 

Mr. 0 ••• Trivedi: I should l:ke to have notice, 

Sudal Sant Slnvh: Will tre Honourable  Member take notice now 
au(l mako inquiries into this mattfll'? It. il'l n ~el'io " chltrgeof inliumanity 
that is heillJ:' lcwel1cc1. 

.The Honourable JIr. •. S . ..A~e  WiJI ,thf' Honourable Member 
(~nli' . ten; thf' GOVt'l'nrnent liS to the Honourable MemherS who were pre· 
sent and know t,hp I;hing pprso,\l/llly? . 
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Xr. E. O. ]leogy: It ie to the knowledge of certain Honourable Mem-
~eN. . 

The Honourable Kr. X. S. Alley: Who are those Members? 

Mr. E. O. ]18011: If the Honourable Member· wants to know I will 
ll:f;Jltion. 

Mr. President (The Honourable Sir Abdur Rahim): Next question . 
.l\1aulana Zafar Ali Khan. ~ 

'The Bonourable lIr. X. S. Alley: The Members of the Executive 
-Council here are anxious to know' which of their colleagues ~ R present 
,and know this personally. 

An Honourable Kember: 'They are themselves anxious ~ know the 
numeb of thefr collea.gues. 

1Ir. President (The Honourable Sir Abdur Rahim): Next question, 
Maula.naZafar Ali Khan. 

&LITAlLY CoNFINBlIBNT IN THE LABORE FOBT OF SAlLDAlL SAlLDUL SINGH 
. (;AVEESlU.B. 

64. • ... ulaDa Zafar .Ali KhaD.: (a) Will the Honourable the llome Mem-
,ber be pleased to gtate whet,her it is a fact that Sardar Sardul Singh 
Caveeshar blJoS llc'ell l(ept in solitary confinement in the Lahore Fort i c~ 

his arrest on the 9th March, 1942? 

(b) Have Goverlllntmt dout: anything so far to transfer Mr. ll.vee~ r 

,to some jail? If not. why ,not· i 
(c) Is it It fuct that. Mr. Wace, Deputy Inspector General, Criminal 

lnveBtigat;on DeIlartrnl'nt, l'unjab, interviewed Sardar Sardul Singh Cavee-
:.shar 10 the ~lI. ort l Fort &001111 five months after his arrest? 

(d) Is it a fact that befor", Mr. Wace interviewed Sardar Sardul Sillgh 
.caveeshar, SeLl'dur Sahib was allowed some facilities such as the USe of 
.electric' fan, permissbn to takE> home-food, one hour's stroll daHy Ilud' 
,permission T:O re-ad newspnpers? 

, (e) Is it !.L fact that Sin(lC Mr. Wace's interview, aU the above facilities 
ihave been di~ ll( wed to Mr. Caveeshar? 

(f) Will Go,'ernment state why these facilities have been disallowed to 
:Sardar Saroul Singh ~lVees nr? . 

(g) Is it a fact that Snrdar Sardul Singh Caveeshar is now kept in 
;solitary confmement ill a small cell without any arrangement for eroslI-
ventilation all t;he twenty-four hours and is even made to sleep inside the 
cell during the night! . 

(h) Is it a fact thl\t t,lince home-food has been disallowed t.o S:udar 
:Sardul Singn Caveesho.r. he has refused to ,take jail-food? 

;:, (i) Is it u fact tho., hi'J refusal to take jail-food has deteriorated Sardat 
:l:Sardul Singh vees ~ r"s hea.lth? 

(j) How long dd overll ~nt intend to keep him i.n solitary confinement 
'and dcbnr him from t.he fudlities allowed to the prisoners of this elaRB? 

~ Honourable Sir lteglnald MaxweU: (a), (b) and (j), It iJ 8 fact 
-UlJlt SmIar Sardul Singh Caveeshar has been detained ina sep&l'II.te room 
:m f he Lahore Fort since March 9th, This hilS been necessa.ry for reaSOD8 
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of State which it ~o ld not be in the public interest to discloSe; and I 
cannot ~, at present when it will be possible to transfer him to an ordi-
~ d. . 

(c) to (i). It is a fact that certain special amenities, over and above.: 
thot;(-allowed by the Security Prisoners Rules, were originally granted but. 
had subsequently to" be wi'thdrawn owing to the prisoner's unsat.sfactory 
demeanour. He is now ing treated as an ordinary security prisoner .. 
He is allowed to takeregu r exercise and is supplied with a daily news.,. 
paper.-His room is well-ventilated with a window and"" lurge door. He: 
is gIven good food, is in good health and is not being maltreated in any 
way. When the extra amenities referred to above were ~it dl'l wn he: 
refused food for 24 hours as a protest but has been eating regularly since. 

Sardar S&n\ Singh: May I know if it is a fact that the unsatisfaotory-
dmnco.nour referred to by the Honourable ~ er is the denial of cert1t.in 
i~or tioll which was required by Mr. Wace :when he visited him? 

The BoIIourabl. Sir RegiDald Maxwell: I huve not got full informati011l 
011 thtlot point. 1 am giving the Honourable Member information whirh I 
possess and which IUl:d to be obtained from the Provincial Government. . 

Sardar SaDt Singh: May I request the Honourable Member to teU· us. 
what is the position of this Lahore Fort and what is the difference between 
detaining a person in Lahore Fort as distinguished from detaining him 
in some jail 'I 

fte lIoDoUrable Sir RegiDald J1uwell: I think the Lahore Fort is, 
llO'~ classified as an ordinary jail for all and sundry but it is used for pur-
poses of certain prisoners in regard to whom enquiries are proceeding. 

Sarda.r Sant Singh: If the enquiries have not been completed between 
the months of March and September, is it not an unusual delay to keep, 
him, in that fort? 

The BO'I1Ourable Sir B.eglDald J[uwen: Well, Sir, I shan go iJlto tnat 
poin'. 

AssIsTABT, ADDITIONAL, DEPUTY AND JOINT SBCB.ETAIUBS III GoVERNMENT" 
, OF INDIA J}Jj:PARTMENTS. 

U. *lIaulvt Muhammad Abdul Ghani: Will the Honourdhle lhfl Home 
Member pleM'3 state: _ 

(a) the number of Assistant, Additional, Deputy and .Toint 8er.ret"ries 
iT') every Depart.ment of the Government of India (including 
Supply. Defence and Public) and the number of Muslims: 
unqer p,aeh cn t.egory; and 

(b) the 'l1umher of such posts to be created in the ourrent ytlar:' 
I' 

I 
The Honourable Sir Reginald MoweU: (1\) Tlie information Bsked for 

by the Honoura.ble Member is not readil:,-available and its collection would 
involvf\ on amount of time and labour that would not be justifinble in war' 
timp.. The· Honourable Member may however refer to '~ e Government 
of India. Di;rectory, May, 1942, edition", a copy of which will be found' 
in the Ubl'llry. 
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(b) The Honourable Member will appreciate that this cannot be cal· 
('uluted in auticipation: 

Dr. Sir Zi&uddin Ahmad: The Honourable Member oan 'get the ill>-
formation but he wants t.hat the Rome Member also should know about it. 

Kr. Muhammad N&\UD&Il: Are we to understand that the Home 
Department doeK not even' know the actual names of the people and the, 
nllmber of the different communities who are there? 

The Jlonourable Sir Beg1D&ld JlazweU: The Directory of May 1942 is 
not quite up to date, and in order to give precise information it would be 
neCrl'sary to call for information from all departments and have tabull\ted 
it nnd that is the reason why the Honourable Member has been referred: 
to the most recent Directory which gives him the informati6n he wants. 

DEFINITION OF " ANGLO-INDIANS ". 

56. *Jlaulv\ Muh?ll1.mad Abdul Ghani: Will the Honourable ~ c Home' 
Member please fltate th.:l dellnition of the te~  "Anglo-Indians":) 

The Honourable Sir Reginald llaxwell: I would refer the Honourable-
Member to the definition of this term given in clause 26 of Part I of the-
Firsl Schedule to the Government of India Act, 1935. 

Dr. P. N. Ba.nerjea: Does the Oxford Directory give this information? 

The Honourable Sir Reg1D&ld JluweU; I do not know. 

COLLECTIVE FINESrMPOSED. 

57. *KaulviKuhamm/ld Abdul Gha.ni: Will the Honourable the Home 
Member please state: 

{a) the total collective fines imposed in various Provinces with names 
of the IccalitH!s and amount of fine imposed under· the ne\~r 
Ordinance of the 13th May, .1942, f9r sabotage, etc.: 

(b) the total population of every such area a.nd the popull1tion of 
M1Jslims; &nd 

(c) whether Mur.lims have been exempted from payment of such 
fines? 

The Honourable Sir RegiD.ald Jlazweli: (a.) The Government of India 
have not got complete information. They understand, however, that, 
. Provincial Governments have issued communiques on the subject. 

(b) The Government of India have no information. 

. (c) The Government of India have called for information from Provin-
cial Governments on this point. Their replies are not yet complete but 
report!'! so far received indicate that the general practice, f\dopted by Pro· 
vinr-eH has been to treat each CRse on its merits but not to realise collective-
fines from Muslims unless the latter were definitdy implicated in the actfl 
on account of whieh the fine was levied. 

Maulvi Muhammad Abdul Ghani: Arising out. of part (I}) of the question· 
~' I know whether any instructions have been issued by the Government 
of India? 
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The BoD,ourable Sir RqiDald KanIU: No instructions have so far 
been iBsued on the Bubject. 

Bardar SaDt Sinlh: Are the Government aware of the consequences 
which will end in greater bitterness in the people against tihe Government 
if the collective fines are really realised? Did the Government consider 
t ;~ question? . 

The Honourable Sir BeglDald "KaweU: I should think that is a 
matter of opinion. I 

"' Bardar Spt SIqh: I am asking whether Government realisea it. 

1Ir. Presid8JI.t (The Honourable Sir Abdur Rahim): Neu question. 

CASUALTIES AND DA.lIIAOB DUlUNO RBCENT DIsT17RBANCES. 

68. ·Jlaulvl Muhammad Abdul Gh&Dl: Will the Honourable the Home 
}'{.!mbdr please state: 

(a) the plaoes in British Indic! where latki charges or firing by Police 
" o!' ){ilitary have been resorted to from the 9th August omvol'd 

as far 6S available and the number injured or killed 88 a resuU 
thereof; 

(b) the number of persons or Government lIervants or officers injured 
and killed during the recent disturuan\le by the riot.ert! or 
mobs in every Province and locality; 

(c) the number of proper$.ies burnt or damsge'd (i) by rioters and (ii) 
by Police or Military, and the extent of dnmuge done; and 

fd) the number of cases of sabotage on the various Railways and t.he 
extent of damage done to individual Railway Administrat;iolll!? 

ft. B'mlourable Sir Bllinald KaweU: The Honourable Member" will 
understand. that it would be quite impossible for me to give him all the 
detailed information he asks for: 

(1) because to do so might disclose information of value to the 
enemy; 

(2) because the number of occasions on which violellt mobs came 
into confliet with ~ e authorities probably runs into several 
hundreds; 

(8) because much of the information he asks for is primarily the 
concern of Provincial Governments; and 

(4) because our information, and probably even that of some of ' 
the Provinces, IS still incomplete and there would certainly 
be no time to secure complete information before the end of 
the Session. 

1 will however give him such iDformation as is available in answer to 88Gb 
part of the question. 

(n) The casualties caused by Police firing according to most recent 
rep,)rt.s are 340 killed an!! 850 wounded. The figures are however in. 
-complete, especially as regards parts of Bihar. The casualties caused by 
the military according to most recent reports are 318 Idltc(l a:ld 153 
o~d . " 
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(b) The number of casualties suffered by the. Government forces are : 

Police-31 killed nnd a very large nUl11berinjured, though in most; 
cases n"ot seriously. 

Military-ll killed and 7 wounded. 

Civil officials excluding P. and T. Department and 'ailways-7 
killed and 16 injured. 

(c) (i) aud (d). As regards the property burnt or damaged or otJJ.er-
wise sabotaged by rioters, I would refer the Hon 'ble Member to the 
rej)/ips givtw 011 tIle 14ttI September to Mr. K. C. Neogy's question No.5 
and lVll'. ,A. N. Chattopadhyaya'lI question No. 11. in respect of Post and 
Telegraph Ilnd lluilwuy property. 1n addition, some 70 Police stations and 
pllsls were attueked of which 45 were destroyed, and some 85 other build-
ings were attucked of which the great majority were destroyed. lli~ 

Jattc!" included a number of important bui:dings such as coorts, treasuries. 
I etc., while there has also been considerable damage to l'Iunicipal and 
private property, details of which are not 'available. 
(C) (ii). SI) fur os I aUl aware no properties have been damaged or 

bill'll t II Y I he Police or Military. 

Sardar Sant Singh: May I no~ if the number of injured given in 
reply .to part (a) of the question-85{}-includes person, injured at Lyall-
l'U\' by lathi charge, which number was over 200? 

The HODOurable Sir BegiDald Kuwell: I was giving the figures of 
calluslties caused by firing. 

SardarSa.nt Singh: Does it include injuries caused by lathi charge? 

The Honourable Sir BeglDaldKuwell: Obviously not. I have said. 
caused by firing. 

.Am RAIDS ON INDIA. 

59. ·Pandlt Laklbml Jta.uta Jlattra.: (a) Will the Honourable Member 
for Civil Tlefence be pleased'to make a oomprtlhenj.jive statoment about the-
air-raids that have so far taken place in this country with special reference 
to: . 

(i) their number, date and time and places of occurren"e; 

(ii) the nature andl extent ,of damage caused; 

(iii) the number of casualties i and, 

(iv) the nature of air-raid precautionary measures provided in ptuces 
where suoh raids took place? 

(b) wm he be pleased to state if the A. R. 1:', OrganiButi':>lls Wflr" in 
exil'tence in ~ e pl ~es w ~re the air-raids took place, $nd. if' 80, did they 
rendar effectIve servIce dunng and after the raids? 

.. l\[! .. N. v .. lI. Symons: There have been 'Ieven .ir raids on pla-ces 
m BrItIsh IndIa up-to-date, but no town has been bombed. In aciditiOQ 
there were two raids on Imphal, the capital of Manipur State. 

~ll the raid.s occ~rred in April and May 1942 and took plaoe in full 
dayhght at vanous times between 6-45 A.M. and 5 P.M. 
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As re~s the raids on British India, with one exception they were 
directed p ~ely on tQrgets of military importance or . imagined military 
impqrtance. One was on the Port of Vizagapatam, one was near Coca-
·nada,.three were on military targets near Chittagong, one was in a 
1'Ul'Q1 area of Eastern Assam and one. which is the exception I hBve 
.already mentioned, was delivered by a reconna.issance 'plll.Il('. ""'hich clime 
-down loW' and fired some bursts of machinegun fire at workers on a tea-
,g rd~n in Eastern BEmgal. The only c.asualty resulting from this attack 
was one goat killed. 

It is not desirable in the public interest to give more e.xact details of 
the places raided as in somecnses the Japanese misiHld what we believe 
to have been their ta.rgets and we do not want tot.ell them ezactly 
where their bombs did fall. 

The casualty figures for Vizagapatam and Cocanada were published 
qn the ~t . Ap)ril in Il llre8S Commumqull which read as follows: 

"Detailed figures of casualties in the air raids on Vizagapatam and 
00canada on April 6 show that five persons were kiiled and 
40 wounded in Vizagapatam and one killed and five wounded 
iIi Cocanada. . 

It is not intended, as a normal practice, to give detailed figures of 
casualties sustained in air raids. Experience in the United 
Kingdom has shown that information of value to the enemy 
may be conveyed by this means. The United Kingdom has, 
therefore, abandoned' the practice of giving detailed figures. 
Detailed figures are given in the present instance because 
these raids represent the first ;r apanese air attacks on India 
and beca.use rumour has plaCed these very slight casualties' 
at a much higher figure." 

In pursuance of that policy it is not proposed to publish the total 
figures of civi:ians killed yet as they could be related by the enemy to 
this particular series of raids. The number, however, is not high and 
this may be judged when I say that the sum total of ascertained 
.casualties, both killed and wounded, is 285. 

Material damage in the raids was negligible. 

The Air Raid Precautionary measures adopted in towns classified as 
possible targets consist of Lighting Restrictions, Air Raid Warning 
Arrangements, Air Uaid Shelters and Slit Trenches, Structural Precau-
tions to buildings, Wardens Service with Report and Control Centres, 
Rescue Service, Fire Service, Casualty II-nd Hospital Ser\ iees, C.orpse 
Disposal Organisation, Provision of Mobi1e Parties for the repair of Roads, 
Water, Electricity, Sewage, Telephone and Telegraph Servicea find 

Arrangements for Salvage and the Demolition of unsafe buildings. 
There are also arrangements for the care of the homeless, for dis_ 

persalof the population outslde the congested target area and for the 
food supplies necessary for these purposes and also for the consumption 
of industrial labour and essential workers should the normal supply 
:Organization be affected. 

I These. organisatIons were In existence in the· townl!l adjaoent to th" 
places which were bOI!l-bed and they were able to render help. The 
.ervice they rendered. 'Wa., in some cases, distinctly effective; # 
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This reply is purposely not made more definite and exact for reasons 
which Honourable Members will readily appreciate, that is the necessity 
of giving as little mleful information as may be to the eneIQ,y. 

ARRESTS OF THE MEMBERS OF TJIE CONGRESS WORKING COJOrlI'J.'TEE, ETC. 

60. *Pandit Laklbm1 ltanta Kaika: (a) Will the Honourable t.he JJ ome 
t~ ('r Ufo J,Jeased to state: 

{i) thp namell of the members of the Congress Working COIllmittee 
who have been arrested and the jails where they hRve bElen 
kept; 

;h) the class under which they have bet!ln placed; 

(iii) the amE.'uities, if any, provided to them; and 
Ov) the facilities, if any, granted to them for ronding books and 

newspapers, for writing letters ana for having interviews with 
friends and relations? 

(b) 16 there any foundation for the rumour thatthe.y Bre going to llt: 
kept ont,side India? Is it in the contemplation of 'Lhtf Government to de-
pOI·t them from India? . 

(e) What is the total number of congressmen rres~d in the month. of 
August 1942, under the Defence of India .Act? Of these how 111any are 
Wulllel]? 

Cd) Itl it a fact that all the members of the All-India CO!.lgress Corn-
'fJlittee have been arrested?' 

(d) Ht-ve all those arrests been made by the O.)v61'Ilment 'If Ind~  ill 
consultution with the Provincial Governments or without llny reference to 
theln:' 

The Honourable Sir Reginald Maxwell: (a) and (b). The Government 
of Indio. are not prepared to give any further information than that 
contained in the communique recently Issued by the Bombay ( ov(~rn

ment, a copy of which is laid on the table. 

(c) The Government of India have no information. 

(d) No. 

(e) The Government of India have made no arrests. The arrests of 
Mr, Q.andbi and the Membets of the Working Committee were made by' 
the Provincial Governments  concerned in consultation with the Govern-
ment of India. The Prbvincial Governments have, at their discretion, 
made a number of other arrests of persons whom they considered com-
petent, and likely to attempt, to organise and . lead a mass ov~ ent. 

COMMUNIQUfii. 

Bombay, Al{gu.!t 30. 

The Oovern~ent of nombay has issued the following cammuniqu' regarding 
' ~t  GandhI and Membe1'8 of the Congress Working Committee who are being 
detamAd tmder ~ e Defence of India Rules: "Mahatma Gandhi is in a private 
~~U8  ;here he 1& 8~pplied ~it . ev~ryt~ing !lece.ssar:vo to secure his comfort and the 
~d 0_ foc,d he re ~re.. HIS WIfe IS WIth him, 0.8 also cettain campaniems including 
18 0\\ II rtlechcal adVISeI'. ' 
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, "n.e Members of the OoDgt'8l1 Working Commit.t... have alaO ~en acc:,ommodat.ed.. 
in suitable quarters and are supplied ~it.  all, neC8lllary convenlencel. They. a\'8' 
in charge' of an officer of t.he IndIan MedIcal ServIce. All theBe per.ona are per l~ted 
to currcs}lilDJ wit.h t.he members of their familiel on personal. mattera and are proVIded. 
with nEwlpapers. The health of' all i. good."-Unitetl Prell. 

8ardar Sant SlDgh: Is the Honourable Member aware that in. the· 
Punjab a member of the All-India Congress Committee, Virender Kumar, 
was arrested, after the Committee was declared. unlawful. . His brother' 
went to give' him his bedding. He was riot 0. member of the Congress. 
Be was arrested. 'l'hen his father was arrested, because the Unionist. 
Government was against the paper Pratap i.n the P~  nll~ they are-
still being detained in the Shahppr jail? 

The Honourable Sir Reglnald KuwaU: I am not aware' of that. 

Sardar Bant Singh: Will the Honourable Member make inquiries as· 
to why the father and the son, who are not members of the Congress, 
were arrested'! Is it on account of the enmity of the Provincial flov-
er~l ent against these two persons? 

, The Honourable Sir RegiDald Muwall: I am afraid I cannot undertake-
to make detailed inquiries into all the action taken by Provincial Gov-
ernments under their own powers. 

Sardar Bant Singh: Does the Honourable Member know that thie· 
question has been agitated in this House for a long time? 

Kr. PreaideJlt (The Honourable Sir 'Abdur Hahim): This question 
relates only to Congress members. 

Sardu Sa.1l\ SiDcJI.: He was arrested in connection with the Congress' 
movement, while the father and one son were not members of the, 
Congress: 

Mr. President (The Honourable Sir Abdur Habim): That is not the· 
question. 

Pandlt Laklhmt Kanta .aitra: Will the Honourable Member tell the· 
House if he is not in a position to contradict the rumour that some of' 
the leaders are going to be deported from India? Has he got anything-
further to add to the communique issued by the Government of ,Romb!l.Y? 

Tile Hoaourable Sir Reginald Kaxwell: I am not aware of any such, 
rUlaour. 1 would refer the Honourable Member to my answer to part;. ... 
(b) of the question. The communique issued by the Bombay Govern-
ment gIves all present in or t~on about these prisonets. 

Sardar Sut Singh: Is it not in the interests of Government to. 
contradict thifl rumour publicly that none of the 'Members of the Work .. 
ing Committee hnve been deported outside India? 

'l'b BoDoarable Sir .RegiDlld Kuwe11: That is a matter of opinioD. 
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til·. 
(b) WRITTEN ANSWERS. 

E!ILvER SOLD BY GOVERNMENT OF INDIA IN LONDON MARKET Sll'lCE TilE. 
COMMENOEMENT OF W AB. 

62 .• Kr. It. O. Beagy: (8) Will the Honourable the r'in!lJ1ce Member be 
pleased'to state the amount of silver sold by t ~ Govermntlllt oi lrldia 'i ~ 
the LOlldon Market since the commencement of i,ns 'V.u, yenr by Year, and 
t.he raLe at. which it waS sold from time to time? , 

(b) Is it a fact that silve~ from. the ,reserves of the ~over~ ent' of India 
is sold by Government to HIs MUJesty s Government aJ n. prwe lower than 
the C·llA ruling in the Indian' Market'l 

(l~  Is it a fact that the ~vern ent. of the United St.nws of AlIlt':'r1ea. 
have, inc.~ December 1941, raised thl' !Jrlce fixed by tnenl: for the purchase 
or foreIgn silver to 85 1/8 cents per ounce? . 

(d) Is it ~ fact that Government's sales of silver to HIS Majebty:s Gov-
e1'1l1I1ent are made at.a loss compared to the priae lit which silver'l> bdng. 
sold iu Indian Markets? If the answer is in the uffirmbth'e, will the Hon-
ourable MtlIuber state the amount of loss thus sustained by the Indinu. 
Tl'eusury:> I 

The llonourableSlr Jeremy Balsma.n: (a) As the sales in question 
are made for essential war purposes the Government do not consider it 
to be in the public interest to furnish the information required. The-
sales were made at the London prices at the time which are quoted in. • 
the daily press. 
(b) and (d). It has. been the policl of the Government of India for-

~Ol e years pal>t to iUJpose an element of luxury taxation on silver,. 
and this was enhanced shortly after the outbreak of war by empowering; 
the Heserve Hank to charge a; special licence fee for importted silver with 
a view to the discouragement of hdarding and speculation, both of which. 
are anti-social activities in war·time. The Government since then have-
adjusted the price at which they sell in India from their stocks with 
these objects in view. There is, therefore, no relationship between the· 
price at which the Government of India sell to hoarders in, India and. 
that at which it sells in London for essential war purposes. 

(c) The Honourable Member is presumably referring to the smBl1 
rise in tht: Nf'w York open Market price from ~ i to 35 liS cents which 
occurred at the beginning of December 1941. The Government of India· 
have no information a9 to whether this was due to any speoific action< 
on the part of the United States of Amerioa Government.' 

POSITION OF THE PERSONNEL OF THE BURMA ARMY EVACUATHD TO INDIA. 

63, ·Xr. It. O. B'eogy: (a) With reference to t ~ personnel of the BUf'J1l1t' 
Anl.y wlle were evacuated to India after the fall of Burma, will the Hon-
oura-hle the Finance· Member be pleased to state whetheft they r~ bl,.ing 
mnintLtined in India as a distinct A!my .oharged to revenUGS of the Burm&l 
Goyenunent? . 

tThia quelt.ion baa been pOlt.poned t.o be anawered on t.he 2l.1t. 'September, 1942. 
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(b) A l~ they treated in India on the same terms as tho personnel of the 
Indian Army or of the British ;Army, in point of }lay, flllownnces Dud other 
emolument!>, and is any part thereof chargeable to Iudia.n revl'nullf) '! 

The HOIDourable S1r Jeremy BIJman: (8) and (b). The .Army in 
:Burma, when Burma fell, consisted of the BUrma Army p'oper plu8 rein-
forcements which had been sent from India. The latter have been 
• reabsorbed in the Army of lndia on Indian rates of pay, etc., and. the 
-former are, broadly speaking, still being paid by the Burma Government 
.-at rates sanctioned by' them. '\ 

PAYMENT 01' ALLoWANOES TO NON-hmIAN Bumu EV:4OUBBS. 

M. ·PlDdit LaJrIbmi Kana Kat\ra: (a> Will the Honourable the ,Home 
,Member Le pleased to state. whether his Departmflllt is ret;ponl'ible fer t.he 
paymE'nt of allowances to the following' c ~egories of . evueuees from 
:Burma: 

(~  European; 

(ll) Anglo-Indian; 

(iii) Anglo-Burman; 

(iv) Burman; and 

(,;> Chinese? 

(b)I£ the answer to the above be in the affirmntive, will he be pleused 
to stute ihf' scale or scales, conditions and dura.tion oi sueh nll·;w . .llllles? 

(e) Will he be pleased to state the number, .:;las£l. by cluss, of the above 
. .eva.cUE-es that have been paid such allowances? 

(d) Wh!lt is the ~ot l amount paid to each class? 

(E') Is hi!:! Department also responsible for . payment to thi3 IndiaJ! 
,evacuees? 

The Honourable Sir Reginald .awell: (a) The Home Department are 
responsible for uSiSisting 011 behalf of their own Governments evacuee II 
who are European British slibjects or subjects of All'ied or ne~tr l Foreign 
·'States. .The Honourable Member in charge of the Indi9.!ls Overseas 
Department is responsible for Indian and other British evacuees 10£ Asiatic 
: origin. • , 

(b) I lay on the table a statement giving the particulars. 

(c) Qnd (d). Information regarding the number of evacuees who are 
rreceiving assistance is not readily available . 

. I..~  No. . . 
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Aaaistance is At present giveD in the form of advances in' cae or kind in acoordance 
with the fblJowing seale which is applica.bJ.e to all evacuees, whethur European, 
IndillD or foreign':-

Estimated normal inoome of 
evacuee and biB family 
or of evacuee's 
BupF'orter. 

1 

Up to and induding-

Re.60 p. m. 

Re. 61 to Rs. 16(; p. m. 

RB. 161 to Ra. 400 p. m. 

R •. 401 to R8. 750 p. m. 

Over R8. 760 p. m. 

Maximum advance admissible to 
ev80uees. 

Single adult earner 
or person nor-
mally it) receipt 
of a remittance. 

2 

RB. 

16 

30 

60 

10Q 

160 

Barner or 
receiver of reo 
mittance and 
wift" (or adult 
dependant). 

3 ... 

Rs. 

26 

00 

100 

170 

260 

Child. 

4, 

""'--

RB. 

6 

8 

12 

16 

20 

All l"dvallcel made under the foregoing scale are given against undertakiD,gl to 
repay and 81'e subject to an oveN'iding limit of RI" 350 a ;Ulo~t  for any, family or 
group depelH.ient upou a Bingle earner. The seale wlll remam In force untll the end 
.of 1.a42 whell it will be I'eviewed. 

PAYMENT OF .ALLOWANCES TO NON-INDIAN BUBMA EVACUEES. 

65. ·Pandit La.bbml Kanta Kaitra: Will . the Honolll"nble the HOllJo 
l\lembl,i' be rleased to state if the Government of tlldiu is puying Ul!OWlIllCtlS 
to 'ill r\oll-lndian evacuees on behalf of is. es~,y"s GO\'el'uITIent und em 
t.l1C sralpR fixed by them? Since when are tl1ese lll wnncl~s being paid w.d 
wilh whl:.t conditions? 

The Honourable Sir Reginald Maxwell: The Honourable ~ er is 
referred to the answer which I have given to his question No. ()4 d to-
du;y, All assistance is recoverable and pending recovery is debited to 
His Majesty's Government or, in the cuse of the few evacuees from the 
Nethe(ands East Indies. to the Royal' Netherlands Government. 

EHPLOYlllENT OF NON-INDIAN BURMA EVAOUEES IN GOVERNMENT OF INDIA. 

SERVICES. ' 

66. ·Pandit Lakshmi Xanta Kaitra: (ar Will t. ~ Honourable the 
lTOlllr:J ~ er be pleased to makEl a. comprehensive E'tatem«ut about the 
( p'o~; ',nt in the services under. the ovtl en~ of India, of t,he 
ElIl'OPP<llJ, Anglo-Indian and Anglo-Burman Officert. who had beClI in the. 
i~ er sE'rvices under the Government of Burma. ? Whut are their scales 
of pay aLlcl conditions of service? 

(b) h it, a fact that the European and -\nglo.Ill'diar. e'VDcnees iTom 
\lr~nl\ whc had been in private ~ l iness or in th'3 SE'l'vicC3 of P!ivate corn-
pOomeR there or had been profesBIOn"ll men, or sin~s  TJ1(-n or men ",ith 
technical skill, have all been absorbed in the services under the Governmel't 
(}! India:' 

\ 
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(c) If the answer to the above be in the negative, will the Honourable 
Memup.r please state the number that have' been so employed lind tht:ir 
scule", of p ~ and conditions of service? 

Tile Honourable IIalik Sir I'irol ][han lfoon: The information asked 
for is being collected and will be laid on the table of the House in due-
course. 

I>mECnON UNDER DEnNeR OF INDIA RULES FOR BUNNING A HOTEL IN THE' 

Bun.DIN<? OCCUPIED BY THE AUJANCE HOTEl • .AT AI.lAHABAD. , 

67. *Qazi Jlulrammad Ahmad Itumi: (a) Will the Honourable the 
Defence '~ el' be pleased to stl\te if it is or it is n~t' a fact t,hut in 
mAses whHe the Government requisitions immovable prop~rty undp.r I ,~le

75A, Defence or India Rules or gives notice with a view to requisitiumng 
any 'Proper~y under sub-rule (5) (b), they propose to pay compensatioil to· 
the owner f(,1 any loss occasioned by such requisition or prohibition? 

(b) Is it or is it not a fact that Olle Mr. Torpey. who was running a 
hotel known as Alliance Hotel 01; Allahabad. became nn insolvent nnd' 
indebt6d to the proprietor of the building to the extent of Rs. 20.000 for' 
arrears of rent,end 'against whom nnd his wife all the courts including 
the High Court. at Allahabad ordered delivery of possession to the owner, 
has continued to run the hotel and retain possession of the building undel."' 
the above mentioned provisions of the Defence of India Rules? 

(c) Is it or is it not B' fact that the Reserve Bank of India. Allahabad 
Branch, had contracted to take the said bUilCling on a rental of Rs. 45t>o 
per montl} and the .proprietor has been refused per ni~sioll by the authol'it.ies 
to let the premise£! to the said Bank and has been ordered to run a hoter 
in the "aid 11remises? " 

(d) If the an!;:wer to (c) be in the affirmative, will Governmellt be' 
I·lea .. ed t,o state whether such a qirection, vis., to run a hotel, CAn he ~i /en 
under rule 75A, sub-rule (5) (b)? Hnot. under what authority was iii 
given? 

. (e) Do Government in such" cases pay compensation to the' persons who. 
Buffer loss due to such direetion if no requisition is ultimately made? H 
not, why not? 

ft_ JlOIDourable .aUk Sir I'IrOI Khan lfooD.: (a) Government ha'Y.e· 
paid and propose to pay compensation in respect of immoveable property· 
requisitioned under rule 75A or in respect of which a prohibitory ordel."' 
bas been passed under that rule. 

(b), (c), (d) and (e). The facts are being ascertained and a reply will 
~ laid on the table of the House in due course. 

ADVOTISING AGDCIBS SELECTED BY 'DIE l:NJ'OBM.,.TION AND OA AS' 'IN~ 

DEPARTMENT. 

68. "Jlr. AD1arendra lfatb, Ohattopadhyaya: (a) Will the Honourahle' 
.:Member for Information and Brofldcasting please say if it is B fact tlmt 
all advertiRNnents' are distributed by his Department through .European' 
and :'ic.n-Innian advertising agencies and that not n singlo reI lilted Indulll' 
advenll:linl; agency bas been appointed or selec'ted to distribute advertise-
ment on behalf of his Department? 
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(b) If the answer be in the affirma.tive, will the Honourable Member 
.explain the policy behind this plan? 
(d If the answer be1n the negative, will t,he Honouru.ble AIen1ber h(ll 

ple RI~ll tll state the names of advertising agencies at I/reElf'nt working on 
behalf of the Department and sinoe when they ha.ve been engaged? 

The Hou01U'&ble Sir BegtDald Muw,U: (a) No. 

(b) Does not arise in view of reply to (a) above. 

(c} The advertising work of the Department of Information is placed 
through the following Aiencies: . 

(i) MeIIU'I. J. Walter Thompeon Campany (Eutern) Ltd. (American) 

(ii) Meure. Adart. Ltd. (Indian) 

(iii) Meurs. L. A. Stronach and Company (India) Ltd. (British) 

(iv) Mt'lIIJI'I. D. J. Keymer &; ("AJ. Ltd. . (Britillh) 
(v) }I .... re. PI_ Syndioa.te Ltd. (Iridian) 

(vi) Messre. General Adverti8ing Agenoy (India) Ltd. (Britilh) 

(vii) The National Adverliaing Servioe (India) Ltd. (Indian). 

The dates at whioh the above Advertilting Agencies oommenced working 
with Government of India. are gi v~n below: 

l't{NBl'II. J. Walter Thompeon Company (Eastern) Ltd •. } 

Mell81'll. L. A. Stronach &; Co. ('n~i  Ltd. . July 1940 

lIeure. D. J.lteymer'& Co. Ltd. • 

X_, •. Adarta Ltd. 

'The General Adverti8ing Agenoy (India) Ltd. 

Meure. Preu Syndicate Ltd. 

The National AdvertiliDg Service (India) Ltd. 

February 1941 

September 1941 

September 1940 

August 1942. 

The dates given above will reveal a gradual Indianisation. 

DESIRABILITY OF POLITICAL PROPAGANDA TALKS FROM THE DnHI RA IO~ 

STATION. 

19. ·Xr. Amarencira lfath Ohattopadllyaya: (a) Will the Honourable 
Member for Informatioll and Broadbasting be pleased to state if the Con-
troller of the Broadcasting. Department does not encourage political 
speeches and propaganda. to be made through the Radio Station in Dtllhi? 
If so, would the Honourable Member be pleased to state if that is according 
to policy of the Government? 

(b) If the answer to part (8) be in the affirmative, will he consider the 
advisability of oha.nging the policy and utilising the Radio for political 
propaganda talks :19 the German and Japanese have from Berlin find 
Tokyo? ' 

(c) Is tht're' any Indian Officer to guide the Controller in this matter 
or doeR. the Controller act on his own responsibility? Is i.t not possible to 
curtail inusic to a considerable extent at this crisis? 

.The Honourable Sir Reglnald ~ well  (a)' and (b). It has been the 
policy of the Government of IndIa not to permit the use of All_India 
Radio for party politics of a controversial nature. . I woind refer the 
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Honourable Member to, the proceedings of the debate in the As8embly 
on 25th September, 1985. Ail-India nadio is, however, constantly used 
for the dissemination of c~rrect information about the ~ r situation,. for 
guidance on matters relatmg to the war, for countenng mendacious. 
enemy propaganda and mischievous rumours and for stimulating the war 
effort, and Government' do not consider themselves in' any way bound to 
abstain from using All-India Radio to. counter any movement likely. to 
endanger the peace and safety of the country. 

(c) The general polio,. of All-India Radio .is laid down by the ep r~ 

ment of Information and Broadcasting which, till recently. was in charg& 
of an Indian Member of the Executive Council. As regards the latter 
part of this part of the question, since the outbreak of, the war there 
has been considerable e~p nsion in ~ne news service of All-India Radic> 
and an incl'e&ae in the number of programmes relating to the war. which 
has reduced the proportion of music and other entertainment items. It 
is doubtful whether a drastic curtailment of music programmes _ would 
either be ' ppr~ci ted by the' listeners or be in the interests of the pro-
gress of broadcasting in India. 

SBRVICB RENDERED BY TIIB NATIONAL WAR FRONT DURING ItEOBNT 

DXSTCBBANCES. 

'TO •• JIr. Am&rendra B'ath Ohattopadhyaya: (a) Will the Honourable-
Mp.mber ior Civil Defence ~ pleased to state if the organisation known && 
the National War Front is meant for helping in the Civil Defence matters? 
Did this orgRlli~8tioll in the different Provinces render any help to Govern-. 
ment during the demonstration carried on between the 9th August and 81st 
August in all the Provinces? If so. what sort of service did they rendet?' 
Are they equipped with sny llistols, rifles or revolvers? 

(b) Is it a fact that some of the ~e ers of the National Front in sottle 
Provinces have resigned on account of the 8'lTests of national leaders snd 
adoption of repressive measures? If so, where and how many hnve' 
rflsigned? \Vho arc in charge of the "National Front" force in di ~rent 
Provinces and how are the members recruited? 

ft. HoDourable B1r Reginald KuweU: (a) The National War Front 
is concerned with foatering a spirit of determination to protect India and 
beat the enemy and it is therefore part of its duty to sssist the Civil 
Defenee authorities where so required sDd to stimufate citizens to-' 
perform their Civil Defence duties. As r~g lrds A. R. P'. in most Pro-
vinces the A R. .. P. organisations do their own publicitv and the-
National War Front merely supplements the work of those organisations. 

'As regards village defence parties, Home Guards, etc., in the Surma 
Valley and in Bombay the National War Front is expected to assist in 
recruiting, etc .• while in other Provinces it is not directly connel'ted with 
thesElactivities-thoug-h its speakers and other fOnDS of publicity aim 
at .stimulating recruiting. The National War Front was not, as far BS 
is known. Rsker! to aSRist, in any Civil Defence demonstrations .in August . 
. Members of the National War Front are not equipped with pistols; rifles 
or other weapons.' .' 

(b) A few member!l of the ~ .tion lWsr Front are reported to hsve 
resigned on fLCcount of the a.rrests of the .Congresa leaders' lists of names-
are not available, but the csses reported are few. • 
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.(0) In six Provinces there are non·official leaders, in two Provinces" 
there nle official leaders and in three Provinces there"are no Provinciat 
Ielldf'rs; hut only District l~ dp.rs. Generally speaking there is no formal 
l'e~l' it ent, but in some places there has been public enrolment. 

HEALTH OF. MR. SABAT CHANDRA BOSE. 

71. *Jrlr • .Amar8Ddra Bath Ohattopadhyaya: (a) Will the Honourabh· 
the Home Member be pleased to make a statement regarding the present. 
state of health of Mr. Sarat Chandra Bose? Is it not a fact that he bas: 
lost goud deal in weight and is still running a temperature? 

(b) Will the Honourable e ~r state i( he is getting all the.amellities, 
to which he is Iccustomed? 

(c) Will th·J. Honourable Member state if he requires a change Of domi •.. 
cile for his he8'lth? , 
(d) Is it a fact that· his family desired to live with him? If 60, what 

decision have Go,'ernment made in this respect? . 

(e) Could he be permitted to live with family in his house ~t ~ rseong  
in case the Bengal Minis-try' agree to' take him under its charge? 

(f) In case he is still getting a 1(emperature, will the Honourable Mem-· 
ber arrange for efficient treatment by physicians from Calcutta? 

The Honourable Sir Reginald Kuwell: (8), (c) and (f). Mr, Saret·. 
Chandra Bose had been a diabetic patient. for some time before his arrest 
and the health of such pel'Sons can ne.ver be entirely satisfactory. In.· 
addit.ion to the regular medical officer in Merear-a, he was examined last. 
July hy lin expert from Madras. His weight at that time was 160 lbs ..• 
wHl'h thi!-l nodor ('ollRidered \'quite a good weight for a man of his ild~' 

His weight. hilS since increased somewhat, although it is still below what, it> 
was when he was arrested. Ris temperature has shown a tendency to-
rifle slightly in the evenings but the doctor who came from Madras reported' 
thut this was no more than was common with about half the adult popula--
tion of India, and he considered that his condition in that resptlct WIlS 
satisfactory. On the other hand, he reporteq that the hea",y rainfall in 
Mercnra was having a depressing effect on Mr. Bose B'Dd it is, of course, 
Q fact that. anyone suffering fr6m a chronic disease such as Diabetes tends 
to become depressed' during the mOllSQon and therefore not, to he so ~"( If 
during this Season. The Government have carefully been considering the-
possibility of a' change of domicile. With the approach of the end of the· 
monsoC'n this may not be necessary and Mr. Bose now has a co p nion~ 

with him which may help to improve his condition. 

(b) Mr. Bose is receiving nll reasonable am'enities. 

(d) and (e). It is n. fact thnt M;. Bose's family expressed a desire to-
live with him in his house at Kurseong. Government are not prepared' 
to grant this reql1€si. , 

ARREST'S AND CASUAI,TIES DURING RECENT DISTURBANCER. 

72. *Kr. AmarenCll'a Bath Ohattopadhyaya: . (a) Will the Honourable. 
the Home Member .be plellsed to state and lay on the table a detailed list 
of arrests rnr..de Province b, l,>rovince in connection with the mob and',' 
students demonstrations in Delhi, Calcutta, BombB'Y, Madras, Lahore,. 
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Looknow, Oawnpare, Dacca, Oubtack and Madura? How many men Wf!rp 
killed by police and mUit&ry gunshots on different dates? How nlany 
were wounded by gunshots and lathi charges in the aforesaid places .who 
'had to be sent to hospitals and how Dlany got healed and how many died 
in hospitals? Of' the dead and wounded how many were women und 
minor boys and girls? How many Government officers and employees 
. were killed and wounded in the frB'Cas all over the country? 

(b) Will the Honourable Member be pleased to state if aU ll1eaSU1'6B! for 
.dispersing the ~rowds were reso~d to by Government in all the aforetlaid 
places n~ those having failed police and military had to open fire? Is 
· the allegatton that 20,000 men, women and children have \Jeen killed in the 
~c s aU over India approximately true? Who gave the i!'ders for open-
· IDg fire on the spots 1 

(c) What measures have been taken to stop the repetition of such mob-
· demonstrations and also the adoption of aforementioned measures? 
, (d) What means has' the Honourable Member in contemplation for 

· restoring normal condition in the country 1. 

The Hcm,ouable Sll B81bWd KuweU: (a) The Honourable Member is 
·referred to the reply to Maulvi Muhammad Abdul Ghani's question No. 58. 
(b) The  Government of India are satisfied, speaking generally, that 

neither the Police nor the Military opened fire until it was necessary to do 
'so. The allegation that 20,000 men, women and children have been killed 
. is a fantastic exaggE:ration. . 

(c) an"-(d). All ne~ss ry measures including the e ploy~~nt of large 
forces of Police and Military hsve been taken to stop a re{,etltlon of such 
. disorders. In addition special measures have been taken to secure the 
lprompt trial of o 'n~rs and to e?,oroe. ~oint responsi~ility for the pro-
tection of communicatIOns by the lII1POsltlon of collective fines (on the 
inhabitants of those areas in which sabotage took place. The Govern· 
·.ment sre also glad to notice that in many areas the law abiding population 
:.and village defence parties have eo-operated with the authorities in restor-
: ing order. 

SHORT NOTICE QUESTIONS AND ANSWERS 

: STBPS FOR ELIMINATION OF NON·EsSENTIAl. WORK IN' GoVZ1\NM'ENT OI'I'ICBS 

AND POLICY CONCERNING OFFICIAL BUSINESS IN THE OENTRAL LEGISLATURB 

DURING WAR PERIOD. ' 

Sir P. 1:. Jam88: (a)' Will the Honourable the. Home Member be 
. pleased to state what steps Government llllve taken to 

12 NOON. eliminate, as far as possible, unnecessary correBpondence 
and the avoidable circulation of flIes, in other words, red-

. tape, so as to concentrate official energies on activities .directly relevant to 

. t.he war effort? 
(b) What is the policy of Government wit4 regard to official business 

to be placed before the Oentral Legislature  during t,he remainder of the' 
wsr period. and in particular, with regard to the furnishing of .informat.ion 
. in reply to questions tabled by Members? 

.' The Honourable Sir. Reginald JluweU: (a) Departments have been (lsk· 
·.edto give complete pr\ority to "essential" work and to eli.minatp. "non· 
"essential" work, as far as possible; even at the cost of some effieiency. 



SHORT NOTIOE QUESTIONS AND ANswERS 196 

Essential ""ork is work which is directly reltrted to tbe war eftort or is con-
cerned with the maintenance of the administration ~ the minimum s ~ 
level of cfficip.ncy or the preservation of ~ond tions neCessary for the stabi-
lity Rnd war resistance of' the country or is enjoined by statute or is such 
that it cannot 'btl pcstponed for the period of the war. Departments hllve 
also been enjoined t·,) adopt quick and summary methods in the disposal 
of work and to avoid all unnecessary routine. 

(b) O~vern ent have decided not to proceed with any new proposal for 
legislation unless its purpose is essential or unless it is likely to yield sub-
3tll'IltinIly belJefi(1ial results at the cost of Q relatively small expenditure of 
labour. Ar:. reg-sMs questions. the policy of Government has always beeu 
to do their best to furnish all available information in their replies. In 
8dcordan<."f'. howe\'f'r, with the policy described in answer to part (a) of the 
question llovprnment must cons!der carefully in each cne whether the time 
and Inbol1r im'olveJt in collecting information, which is not readily available, 
would be just:fied in war time by the importance of, the matter. While. 
therefore. o'uf'st ons in the Legislatu·e l'eTating to .. essential" matters WIll 
8S far Il'A posqible be dealt with as usual, questions relat!ng to "non ess~n. 

tilll" Rt er~ will he-carefully examined and., generally speaking, informa-
tion in rpp'v to them will be furnished only if they are of reaRonsble im-
portamle and lor information is available or oan be tnade available without 
much corre-qpondence and r~ e rc . 

CASUALTIES, ARRESTS, BTO., DURING THB RECENT POLITICAL DrS'l'UBBANOBS, 

Dr. P ••• Banerjea: Will the Honourable the Home Member pleasp. 
~t te : ' 

(a) the number of persons: 

(i) killed, 

(in injured, 

(iii) arrt'sted, 

Jiv) detained. and 

(v) imprir.oned; 8\nd 

(b) the number of places in which firing was resarted to; since the 
commf'ncement of the political disturbances on the 7th Aug-
ust, 1942? 

The Bonourable Sir lteglnald lI.zweU: I would refer the Honourable 
Memher t.o the reply /liven by me earlier today to the question pll.t by 
Maulvi Muhnrnmad Abdul Ghani. 

Dr. P. N.· Banene.: Does thnt reply refer to all the points 011 which 
information is asked. in this question? 

~ H?nOurll'hle Sir RI!IC;"llld lIalrWell: No. Sir, it dC'Je!l not Covp.r Illi 
the 'lO," ~ the Hrononrnhl", Mpmhpl' hns al'llced. Bnt 8S T exnlo.ined in 
8n",,;er to MAl1lvi Ah.tnl nhnni's 011tll'ltion. we hnve not got nIl t ~ infor-
!'l,rtlOn rmnnletp. nnd tabulated ready to answer in more detail than I ave. 
In my reply to hIm. \  .  .  g 
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P Ild~t' LIkshmi KaDta K&ttra: Is the Honourable Member in a position 
to give Uti Ull idea .of the numher of personA who have belln subjected to 
whipping? 

"1"Ile HODourable Sir •• ,mald 'Kuwell: 1 hnve not got that informatiou. 
. . 

ELECTION OF A MEMBER TO THE DEFENCE ONSU A IV ~ 

COMMITTEE. 

Mr. President (1'he Honourahle Sir Abdur Rahim) \ I. have to inforrlL 
the' Assembly that up to 12 NOON on Tuesday the 15th 8ept~ er, .1942. 
the ftme fixed for receiving nominat:ons for the election of a Member to the 
Defence Con!;ultativE-Committee oply one nomination was receivtid. At; 
there is only one vacancy T declare Mr. Naoroji M. DumllRia to be dld~ 
elected. 

E E ro~ OF MEMBERS TO THE STANDING COMMITTEE 
FOR THE POSTS AND AIR DEPARTMENT. 

111'. President (The Honourahle Sir Abdur Rahim): I have mao to 
inform the Assembly that up to 12 NOON on Tuesday the l~t  September, 
1942. the time fixed for receiving nominations for the Rtandillg o ittec~ 

for the De'part.ment of Posts and Air only three no in tion~ wert'! received. 
All thE' number of cand:dates is equal t() the number of v ~Rnci ''' T declllrl' 
Maulvi. MuhA1mnlld Abdul Ohani, Mr. J. Ramsay S~ott and Mr. Anlln~ l 

Mohan Dam .. to be duly elected. 

BOMB DEPAUTM:ENT DECLARATIONS O.F EXEMPTION UNDER 
'I'Tn;; R .n ~ RA ION OF FOHEJnXF,RS ACT. 

The Honourable SIr Belin&ld JluweU (Home e p.r~  Sir, I lay on 
the t.Rhlp. 1\ C:OPV f'och of Home Dp.TlBrtment Declaration of E e ltio~ No. 
1/3/42-PoliticBI (E), dated the 18th May, 1942, and Home Depn.rtment 
DElc·larntion of Exemption No. 1/8/42-Politicnl (E). elated the 12Lb June, 
1942. 

So. 1/3/42-POLmCAL (E). 

GOVD1flDNT or INDIA. 

HOME DBPAlfrMENT. 

New Delli, t1,e l.fth May. ~. 

~r.'nrnt;  of fiJzmtllti01&. 

In excl'ciae of t.he powors conferred by BeCtion 6 of the Rc,(listration of Foreiguerl' 
.~d. 1939 (~V  of 19:r.91, the ('entral Ooverrimrnt iR. pleased to def'lare that th .. 
provisiuns. of. t ~ R~Iti.tr tion of F.'oreil(Jler, RuleR. 1939. export. RUl" 8. shall ~ot 
apply to. or m relation to. tbe urVICI!II perIDnnel of tl,e Ameri,.an antI Chin"Rp. 1'8"01 
.nl it l ~' and lIir forc(' al'l'h'ing in T ndie in the di c r~e of t ~ir 'Jlllcial d t.i~l  

V. SHANKAR. 
Deput, Secr"tory to the lJGtMt""'Mt of ]"din. 

.. 
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OF FORBIGNERS ACT 

No. 1/3/42.PouncAL (E). 

OOVZRNIIB)IT 0.. nmrA. 

HOME DEPAJ;tTMENT. 

Net~' DelAi, thl. UtA/MfA Jvnr.. 194::. 

DuZo'at;Oft of fi:zemptior&. 

In e ~ ' i8e of the powera conferred by s"ction 6 of the Rel ;iltr~tion of Foreigners 
Act, 1939 (XVI of 1939), and in sunerse sion of the Home l ep l t en~ lIotifi(1IItioa 
No. 1/3/42-Political (E), dated t e 13th May. ~, the ('-entrat ove~n ent il pJ.eued 
to de('hrp thnt the provisions of the Reo:riRtrstioll of Forei"'ners Rules, 1939, except 
Rule 8, phpl1 not aP!lly to. or in rp'st.'on to. the ,",rvice 'Personnel of the American. 
'Chinele, Dutch, Fr e French or o·"p.r a1lieq naval, militllry and air f:Jrce arriving 
in India in the discharge of thl!ir official duties. 

V. SHANKAR, 
Deputy Secretary to tAe Gl.vu1lment 01 India. • 

AMENDMENTS TO THE INSURANCE RULES. 

'l"he HODourable Kr. :N. R. Barker (Commerne Member): Sir, 1 If',;), 011, I 

t ~ table a copy of the Notificaton of the Department of Commerce No . 
.597-1 (3)/41, dated the 14th March, 1942, regarding furthl!r amendment. 
.of the Insuranoe Rules, 1939. . 

DEPARTMENT OF COMMERCE. 

NOTIFICATION. 

New Delhi, the 14tA Marcil, 1941. 

No. 59"·/ (~ Nl. In exercisc of the powera conferred by IUb-MetIioB. (1) aDd 
(e) of secilon 114 of the Insurance Act.. 1938 (IV of 1938). the CentTAI GO'fel1Ullent. » 
pleased to direct that. the following further amendments Ihall be made in tbe hUl1lr· 
,BDce Rules. 1939, the same having-been previoully published as required by- lOb-
section (.') of the aid e~ion, namely:-

Y. In .ht\ said Rnl_ 

1 In rule 6, after the words "of the Act", the wordl, bracket., :figllft and leU. 
"or' a sale or inv .. tment under IIUb'Mctipn ,'(9-A) of the saili Hetion," ahall be 
inllerted. 
2. In s~', r le (3) of rule 9, after ,tlle word "purchase" in both plac ... where it. 

occun, the words "or sale" shall be inserted. 

3. In r1lle 11, ~ clause (e) of'lub·rule 11). the following shall be aoded,'namely:-

"bui; not. including the proviso to luh·section (I) t.hereof". 

4. For rltll' 13, the· following rules shall be lubatituted, namely:-
"13. (1) A rerson shall be eligible for election 8S a director of an iDBliranOl 

company under section 48 of t.he An, if 
hl' holds one or more policies of life 
in~n ln"c illllued by the COlBpany and 

Qua""o"t' '~I III ...... dlreeton or 
I_nlll OOUlPan .... 

satisfying the provisiciU of the said se,,· 
'tion and hoth the following requirements, namely:- . 

(a) .. he polU:i81 shall insure either a total sum, ineluding an, bon... that. ml1 
have I'Ittacheo! to them heFelre t,he date of .. lection. of. nnt 1elll'l than 
RI. 3,000, where· t,he company baa at that· date beeft eurJi'Ag on life 
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iDll1ranee bum... for DOt. lela tban tlve yean, or of Dot. 1_ Uaaa, 
RII. 1,000 in other caIN. or annuitiea on humaD life of • total amoaat 
of not. lesa tban Re. 250 per OOllum without regard to tbe age (If the 
O!lmpany; and 

(b) where t.be company baa lJeen carrying on life inlurance buaiDeaa for more 
than two yeara, .11 tbe policiea held in compliance with claule (.) ~ 
bave been in force for not leaa thall ODe, two or three yeal'l, accordlDg 
aa tbo compan:' haa .t the date of election '-n carrying on life wurance 
bUliDesa for DOt more tban fivo years, for more tbaD five but. DOt. more 
thaD eight yean, or for more ~  eight yean. 

II) If .t any date.fter election &I • director, e peraon ~ to be • penon 
WcliD" ene or more polieiea of life iDlurance utiafyiDg the proviaioDI of ~O  48 
and both the requirement. apeci&l'd in .aborule (I), he lball forthwith ce ... to be an 
..... d director of the company." ' .' 

5. h rill." 14,-

Ie) for sub-rule (1) the following iub-hlle ahall be lubstituted, II&II1ely:-

"(1) The elect.ioD of directol'l uDder section 48 of the Act. lhall tak. plue at. 
•  m .... ting ,(to be held at tobe place where the priaci1.al office of the 
company il lit ~dl of the holden of policietl uf life inlarauo.; ianed 
by the company, who .re eligible to vote :ot lucb elect.iOD IoIld the 
first aueh election ahall be held as BOOn as pouible after the laid aeUOIl' 
becomes applicable to the compauy"; 

Ib) in I~ r le (2)-

(i) for tbe figures and word .. ~ daya" t.he words "three monthl" ahaIl he 
lubatit.uted ; 

(ii) for, the wordl "in a Dewlpaper publiahed in a prineipal laugaage of, uad 
circulating in, t.bat Province", the wordl "iD • ne_paper publiahed ill 
the Englilh language and. if the company 10 deairea iD a Dew.paper 
publiahed in a· prinl'ipal language of that. Provinl-e, both beiDg papers 
cireulating in that. Province" ahall be lublt.itllteci; 

(iii) iD the firat proviao, for the word "three" t.he word "Iix" and for the 
worda "for at.tachment to their policies a .Iip ettin~ forth thOtle quali-
fications" tbe word ..... modified upto date, a DOtic:eIeUiDg fort.la ... 
modified qaali&cationa", aball be lubatit.at.ed; 

(c) ,in ar.b-rule (a),-

(i) for the i~ re  and word "10 days" the worda "two mODthl" lhall be 
substituted; 

(ii) .fter the w!lrd. "individually by poet" the wordl bracket. and figare "to 
thOle pobcyhold!rl who are eligihle to vote .nd who apply for a ~  
ficate of .admlliion under lub-rule (4)" Ihall be inaerted. 

(dJ .~ ter lub-rule ,f3J,. tbe following lub-I'ule Ihall be inlPrted, 'lIllllrly:-

(U) An apphcatlon aent under 8ub-rule (3) .hall give the applicant'. name 
n~ !Addre .. ~d the Dum.hen of and amountll of, the euml iUIUNd.. the 
pollcllI by Virtue. of wblch be claiml to be eligible! for e1.clioD." y 

Ce) in IU!J-rule (4),-

(i) for t ~ figures and word "15 de,.." the wordl "two mlJDtbli, abaIl 1.._ 

lubatltuted ; ... 

(ii) after tbe wordl "illued by t.he. companv'" the wordl "Dot. 1_ ibaD m 
months before the date of electioo" .ball be inllert.ed. , 

(iii) for t.he figare and word "6 days" the word. "one mooth" Ihall 1_ .' ul..-U 
t.uted; ... -..... 

(i.) after the. wordl, "the relev ~t poliry" t.he words, figures Ind brack .... "and 
ahan, tn any cale, be accompanied by a .tatement of th d 

ti~ ~~ ::a e~~~ele r ont  prepared to deR ('I P~ oRice ew~ lI ~ii. 
il1lerted. y  • compauy un r IIIb-rlll. (3)" ahaU ... 
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(f) iD IUb-rale (6) after the word, "whoee preHDC8 i''', the worde "ill the opiDioa. 
of t.U Cbaitman," ebail be i~d. 

(I) iD lab-rale (7),-
(i) . te~ t.he worde "appoint.ing a proxy ehall be iD writing" the WOrdB, 

figarel and let.ter. "in Form IV-A" ahall be iDIerted; , 

(ii) fur the fignre and' word "6 daya" t.he worde "one mont.h" shall be illlfllted·; 

(iii) after t.he wordl "the date of the meeting" the followiDg IIIIIlteDce IhaIl .. 
. ilWlrted, namely:-

"No policyholder II ~ll a.ppoint mol'c than one proxy irrP'''p"ctivo of the 
number of policies he holds." 

{h) in aub-rule (B).-

(i) after tbe wordB "on hia own behalf" the worda "irrespective of t.he number 
of poiici81 he holds" ~ll be iDllerted; 

(ii) lifter the words "anyone CIIndidate" the following proviso 8hall be iDlerted, 
Damdy.:-

"Provided tbat a policybolder may, if he prefers, vote 'on one voting paper ill 
f81pect. of all the proxi81 be hold.. In that ovent, tbe number of 
vot.81 to be given on the voting paper ahaU not exceed the numt..r of 
directora to be elected multiplied by t.he number of proxi_ held ucl 
tbe nnmber of votea given to any onp eandidate on ~ t paper shan DOt. 
exceed the number of proxiee held." . 

(i) after lub-rule (B), tbe following aub-raleM abaD be inllerted:-

"(8A) If any policyholder ia a lunatic or an idiot., he may vote by his legal 
repl'8I8ntative; and if any policyholder ia a minor he may vote by Ilia. 
legally .appointed gua.rdian, or anyone of aucb guardiaua, if more thaD 
one. 

(BB) If a policy baa ~een propoaed for, and taken out. joilltly by, more thaD 
one person havlDg iDlnrable int.erest between tbom, each such pel'llOll, 
llhall be entitled to vote as a bolder of that. policy." 

~  to 8ab-rule (8) the following proviso .halI be added. namely:-
"Provided that if the count.ing of votes i.. not. likely to be' complet.ed by 'I 

P,II. on t.he date of the meet.ing, t.he Chainnan may lock, .. 1 and ta. 
charge of t.he ballot. box in the pl'8l8DCe of the meet.ing and pod~e the 
counting of votes by not. more t.han 48 boura. Tbe openinq of t.he. hal .. 
box shall be done by the Chainnan and tbe oountinq .hall be carried 
out by th" Bame perllOnR aR are specified .in t.hia aub-mle for thia pUI'JM* 
within t,he said. 48. bours after reasonable not.i.ce of t.he t.ime and piaoe 
wheJ'O) t.be count.mg 18 to take plaee baa been given to the candida.... b.t. 
DO oth",ra ~ E'pt t. o~e whoae p~enoe is neceaary for t.he 1.urJl')le of maid. 
the countlnl'l' and t.he declarat.10n. F.ch eand1date or in hia absence his 
anthoriaed repreaentative shan be allowed to iN. rreaent to witDell t.be 
l?enin~ and t.hl! count.i'!lI'. ~e reaalt of t.he ballot.' ahali t.hen be comma-
D1l'ated by not1ce pnbllshed 1n newapapere aa in aab-rnle (2) or indivi-
dnan·· by post to all Jlolieyholders who were p~t in person at the 
election or by bot.h methoda." 

~  Ifot Bub-mle (10) t.he following, Bub·mles shall be luhBtituted, namely:-

"(10) For tbe purposes of lub-rule (3) of mle 15. a lilt ahall be p~red of 
thoBe of the unlueceaaful candidataB in whOle favoar any vahd vot. 
are callt in deBeending order of t.he number of tuch votea ~t. for eacIL 
If two or more each eandjdl.... have an eqaal Bamber of aach vo&ea 
~ Rt. for them, they shall be plaeed in the list in t.he alphabetical order 
of their aignaturea in their apJllicationa ander 8ab·mle (3). ....or tb 
purllnses 01 t.hill aab-rale, no valid vnte ahall be dHmed'to be Qlt for Ii 
eandidate if bia own vote i. t.he only vote caat. for him. 

(lOA) No election ahall be held at any meoting convent'd onder toete ntI_ 
unIt'll a .quornm of policyholders, ol~ing 'certifiratea iR~  d under aub-
mle (4).1 personally preaent. at. the time when tbe m-.ting proceeds eo. 
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buaineBI. 'rhe number of .uch celtmcate ~der  _00 muat. perlO~Uy be 
preHnt. t.o oonatitute a q'lorum ,hall be be ·WDea the aamber of d~ 
t.o be elected at t.bat m...ting. 

(lOB) If ~t in half an \our "rom t~e time appointed. for tbe m.eting " 
guorum ia DOt. rreae.1t, t e~ eet ~ ahall aud adjOurned .t.o tlus. aame 
day in l.h. next. week '!t. the' same hme . n~ place, and If .. l. the d o~
ed meet.ing a quorum II not. preeent within half aD hour from thot time 
.ppointedfor t.be m-,ing, the pol,cyWdera PNHDt. aDd boldu., oerti • 
.... teII iSllued und.r sub-rule (4) Rhall be e. quorum." 

6. For rule 15, the following nde ahall be subsl.it.uted. lUUIIely;-
"15. {') An elect.ion of directorl wider thtBe rulu (ot~r t.baD t.he firat. auOO 

election) ahall be WId DOl. later t.baD th .... 
l'erlod or alice 0( d .... cUln. 
allll IIlIq uf Yao&aaeIh. 

.. ; ~I'o tl'om the d.te 3f t.ae.-IMt such 
election. 

(:3) At. every m(">etillg of policyholde-l'8 he.d in Furauancc of Bub-l'we (1), all the 
directors dect.ed (lr appointed und .. r t.l\eae ru!UBhaJ,i _ire, but. any direc~r Ie). 

retiring Ib1l, if hI! r8lJl&lI19 eligible under rule 13, be eligible for re-.lel. ... iOD. 

(3) in the eV8Dt. of • caaual Vac:aDC)' arising among th •. director. elected .or p~intecl 
UDder t.b8lle rulea, the vacancy .hall lie Wie" oy ppo~n n,. ~ne pel'dO:l .. Igoest In t~e 
liat prepaNd under lub-rul. (10) (If rule 14, who remalnB ebglble under rule 13 and II 
willing t.o ru:t &II a direct.or. 
(.I) Any person in the Baid lilt who .is not appoinl.t>d in hia tum nuder. ti .r~e. (3) 

either becalUifs be baa CUBed to be eligible under rule 13 or be(suae of hll unwilling-
n_ t.o act. ahall be removed from the liat. 
(S) In tbe L v~nt of there bein.c no person available for appoint!Dunt under ~ r . 

, (3), the cuual vacaucy ~ be ti!kd by tne remammg d~re~tor. (If not It •. a than two 
in number) elected or appolDted under l. eae I'ulea by .PPolDtmg a per .ou ,bg.ble under 
nile 13. 01 if lucn directors (or a majority of them) are Wlable to agre<l upon a 
perIOD to ne appointed, Lbe appointment. ab,all be decided by lot from amongat. the 
pe...,ns ·eligible under rule 13 who have been coDBidered for the appointment by t.be 
.aid remaining direct.ora.. . 
(61 In the event of· t.here being only one or no luch remaining riiro,:tur, the cuual 

vacancy ahall be filled by an election in accordallco with theae rul·JIl to b., beld Ilot. 
Jater thai 6 mont.hs from the date Oil which t e vacancy occurrl:d, uilbw the L"OIDpaBY 
IIeCUfdB from the Central Government within two mantha from t!113 ~ id date an 
e . .:cmptiun for tbat purpose from the provisions of Hctdon 48 of t.he Act lmder clau .. 
(6) of Bub-aectdon (3) thereof. 
{7J &v. aalfirovlClcd in lub-ndo (8), allY peraoll ~ppointed 01' d~tod to fill • 

cuual vacancy shall be subject to rctircm nt at the same time as would •. a\"e boen the 
director in whOlUl place he i. appointeil or .lectcd. 
(8) All election .held in pursuance of Bub·ml. (6) to fill a casual vacancy shall ~ 

be rec o~ sd 8.11 an eiection for the purposl3 of. sub·rule (1), except IJIohen he total 
nnml.er fir directors to be elected by policyholderB undor Bect.ion 48 of the ~\ct is only 
ODe • 
. (9) Nothing in this rule shall he deemed to affect the application of R'gulationa 

78 and 79 in Table A, of. the I!'int 8chedulo to the Indian COmpanjeB Act, 1913 (VII 
_of 19131, to director. dected or appointed otherwUe than .under tbelle rulll8." . 

7. After rale 16, th. following rule shall be inzerted, D&lDely;-

··16A. An individual t.o w,'om a licence hal been i::llued shall. if BU..!i licllllce baa 
been 100t, destroyed or mutilated, pay a f e of one I'upee in thE> mllllllor provided in 
clauae (a) of rulc '16 and send the rec.ipt therefor to the authority who i'au d the 
Jiqence-with ~ request thet a duplicat_ liCeDCI' may be iSlued. lie ,hall fumi.h a 
declaratif!D giving full detai!. reg r~i g ~~ ialue and lou, deatruction or mutilatiC?Jl 
of Ule brence aDd th.. mutilated Pl' ees, If any, shall be retllrned to the afor_ld 
a1it.hority who may, aftn taking all 1'eJMOaable Itepa to lIatisfy himself that U. 
original licence il.ued hu been IO'5t, deBt.royed or mutilaterl. iS8ue a duplicate liCEnce 
in FOrlJl VI with aD endoraem.tit. thereon that. it ia a duplicate ... 
8 .. Aft.:r nle 17. the follong l'ule Rhall be inaertl'd. namely;-

"17.\ .. The couditdoDl t.o be latieRed by an iDBurance agent to tlItahli,h that. h. ill 
• .t.!IU jiiJl. inluranC8 a,eut employ d by t.h. inlUl'cr :for the p ~ of the 'P1'O'ri. 
to sub·&et1.ion (I) of aeetion 41 of t"e Act shall be tho following, Jl&IIlel:r:-

(a, Be mut bave aecured policies on Bix dilert'nt· Jiv. excluding hiB own. 
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(b) He mllSt. have been an in,uranco agent CNltianoualy fMm the time of hia 
lIoliciting or procuring the fira .. policy 011 each of lIuch six )iV,1I or pro· 
posing for the policy on his own life whichever 'ill tlarlier till the toime 
wl:en t.he policies on thoae six Jivel aDd Ute policy on hi, own life have 
aU bleD iuued." 

9. Aftur rule 19, t.he -following rule shall be inlerted, namely:-

"l9A. Every provideDt lOCiet)' shall, commencing from a date not later than the 
lit. January 1943, maintain at. It .. principal office in Brit.illh India the f.,llowing 
regist.ra ill the formll IIpt-cifiedbelow or as near theret.o as po_lble provided the 
infollllalioll to be shown is not reduced thereby in respeet of ail its tranaactiona 
~ ;illting on or after that date, namely :-

(i) A register of mMibers (but not includingmembi.>rabip merely by ,irtne of 
being a policyholder), proprietora aDd ahareholdera ...... in Form VI·A. 

(ii) A regiater·of directon;. manager, secretary aDd other officerll ..... in ~r  
VI. 

(iii) A propo_l rt'gister ...... in Form VI·C. 

(iv) A  r gister of policies ...... in Form VI·D, in respect -of all J>',llici88 i~s ed 
from a date not. later t.han bt January 1943. (S par1.te regi.tera .hall 
be maintained for eaclt contingency IIpecified in or pr8lcriLed unde. IIlb· 
Hction (2) of aection 65 of the Act in resp.;ct of which the lO i~ty CIU'l'ieIl, 
on ~ .ine s.  

Iv) A premium regi.t.lr ......... in Form VI·E. 

(vi) A lapee register showing the det.ail. in respect of each policy which is 
tltated by the society as having lapsed ........ .in Form VJ·F. 

(vii) A regi.ter of claims not including annuitiu ......... in Form VI..a. 

(viiij Aregi.ter of annuity payments ........ .in Fonn VI·B. 

(ixl A register of &glnu ........ .in Form VI-I. 

Pl'Ovided that-

(a) an)' register printed after t.his rule i. made and purpOrting to contain the 
information specified in any of the r. gister. prescribed by this fide "ha.1l 
be in tbe Form prescrihed therefor; 

(b) if any of the registers required to be kept in accordance WIth Ft-Ction '1'9 of 
the Act, as ·it ltoad before the co ence e~t of t,le InHllranl'1'l (Amend-
m. nt) Act. 1941, is not kept, or if any of the regiat.ars 60 Yept i. 
exhausted, the society .hall maintain forthwith the l'orresponding 
register or register. prescribed by this rule j 

(cl if uo regi.~r  are maint.ained co.rr('sponding to. the rt'gilt-3,.S rrelcrihed by 
. c, ~e  (m), (v) and (vtl of thiS rule, the SOCIety .hall, co mmcncing from 
a date not later than 1st April 1942, maintain the regisul·. pI88cribed 
by tbeae clanael. . 

(d) U shall not be nec ... ary to .how the name of the 'life inil11fcd in addition 
to the policy-number -in the register in Fonn VI.D, "I·E VI·F VI-G 
or VI·H. if the r.gister concerned is pl't'pared by mechanical ~." 

10. For rule 22, the following rule Ihall be substituted, namely:-

"~. Every return furnished to the S perin~elldent of Illtlurance undcr anb-
8ignlltll1'f'8 $0 returns section (!) of section 82 of ~ e .o\ct shall be 
furllished I;ty Provi· signed in ccord.nc~ with' tbo provisions of lub. 
dem Soc,iot.ies. .ection (I) of section 15 of t.be AC't." 

11. In rule 25, after the word and ~g re  "section 13", the words. figures, letter 
and brackets "or clause (e) of sub-section IS) of I ction 16" shall be inserted. 

12. Af"r rule 'n. the following rules ~ll be inserted, I l'~

"lIB. The sub·clauses of l ce~l neo 8 in811J'ance business in resped. of flch of 
whlah .. ..parate account. of receapts aDd .payment. i. to be kept as ~r llired UDder 
~ll 8ection (1) of aection 10 of the Act on and after tbe lat January 1943, ohaU be-

(1) Capital B, demption wuranee bUB in .... 

(2) Continuous Dilahilit1 iDluranee businEILS. 
(3) EmplOyers Liability iDiurance bu.in888 • 

.. 
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(4) The buaiD818 of waring the payment on the happening of "loch of tbe COD· 
tiDgenci. (a' birLh, (b) marriage, &Dd (c.') failure of iDue, each 
contingency to coDltit.ute a aeparate bUlint!u unleu the wntingenci.' 
are combined in .. single contract, bat not. beblg Ituai.... comprieiDc 
insurance contracts which are terminable bv the iDiurer at int. rvals not 
exceeding t.welve monthl and under which If a claim aN"s, the insurer'. 
liabi.ity to pay benefit celllCS within one year from t.be ·Jal.o on which tbe 
c!aim aroae. 

W. ~' r the purpoe.. of the A¢. the bUlines. of &D Durer ahall be dL'emed to be 
transacted in India or Britiah India according .. the premiume in r apect. of tbOle 
tl'aneactJuDl' are ordinarily paid in India or Britisb India·... the case nlay be. 

l'rovided that if &Dy queatJon arilel whether an, prt'miuml ore ordillarily paid 
iUli·Je 0\' outside Britisb India or India, the Sup.rinteudent of IDlllran<:& IIbll decide 
tIM. queatJon &Dd bis decision shall be final." . . 

II. In the Forms set forth in the Schedule &Dn:xed to the Aid Rulea-
'(a) for Form Ill. the following Form ahall be 11Ibetit1lted, namely :-

FORM 111. 
(Bee Rule 5.) 

.No .................................... s.c. 
RESERVE BANK OF INDIA. 
s.ctrB.rrIa DItPABnIbT. 

VALCU'lTA. 

.. ................................. 19 

... ~t te.e.t ,Aouri., tAe plWtietllllr, 01 depo,itl held oa "'ulll nl CAe ......................... .. 

wader 'eetioa ................................................ ol cAe Ift8llf'llllee .4.ee, 1981: 

EDtini Dtopoeite Nf'W Depoeite. I ~ 
\D 

(ex("lllding deposita Received on •••••••• Total. 
to withdrawn'. ... 

Loan. . ~ ~ 

Face Book Pace Book Faoe Book 1 Vl\lue. Value. Value. Value. Value. Value. t 
§ 
c 

1 
.. , 
~ Total Seo riti~ •• ..r: 

" 
c.Ib 1 

I.-
.5 
-;: 

GB4lID TO'1'AL 
c . ~ 

• Certifit.c.1 that the above "Ire. wit.h t.he eDtri. in tile boob mailltained by the 
Bank. 

'1'0 

.j The Saperiotradrnt 01 IDl1Iranoe, 

DepartmtDt of Commerce, Government of Iaell&. New e i~ 
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'(6) in Form TV-

(i) for .the lub-headiDg; 

"NaiDe of t.he depolitor", t.be sull-heading "Name of the luarer" u.u I» 
I~ ltit t.ed : 

(ii) aft.er the column beaded "Nature of depoaitl" a column headed "T*l 
amount held to be in depolit being the ·total amount. of cub ad tile 
book-value of tbol securit.ies deposited" shall be iDlerte:!. 

(c)' after Form IV, t.be following Form shall be iDsert.ed. !lamely:-

"FORM IV -A. 

[800 ~ lo 14 (7).J 

1fl81r'UfMne qf Prw-y • 

. --........ ------:---Insuraoee Company, Limited. 

I. . . . . . . . . . . . . . . . . . . 0  •  0 •• of. ..... _ ..• 0 ••••• 0 •• _  •  _ ••••••••••••• ,; ••••••• in t.ta. 
Diltrict. of .................... boiDg a. holder of p'olioy/polioiae beariDg the number/ 
liumbenJ ................. 0 •••••• illaued by the ... 0 •••••••••••••••••••••• x.ur.no. 
Company Limited hereby appoint 0 ••••••••• 0  •  0 ••••••••••••• of •..•••.•• ; •••.••.••• 0 
who is aIIO a bolder ofpolioy,l})o)licies beariDg the DUDlber/numbei'll .•.• _ .•..•.•••.•.•••. 
Uaued by the abovementioned company or in C&18 the said polioyholcler faiIa to atMad 
_oh meet.iug I appoint 0 .......... 0 ••••••• _  •  0 ••• of ........................ who iI. aI80 
• holder of policy/policies bearing the Dumber/numbers .•.....••..•••.•••••.••••• iIIued 
by the abovement.ioned coaipany· &I my proxy to vote for me and on my behalf at the 
meetiDg of the oompany to be held for the election ofpoliayhoJder8' diNotol'll on the ••••••• 
day of ........ 0 •••••••••••••••••••••• and at any adjoUl'DlDellt thereot. 

Signed thia .............................. day .of ............................................... . 

Sianaturo ••.. 0 ••••••••••••••••••••• 0 •••••••• 

·Similarly for one further proxy if. both the firBt mentioned proltiea faii to a"-nd.." 

(d) after Fonn VI. the followlag Fol'IDII shall be inserted, namely :-

"FORM VI·A. 

[ See Rule ItA (i).] 

...... oj -,-" (~ fMfrtbership merelg by WM oj IIDldtng poIioiu it .... fir 1M 
SooieIy). 'propridDr" and "hareltolder.. . 

Serial 
'Dak of becomlDg 
member, f,l'Oprietor. Date 011 "bleh No. or ahal't'ho d"r, ... de· Full aamc. Addresli. Oaenpatlon. ~to e. -.-.. 
lined In hrJullng. member, etc. 

1 2 :1 4 r. IS 7 --:--._--_._.---_ ... -.. -:---_.----- .. -

I 
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FORK VI·B. 

[ See Rule 19A (U).] 

RtgiIIer oj DiftoIor •• MortGpr. 8.".", aM oder OJflcerIl. 

OccU~O  Date wbeD be ' '~  IterIaI othtor n In commenocd t.o 
110. hIIN..e. .A~. tbe aervIee or bold tbo 0lil08 0lIl01' In n.o r ~. . . tho aoc1et)'. In quOlltloD. qUlllltlon • 

1 I 3 4 Ii o \ 7 
~ -----

J 
NOO8:-

SerIal 
No. 

1 

1. A eepuate paae must be 1IIIOd Cor each title of ollloc. ri: .• 8earetary. 
2. The • Remarks' coInmn should ~ o .. tho modo or voeMIlIII ollloe. whether by dcoth. r,,,oIlEnation. 

etIrement, etc. 

Date &lid Name and 
Number or ~  
propouJ. propwer. 

I 8 

FORM: VI-C. 

[See Rule IDA (iii).] 

Propo8al Regi8Ier. 

Date of 
lIow acoeptanoe. 
dlspo!lCd If 
or.- accepted.-

4 6 

Number and Date of 
date or d_patcb e r ~. 

poIlcy.- ~  pOIlc)' •• 

e '1 8 - '-.-------.-

I 
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FORK VI ... 

[ Bee Bale leA Ce).} 

1\ ..... ."... ill ...... fI/"" ,...".. ... ,.u.,., tI ... tlvrifttllM'" oJ ..•..•.• lB 
I PartiouJare of 
I any other I 

Due Date r.ayment .. Polioy Nam. 0' the peNOD to whOlll the dat.e of ... ,S ... , .... 
lfamber. polio7 ... illaed. of payment .. rMli .. d cnl 

premium. o~pre thepoli"1 
mlum. durmg the 

mODt.h. 

1 J 3 , 6 

. 

I 

'X ... :-
1. The relrilter eould be eto.cI at the end of aeob moDth UId the oloaiDa aouJd "-

·eompieted witbill a IDODth. 
J. Separat.e "',illten Mould be maintained iD roeapeot 0' each of the OODtiDpDoiIa 

...,..,ifled ill or Pl'OllOribed UDcIw" ...tioD 66 (2) of the WUI'lUlO8 Act, 1938. 
I. A lOOiety may, if 1& _Mid .... Deoeiaary and deairable, maintaill .. aeparsM ...... 

<Of the particullol'll .peoillecl in IIOlulDII (6), provided that the _par"" re,i .. * IJIVIO .... 
..... hafotmatioD ill ooIlL11U111 (1) IIDd (2) with fllll _ ref_ with t.IUa ,...... , 



A."DKBNT8 TO THE INSURA!fCB auus 

. 

Daie of entry in Polioy 
'hi8 register. Number. 

1 ! 

I 

FORM VI.F. 

(lee Rule 19A (eli).] 

r.o,-BegWr. 

\ 

Name Date of 
of oomme-noe· 
the ment of 

Due date 
ofarat; 
UDpaid ' 

inau,ed. in8u,anoe. premium. 

3 4 15 

Amount of 
any loan 
granted 
on the 
• ourity :o.t. . 
o(the of 
policy revival 
andd.te (if any). 
when the 
Joan. i • 
.ritten 
.. fl'. 

6 'I 

NOT •• -Tbe regwter .bcnlld be o1oBed at the ead of a.oh month and the cJoaia8 UaII,· 
.. eompJekld wi~ in • mOlltb. 

8ertal Polloy Name 
BUill' Hum· of lifO) 
ber. ber. Iu..ured. 

I ! 8 -
" 

NOTBII:-

FORM VI·G. 

[See Rule IDA (wi).] 

Regi8W 0/ Clam.. noI W:ludi"" ","",iii.. 

Total 
c Date of Nlme, lum 

IIIUmu.L1ou AddMII :tor Ia..ured Net 
of tll~ I .. d tpt Date with "urn 
harpo'nlng title of of pay. bull ... pul<! 
"0 tile of claim IDIIU. .. ..... In 
colltln· 

~~ 
Lim ... 1lIIIW. 

lItlucy. 
u= 

• 7 S· II 

I • 

Date of 
Cautle of and 
dllft'n'ne.. ~ro ndl 
If Ilny orre-

I 'tWt~,n. lecttOllo 
(lI)aud(1I1 If 

any. 

10 11 

1. Where there is • aeriee of polioies on the IllUDe life, each polioy must be entered 
..... ately. 

2. A IfIparate !'fIgiater should be mailltained for each r..... of nontifllJl"nry specified 
in or pl'8ROribed under aeotion 66(2) of the ~W' Iloe Act, 183d, apw-t which puliciutl have 
bMIliMued. . 
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FORM VI-H. 

(See Rule ItA (tIM').] 

B ..... o/O" /or~'" or oIIter periodiocJl"......,.. 
Serial No •.........••..• " ...•........•......... Policy No ........................ . 

Name of life iD,8Uzeci •.•••••.••.••..•...•.•......•...•...•••...•••.•••••.•......•• 

Date of iatimUiOll of b happeDiDg Date or reoeipt of . 
of tbe GOntiDgeaa7 .•.•. '. . . . . . • . . . . Claim papers .. , ......•••............ 

Name ] ............................................•...• ~. '" ..... 

AddftIII of claimaDt .•...................................... l ...••.•........•. 

7it1e .•.....•..............................•••••••••••••.•....• 

»ate offlnt payment........................ Date and gJ'OWld of rejection .... " 

.Date and CaUM of c .... lion of payments ...............................•.......... 

Due datea. Amounta duo. Amounts paid in cash and Cauae of "iff'ereace if any. 
date. 

2 3 
r . ~ . .. ~ '

. 
N'O'1'II.-A I8pU'Ue ~ lhouJd be maintained for each cl ... or IIODtinpDoJ'...-. 

·fted in or preacribed UDder 1IIICti0ll 66(2) of the Insurance Act, 1938, in respect of "lUoIa a 
J*iocIical em ill iuanIcl to be paid. 

Name, 
add ..... ·, 

Serial Number. and an 
other 

occupationll. 

I 2 
. 

FORK VI·I. 

l See Rule leA (iz).) 

B."..,.,. 0/ .Agent.. 

Date Terms 
of of re.' 

appointment mllneration; 

3 4 
... ---

. 

Date .hen 
oe_dtobo Remark •. 
agent. 

:; 6 
-'-

, , 

(e~ in Form VII, in the first column after the entry" 7. Act.uarial r_ ", the entry 
.. S. Medical ress .. .Dan be inserted and the existing entries numbered 8 to IS abaJl be 
eruumberea 9 to 14 reepectinly. " 
, . in in note 7 of the .~ Nolu relGlirag 10 eM Bewnue ..tcco "'....;(~On t VU, M afterUle 
wurds" revenue aooOWlt OI, the .orda, flgurea and letter" and a lltatemellt, in J'onn VII·A 
.of the partiuuJar8 specified therein .. shall be iDsert.ed. 



AMDDDNT8 TO THE IN8UJlANClI BULBS 
,.~ .... 

(II)·after the .. Now rei""", '0 eM RCIII!ftUe ..4ceoum-{Form m) ", the foDowiDc 
1I'orm sbaD be iDIJerMd, D&mely:-

"FORMVU·A. 
Submitted by the lIOCiety 

19 • 
for the 1Mr.eadiD&" 

ADd 10 on for 
eacb _tID· 
FoDO, .peoIlled 
fa or pn.cmb· 
eclullder_ 
Uou· 66 (In of 
tbol_ 

. ~ . ; , I Act 11188. for 

N  8  N SUIll No. 8um No. Bum ~\o :. 

______ . ___ 1-.:. I~ ~  Insured. __ .I I 8U re d~ __ -I_I_IIIiund-'.'---I __ q_pre_pUed_. __ ,_._ ~ 
w~~e~  

( I) Poltclel at end of 
.previowl yean. 

(2) New poIlCles Is· 
lued 811 per State· 
ment Form IX. 

3) Old POIlriea ro 
vlvecl. 

(.10) Old poUcles chang· 
ed and Incl'O tl ~d. 

(5) Bouus add ItlOnJl 
allot,ted. 

'fotal 

D!Hcoatinued during 
yoar. 

~ By death. . 
. 7 1:J: maturity or 

c ~nlng of 
the OOD JIIIIncles 
Insured agalnot 
(Bach contln· 
tZency holng 
<hown HeIIaM.tely. 

{8) By expiry of term 
(9) BlJ surrender of 
(  ) PoDroy and (ii) 
of bonu",,". 

(10) By t'orf • .1turc or 
laJ)lll'. 

(11) By ch81111c aDd 
decrease. 

{III) By being not 
taken lip. 

Total 

'I'ota! existing at tho 
cad of the year . 

BII. . KII. BII. BII. 

1---------- .~ I I t. .  

- ---I-----.~ ~ ~ .... ---

. 

I 

\ 
.. 

-

~ --f---f----._ 

• 

. (1) in Fonn VIII, 

(i) after the sub.heading " Investments", the brackets and letter "(J) " IIhaU be 
inserted; 

(ii) after clause (lit oftha olauses in the •• Jl'ooIrtMea 10 BalatICIISMeI-(JrOl'lD VDI) ", 
tbt' followinl.l 01&'188 BhaU be inserted, namely :_ , 

.. (f) Where any part of the a8aets of a provident lIOCiety is ·deposited in any 
place outside British India 88 security for the ownera of policies iIIIrued 
in that place the balance sheet shall state that part of the asae. has beeR 
80 deposited and, if any such part fonns part of tbe insurance fuad in 
J'OSPect of any contingency specified in, or presc~ under, lub-section 
(2) of IIOCtion 85 of the Insurance Aot, 1938. shall show the &mount thereof 
II.Ild the place where it is deposited." • 

N. R. PILLAI, . 
. "deIl. Sq. to Ihe fht1I. oJ India. 



MOTION HE 'fHE SITUATION IN INDIA-contd. 

lIr. Prllld_t (The Honourable Sir Abdur Rahim): Further considera-
tion of the motion mo.ved: 

.. 'DIM __ ar.aUioD in IDdia be taken into couaideratioD ." 

Jrr. K. M. laebi (Nominated Non-Official): Sir, when the House 1"08e' 
yesterday, I was dealing with the Cripps proposals. If 1 were Ui.l the' 
Working Committee of the Congress I would have accepted the Cripps pro-
posals. 1" would have assumed aIt the power" whIch those pruposala 
intended to give and would have used the vlIoIltage' ground\)f .that power to 
wrest further power from the unwilling British people. That was the 'Nay 
the Irish people secured their independence and I feel that., by fol.owing 
that method we could have secured \Jur nationa.l sovemment. But it will 
be wrong to blame only the Congress for rejecting those proposals. The 
Muslim League rejected those propusals; the Hindu Maha..abha, lejeot.ed 
those proposals; even Sir Tej Bahaclur Sapru and Mr. Jayak:lr ,lisapVroved 
of those proposals: Sir, I feel that ill the interests of this country &;ld 
in the interests of winning the war, the British people should huve a.cceded 
to give further powers a..'i asked by tht1 Indian National Consress; but the· 
British people are noL thinking serIously about. establishing a l\ational 
Government in this cquntry. In the tirst place, they are self-satisfied with 
their own efforts. They say proudly that they have recruited an urlDY 
of one million knewing fully well thl1t for defending IL smail country like 
Great Britain they have to keep ready an army of five million peopJe. lhey 
vam-gloriously talk of the production of (~ ip ent and munitions in indi.'\, 
but they know very well that the production of munitions and equipment 
in this country is not enough for even Ii quurter of a million of soldiers. 
I feel that the British people do not yet appreciate the ad¥antage of estab-
lishing a National G()vemment in this country. I have no doubt iu my 
mind and I am quite sure there is no doubt in the mind of any Indian 
present here that' a National Government; instead of raisinJ an army of 
one million, could hllve raised an inny of five or even ten milliolls. I 
have no doubt in my mind as I am sure there is r.o doubt in the mind of 
any Indian Member here that a National Government could have intensified 
the production of equipment and munitions and increased that production 
even ten-fold. But, Sir, the British people do not yet realise the advantage 
of ~ving a National Government in this country. 

The other day, His Excellency the Commander-in-Chief made a state-
ment that if this country is to be sllvcd, it will be saved by Lhe nghting 
army. Sir, HiB ExcelleLcy the Comma·nder-in-Ch:ef and the British Gov-
ernment have forgotten the lesson of Malaya, they have forgotten the lessl)D 
of Burma and they have also forgotten the experience of Chins. A 'llVeIl 
equipped army was made to retreat within 0. few months in Mala "s and 
Bunnu on account of want of co-oper,ntion from people, wh Ie Iln ill equipped 
anny oi Chinese has been successfu'ly defending Ch'na for ove!' five yean 
on accollnt of full moral support of the people. This neg'ert of the . problem 
of establishment ofa National Government in thi'! country hal! e" p~r"ted 

Dot only the Congress but it has exasperated the whole pE'opie of the 
country. People want to help in this war. they want to win the war .. they, 

I' ! 210 ) 
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we.qt to. defeat the Japanese; but, Sir, the peopie are not permitted to do 
80 thrQugh their NatiO"nal Government. We are reduced to the position 
of JDere onlookers in this war. That has created an intolerable position, 
arid in order to end this intolerable position, the Congresf;I in sheer despera-
tion .tried to seek a sanction to enforce their demand for National Govern-
ment. Bir, I do not approve of the Congress forging the sanction ot civil 
disobedience a.t this critical time. This is a dangerous proposal, risky from 
the point of view of safety of this country. But, Sir, I can understand 
how people in sheer desperation resort to methods which they do not npprove. 
of. If the Congress made a mistake i,n resorting to civil disobedience, the 
Government of India made a blunder. The Congress had left the door open 
for negotiations, while the Government of India banged it in an irrespon-
sible spirit. I feel, Bir, it was wrong on the part of the Government of 
India not to take advantage of the slightest opening for negotiations. 
Unfortunately, the Government of India think that the demand for National 
Government is only a Congress demand. It was not only a Congreds 
demand, but it was a demand of the whole country, Bnd, t.herefore, it was 
very wrong not to have yielded to the Congress demand for It National 
Governmept. It was a great mistake of the Government to have arrested 
the Congress leaders instead of taking advantage of the room for negotia-
tions. The results of the Government's mistake have been dist1Strous. 
I do not wish to deal with the blood curdling events of the last few day9, 
I shall have another opportunity to speak about them before the end of. the 
Session. But, Sir, I have no doubt in my mind that as the Government 
took upon themselves the responsibility of arresting the Congressmen, they 
have fired the first .shot and so they must retrieve the country from this 
difficult situation by taking the first step towards recopciliation. If this 
war is to be won, it can be WOll only by the co-operation of the people, .md 
not by keeping the country bitter, as it is bitter today. Therefore, tbEl 
Government must not think of· their prelltige. There is no loss of pr9stige 
in yielding to your own people, there is humiliation in yielding to your 
enemy. I, therefore, feel, that the Government of India should retrace 
the steps they haye taken. They have made a. mistake and they must 
take the initl tiv~ in  rectifying that mistake. They must release the 
Congressmen immedia.tely. It is wrong to expect of' people who are in 
jails to re"Verse their policy. There are people who say, let the Corlgress 
first call off the civil disobedience movement. I think it is wrong to expect 
the ongress en~ while they are in jail to call off the civil disobedience. 
It cannot be done. It is not even fair, and practicable to expect Congress· 
men to do so. I, therefore, suggest, to the Government that they must 
take the initiative in releasing the Congressmen in an effort to reconcile 
"'e people 9f this country. 

Sir, the next step which the Government ought to take is to establish 
a National Government immediately. It is .wrong for the Govemmenti 
to think that ~ere are l ~ge .co ~ nities against the Congress. They say 
that the MuslIm commuDlty IS agalDst the Congress. But are the Muslims 
with the Government? In any case, it is not only the Congress wbich is 
boycotting the Government war effort, but the Muslim League also is toy-
cotting the war effort. 

Sir Muhammad Y.amlD Dan (Agra Division: Muhammadan Rural): 
No, the Muslim League is not boycotting the war effort. 



·1Ir ..... ', 1811d: Thentbey .y that .ae depreeaed cl888es are ~ 
the Coosre-u npM&' theoivil disobedieDee IJl()vement. But, BU., ~. 
tiae Mctslim Lee.gue nor the depressed cl!a6ses are agaiBst the OODpeM ia 
iemandiBg a NaUoft&1 Government. Therefore it is Wl'Ong to say ~, tlle 
Coegress represents only a very sman body of people in this COlmV,,·. lD 
any case, if a large bulk of people in t·his country are against the o~ ... :, 
they are not with the Governmeut. It was, therefore, wrong for .... 
Government of India to try to suppress the Congress instead of tryi.og the-
:method of reconciliation. 

\. 

I 8\.\Mgest that thl:l Go:vernment of India should rev.ene th,eiJr ~y. 
imnutdiately. Let them take up this question of estabUahmeB.t. ~ ,. 
Natianal Government in this country immediately in hand. If a ~~ 
GoWH'Bment can be established by agreement, it is. the best thing to 4Q. 
but if a Na.tional Government cannot be established by agreement" )"" *b.& 
queetioD be referred to arbitration. If arbitra,tion too is not ~~, I 
.v,aeeat that it is the duty of the Govemn;leDt to eata,blisb a. N .. ti.o&al 
ge~nt whether there is communal unity or not. When the BritiUl 
peQPle conquered Indin, they did not insist upon national unity. Of UIa 
.. eft\ of t ~ people of -this cOuntry. On the other hand they ooD4lU8l'e<i 
~ by dividins us and DOW when we are asking that fl't'.edom should be 
feMoNd to ua, tDeY inai. that the whole country must unite. t.hat there 
must be unity and so on. Sir. it js wrong for ,the Government to sa,V; IU). 
Let, t.hem decide to tmnsfer the power t.o the Indian people and taen 
1Iaoke UJl0D themselves the responsibility of distributing that power 9mOll8. 
the main element-s of the population in the fairest way that the. Govetn,-
ment can. Some years ago the Government gave the cominunal a.ww. 
but that communal award was not liked by anybody, at the same time 
that communal award WIlS accepted and in practice followed by all people. 
Similarly. if the British people give the commll1Dal award asrega.rcI. the 
distribution of power now, I have no doubt in my mind that the. wholp. 
eountry will, in pra.ctice, follow it and accept. it. Therefore it is the d,u.ty 
of Government to estnhlish a National Government in the best way they 
e n~ 

Sir, the Government r~ a.lready late. I hope they will not he too 
late in establii!lhing Il National Government in this country. Whatever 
the Government may do, I have to make an appeal to the Assembly and 
through the AFisembly to my countrymen. I have no doubt that the Gov-
ernment will fight the Ja.panese, but they will fight the Japanese to save 
a }lart of their Empire. If the Government are defeated, they can retred 
to Iraq or Iran or even to Timbuctoo. but I would like to ask my country-
men that if they are dEdeated by the Japanese where will ~ey retreat? 
Therefore it is the duty of the people of this country to do their very best. 
to do their utmost to defend this country against the Japanese and the only 
way of defending this country against Japan is to forge unity among them-
selves. Every eommunity will have toO make a sacrifice in order to secure 
ilhat unity. I would suggest that the Ip.ajority oommunity. that is, the 
Hindu community should grant the demand of the Muslim community for 
self-determination. After all self-determidation is not such an unreason-
able demand. I would therefore request my countrymen to accept; the 
Muslim demand. and let us unite and form a National Goyernment 80 that 
through that National GoWlftlDlent we can ¥t the. J ap&De8e. ,sU0Oeaehtlly. 
J h.ne also no doubt in my mind that through that muty, "6 -.u 
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'make ourselves free from British domination. Sir, iIIat ia the wa, oo.ti 
·of the present llituation and let me hope that the British people and ~ 
ownco.untrymen wnl follow that way; therein lies our s lv~on. Sir., I 
ihave done. 

K! ••. K. D..... (Nominated Non-Oflicial): Mr. President, I m..o 
..ali onoe confell8 that there is general sympathy with and support for the 
demand of independence for India. That demand haa bean virtuany 
. gnnW ia the oIer brought to :IDdia by Bir Btalord Crips. It,:. mod 
unfortuD.a.te that  that offer of oomplete independence to India after the 
'0e8sation of hostilities .was not accepted by the Conlrels and the MuaIim. 
League. If it had been accepted .be situation would haVe been normal 
in India toda.y and we would have beeIl. a.ble to present Ii united front to a 
mOllt powerful enemy who has avowed his determination to conquer 11_ 
rule the whole of Asia. I am sure that. a little' display of ·statesmanship 
and wisdom on the part of Mr. Gandhi, who is the abeolute :dictator 01. 
the Congress, could have prevented the ex$rel,llely gr&'98 situation whieh 
exists in India. today from developing. Recrimination, however, can ~ne  

no useful purpose, nevert.heless the unparalleled gravity of the situation 
and the imminence of the I,llenace looming over us is such that it is the 
. d~ of everyone to speak 'out and to act in order to preserve the tea 
interests of the country. '  . 

It is impossible to pass over in silence the fiendish excesses and airo-
'oities which have been perpetrated and are still being perpetrated. by 
unbridled mob violen(le in different parts of 'India. They prove that; 
Mr. Gandhi's teaching of non-violence has not been taken kindly hy the 
masses and they show that .no mass movement which is based on 
·defiance of the law can remain non-violent. Mr. Gandhi's thoughtleSIJ. 
oampaign has produced saboteurs, not aatyagTahia .. The H'>nourable the 
Home Member has gone exhaustively into the tragic occurrences that have 
disfigured the country's face. I will not therefore, go into the long cata-
logue of events which seern to be the result of a well organized movemenli 
which has brought nothing but disaster to the country. It is most unfol"-
tunate that attempts have been made to paralyse the country's war cilorti 
by industrial strikes. Such a movement would be looked upon with horror 
at any time, but at this critical juncture with a. powerful enemy knocking 
a.t the gates of India the movement becOmes positively satanic and those 
who sympathise with or support that movement cannot be well-wishers or 
friends of India. Any man with a spark of patriotism must Bet his face 
against such a movement. This orgy of lawlessness, disorders, murders 
and arson have produced dis8strous results, and the action taken by Go\'em-
mentto suppress the disturbances and restore order in the land did \lot 
come a moment too early but on the oontrary was belated. The Honour-
able the Home Member said that he was not prepared to say whence the 
'organisers of the disturbance drew their inspiration. I am sure it is time 
that Government placed. before' us aU the particulars which would distaibute 
the blame upon parties that have been responsible for this disturbance. A 
long catalogue of grave charges can be c.ited against Mr. Gandhi and lhe 
Congress who demand independence while they themselves are t,he soie 
obstacles to the grant of independence to India. Mr. Gandhi has. always 
asserted that there can be no independence without unity in India,· but. this 
very'man has disunited India and plunged the cqqntry into a state of indoa-
'cribahle chaos and Qlob fury which is rapidly attaining .the horrid shape of. 
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ww war.' No Government worth th$ name would allow to Mr. Gandhi and' 
his colleagues the latitude which the British Government lias 'allowed them. 

The Congress Civil Disobedience Movement is fraught with incalculable 
menace to the country and the position brought about by Mr. Gandhi's 
"Quit India" demand is at the present juncture as dangerous as it is· 
utterly impracticable., It is an invitation to the Axis power to undertake 
an invasion of India with all ita attendant horrors. It has served only to. 
incite mob p s~on  and brought about the presen~ impasse in India. At 
such a time it is gratifying to India that Musllius have shown in 
Mr. Jinnah's words "remarkable discipline, solidarity and' unity" in keep. 
ing &1oof from the Congress movement of wholesale destruction. But I 
say that it is not enough. Mr. Jinnah must co-operate With the Govern. 
ment in prosecuting war activities. In this connection I am gl ~ tha' 
the' Home Member has paid a tribute to the Scheduled l s~es whoae 
distinguished leader today graces the Treasury Bench, and I welcome 
him on behalf of my Group. 

It -is obvious to everyone and even Mr. Gandhi has said again aDd again-
that' no Government is possible in India· unless the differences between 
the Congress and the Muslim League are healed and the gulf t.hat divides 
them is breached a.nd they work together in the common service of the 
country_ ' 

• 'fhe necessity is'most pressing for ~ty in India-unity among nIl' 
communities in order to concentrate all energy, attention and resources, 
upon the 8up:"!me task of winning the war. The words "Independellce" 
and "National Government" are dinned into our ears by the Congresl-
and by political leaders of every camp and cODlp1exion .in t.he ('ountry 
without anybody ever bothering to show capacity to attain that aim--a 
state of affairs which reminds one powerfully of Tennyson's words: ., An 
want crying in the nighi; an infant crying for the light and-:with no 
language but a cry." The recent happenings in India have proved that. 
the innocence of Tennyson's infant is lacking in the cry of our political 
leaders. We are all desirous and anxious to secure independence fo. I&ldia 
but at present the conditions essential for its success are absent and there' 
are practical difficulties in our way. Both wisdom and statesmanship 
require that they should be' carefully considered and tackled before attempt. 
ing the experiment. Otherwise ·it will add fuel toihe fire of communal 
antagonism that is now, burning so .fiercely in the country. A National 
Govemment cannot be imposed; it is the living expression d Il people's 
will;' and it must be evolved with careful consideration and t/.J(}ugllt und 
by' the achievement of unity, understanding and co.operation on funda· 
mental principles between the elements of the nation. In India, as things-
are today, a National Government can only be possible by uuderstanding, 
agreement and co·operation between the four elements of the realm, namely, 
the British Government, the Indian States, th,e Congress and the Muslim 
League. So far as the British Government is concerned, we have the 
genuine and generous offer made by Great Britain through Sir Stafford' 
Cripps and that ofter still stands for the Congress and the Muslim League 
to avail themselves of it. By rejecting the offer India lost a grand oppor· 
tunity of securing the rights for which Indian politicians are so persistently 
clamouring. The p~ ent Executive Council tod~ consists of eleven 
IndiaDs. who are. in every sense of the word true nationaUsts devoted to·· 



SITUAT.ION 1N INDIA 116 

'the interests of the country. Their appointment and their perfonnanee 
mave met with general approval. 

Unless wisdom prevails and the Congre88 withdraws the Civil Dis-
,obedience Movement and the "Quit India" demand and displays a DeW' 
spirit of compromise, the result will be unprecedented catastrophe ;and 
grave disaster and even communal strife leading to civil war. It is a 
matter of great satisfaction that at t}:le present juncture the Indian l>rinces, 
without exception, are making an all-out effort for the successful prosecu· 
tion of the war and it is also gratifying to find that an overwhelmihg section 
·-of the public which is not imbued with the communa.l t-aint is making 
widespread effort to win the war. Only the Congress hampers the wur 
effort by trying to embarrass the Government and at the same time claim-
ing to domineer over all those elements which ore now striving to defend 
:the country. 

l'he great Indian leaders of the past preached toleranQe, interna.l har-
DlOny, unity and devotion to the cause of the country. We find no such 
,counsel today either from the Congress or the M.uslim League when India 
. badly needs it most. In thi& welter of t ~ oil we forget the ~e t servic~s 
which Englishmen have rendered to thiS country. In spIte of theIr 
ma,py sins of omission and commission we. owea. great debt to them. for 
the long reign of' internal peace and securIty against external aggreSSIon, 
.both of which the Congress is now trying to' destroy. We have " ~d 
from exploitation, we have suffered from high-handedness of autocratic 
,officials, but t.he courts of justice which the' British have established and 
the educat;ion they have given us, the great social reforms they have 
effected, such as a.bolition of the cruel customs as 8atee nnd illfant.ieide • 
. prevention of child marriages, leading to the removal of the bllD. on widow 
remarriages and caste restrictions on sea voyages, the sUDstitution of law 
e.nd order and security in place of chaos. confusion and anarchy which 
prevailed in the country immediately before the advent of the British rule 
in India and the suppression of Thags and Dacoits who terrorised t.be 
country-these are all benefits which far outweigh the faults that can be 
charged against the British administration of India. Our political right. 
'have been conceded. India's independence is soletnnly promised by· the 
British Government, and now to stab it and to embarrass the Allies in the 
proseeut;ion of the war against a ruthless enemy is an unpardonable sin 
'which even God himself will not forgive. 
As II. staunch nationn1iBt, who was Mr. GAndhi's right hand man during 

the first non-co-operation movement--I mean Mr. K. F .. Nariman, in ,an 
article in R. Bombay paper said: 
"Like a forward child, the Congrees cannot get. 0.11 t.hat. it. wanta, it will fting 

away, in 0. snllen mood, even whatever it poMeSIIeB. So either complete Independence 
and till then, nothing at all, not even the existing local or anY' other particle of .If-
governm!'nt.. If .the British won't 9uit India, .. demanded, we. quit (.ur own hoUle-
hold. (I.e., cutting tIU "ote t6 Iptt.e tAe face, a, he Aa, put It). It may be good 
polit.ical propaganda, but it certainly is bad logic, bad tact.iCII, bad lltatelmanllhip and 
·worse strategy, relulting in la.ing what we have gained after years of atruggl. 
without anY' hope or chanM, for the time being of getting anything .more in t.h. 
political arena." 

Will Mr. Gandhi retrace his Ateps Ilnd stand by India in the hour of ber 
trial or will he continuf'l to heap disaster after disaster on the helpleaa. 
·oountry? The answer to this query will"show whet,ber Indi n~ are fit; for 
self-rule or doomed to slavery to which the CongreAs extremists'deaira to 
.drive independent, elementl'l in the na.tion. . 
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.......... Ali JtbaD. (East Central Punjab: Muhammadan): With 
the commencement of the fourth year of the wllr we find ourselves COD-
fronted with a situation which is very grave indeed. On the Eastern 
liAol-eS of India the enenlY, Japan, is hammering at our very gates,. and I 
would not be surprised if, after the rainy season is over, Calcutta and 
viuious parts of Assam are bombed. On the Western side, a tremendoUl· 
oon1Iict is raging on the Staliugrad front. God knows what the result 
'of this terrible conflict will be. It is just within the range of possibiliby. 
that the GennaD.B might occupy Stalingrad, advance, towards Baku, get 
hold of it, go right up to Batum, Ilnd then with the lHack Sea and the 
Caucasus in their hands they might go on to Persia,' ulld Persia may 
become the centre of a grave conflict, which might decide the destiny of 
India. It is also just within the range of possibility that the German· 
Anny, now stationed across Egypt, might not be rolled back &TId may 
advance instead and occupy the Suez, and then the Middle East position· 
would become very complicated indeed. So far as the Muslim countries 
Me concerned-from Afghanistan right up to the borders of Turkey and 
,Egypt--their position is a queer one. In spite of their frit'ndly relations 
with Britain they sa.y that they ore neutral. Turkey has deolared from 
time to time that armed to the teeth she stands, and t.hat she won't o.l1ow· 
anybody to enter her dominions: and so that is Turkish neutra.liby. 
Afghanistan has followt'-d her exaIDple and repeatedly declared from the 
housetops that in. this conflict Afghanistnn is strictly ueutral. Even the· 
weak Cabinet Of Persia:,· which is literally occupied ~  the. British Gov-
ernment. has IiJtill the courage to declare that if the Axis Powers attack 
her she will l~ ~ only to maintain internol pf'nce Imil order in the·· 
country. 

Under these terrible cir~ st nces, lowu. CIW only be l:Iu.ved by her' 
own efforts. Four hundred millions of Indians cannot be defca.ted by any 
)OWer on the face of the earth: and supported by the Britishers she would' 
be invincible. So obvioUily it ought to be the duty of the British Gov-
f'nlJDent to see that India. is placated and that the political aspirations 
01 India are given due consideration. But what has the British Govern-
ment done? Instead of plooating Indians, ·instead of meeting their political 
requirements, they suddenly one fiDe morning Ilrrest Gandhiji and memben 
of t.he Working Committ.ee of the Congress and hun t.he CuugreslI, although: 
this was a bit precipitate. I think the amiable gentlemen who grace 
t.be Treasury Benches, and who spenk in our names, must have advised' 
the Governor Qeneral to issue orders for their arrest. I remember Sir Firoz 
Xhan Noon in one of his speeches reminded us that during the lasbeleven· 
months there has not been 11.. single instance in which "n~' proposal p ~ 

fclrtfard by him has heen rejected by the Governor General. Similar . 
aasertions will presumabl:v he made by the other gentlemen from Mr. 
Aney downwar,ds, So J tlRk them: "Did you advise the Governor General' 
not to arrest the Congress Working Committee and leave loopholes fat 
further negotiatioTl?'" Because negotiation hetwE'en t.}letwo might have 
ended ,in anamicahle settlement. If Gandhiji and his ~ol e8g es had been 
out, cert.a.inly the condi~ion in which we flnd Tmlin today would ha ... e 
been different·. This burning of Post OfIices and attacks on the military 
and the po i('~, tampering with communications-all this would not ho. ... e 
oocurred: otherwise (Ja.ndhiji would ha.ve Btultifled himself. He belieftB 
'·ill DOn-violence: lu! . hall believed in· non-violence and OBI acted non-
:-violently aU· the,'! :vearB; and he would not have allOWt'ld .hia nate of' 



, . .. . 
,things to go on. That section of the Hindus who are eilZTYing OIl theae 
~ings would have been sto"ppe~ by him • 

.  . . That is one thing. Then negotiationa might have been made with the 
other -sections of the country, with the Muslim Le8ffUe. The Muslim 
. League , some people say, stands in the way of the independence of. India. 
that it is an obstacle in the way of the right solution of this great. 
problem. Nothing of the sort. The Muslim IJeagut' stnnds as much for 
the independence of India QS the Congress or the Msbaea.bha. T. 
Muslim League has not banged its doors against any negotiations with lAY 
part.y. The Muslim League has declared in so mauJ words that if; it 
prepared to negotiate with all parties on a footing of equality, in order to 
mobilise the resources of the entire country to fight NazHlm an(l Fascism. 
It 'cannot t.herefore be said that the Muslim J ... eague is averse to .shy pro-
posaJ to unite with the other parties. In my opinion the right thing for 
the Government at t.he present moment would be to cry halt to it!! policy 
of absolute repression. Repression will not, solve the problem. You may 
kill a few here a.nd a few there; you may shoot down a few individuals 
here and there; but this is not a sporadic disturbance; it is II-revo tion~ 

i' is revolution throughout the length and breadth of India. The Muslim. 
I~ g e has not hitherto joined the civil disobedience movement, which was 
1noAt unfortunate on t.he part of the Congress, because the COngresl 
·ver'.v well knew that a.t the present moment India was threatened· by the 

p n~e on the Eastem side and they wo\lld hail any disorder witJtin the 
oountry-as disorder and disobedience melln one a.nd f.he same thing. 
The civil disobedience movement under the present cirCumstancea must, 
therefore, be condemned. Yet the time may come when the Muslim 
League, which resents the policy of the British Government as much 
as any other party in this country resents it, who ha.ve always been let 
down by the British Government in spite of their repeated otlen tn 
ctM>pre1'8te with them and nQt to embarrass them,· in spite of all these 
fbcl' t.he Government hilS never listened to what we Ray and has always 
let us down-I say the time may come when. the Muslim may hn\'e t..& 
~ t for hiR rights and t,hat fight would be very terrible indeed .  . 

111'. lamnadaa M. Mehta (Bombay Central DiviRion: Non-Muhllrn-
madan Rural): Five hundred tim.' 

• 

Mauna Zalar Ali lDlaa.: Mr. JamnadRs Mehta remirid" me of the 
f86tthat the sli ~ have five hundred t-imes more guts than these 
unliable gentlemen who have been'removing f1shplates. So the Musliml 
will fight. but not befol'{: taking every measure to come ~ tf'rms with the 
on~ss, wit.h the Mahasabha. anel with the Rritisher, whoever he may be. 
Our Prime Minister, Mr. Churchill. is a. very ~linny fellow.-He teUs us 
tihat theRe Congress walas-are nothing, but a.' small group of politicianli,. 
mischief makers. with certain financial interests behind {,hem. Tha.t, is 
the Congress. he says; and he thinks We will helieve it, that the. world 
will believe it. I tell him-although I do not hold a. brief for the Congre •• 
-that, to ignore t ~ on~ess ill n ,folly of thA flrst magnitude. When 
Sir Sikandnr HaYBt Kha.n from t.he Punjah goeR to watoh the situation in 
the MiddJE' Hast. Mr. Churchill meet.s him and Mr. Churchill Ilssures Sir 
Siknndar that. this time India will gE't a square'deal. What does he me .. 
b)' Indin? And what is the mea.ning of thiR squore deal? If India. meanl 
R" or ~, rulfl. the Muslims will not. 8ofl1'ee. Thfj Muslims at,and far 

\ 
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Pakilltan .. I deblare on the floor of the HouSe that the ·Hindus as well .. 
Mr. Winston Churchill should take note that we have Pakistan &8 our 
soa! and if this is d8zrled to us we Will fight with. our back to the wall 
and we will fight 8gainst all, whether British or Hindu. 

When my Honouarble friend, Sir Reginald Maxwell, 'made his state· 
ment-which took him nearly an o~I thought he wo l~ place before 
us some statesmanlike and constructive proposal; but he Simply told us 
that five hundred Post Qffiees were burnt. and so many' JlU,ndreds were 
killed and so many hundreds were shot and that a systematic and organised 
cffor'& was made by these mischief makers to carry on this revol tion~ 
movement. But we have got the picture from another source, cwhich is 
a hit more interesting and I should like the House to join with me in 
enjoying it. The organ of the Communists of India says: 

" 

.. D ... ~ir stalks the land. Revenge agai!lst repre "i~n ill the cry of ~ ~ ho.nr. 
The polIce lIDaah up in one place but there 11 outburst m another. 'Order 11 being 
I'8lltored in the towns with the police Isthi, tear lliall and if they are not enough, 
bullets This does not reetore peace; enraged patriots overwhelmed by mreriGr 
force in the towns are branching out into the villages where the police are few 
aud far between, where the military cannot easily teach. . Railway tracks arc being 
torn U[I, trains derailed, telegraph wires cut, The· Gov ... rnment set out to BUppl'8ll8 
the ('.A)ngr .. , the embodiment of t.he Indian national movement; it hall only aet,' in 
mo\ion forr .... s that are disrupting Indian defence. The Government haa called into 
being leople'a fury against it.elf; it haa only. heartened the Fa'Jcist invade,.. 
haatea of handing over India to the Indian, it haa done its worlt to lee that Jodia 
I"*' to the Jape." \ 

The constructive side of this problem, the stateBIDanlike side of this 
problem is for the Government to try and reconcile those who Kre now 
ahut up behind the bars, and create an atmosphere favourable for the 
great parties of this country to come together. The Muslim League haa 
left its door open to negotiate with the .Congress, but Gandhijj, Pandit 
Jawaharlal Nehru and others .. __ 

tstr Muhammad Yamin ][ban: Have banged it. 

KaulaDa Zafar .Ali lDum ,... are hehind the LIUIS. With whom 
then to negotiate? So let them out, bring them out of jail, and in the 
meantime, let men like Mr. C. Hajagopalachari, Sir Tej Bahadur Sapru, 
Mr. A:o.ey, Sir Sultan Ahmed and others try to induce the Government. 
to create facilities for negotiation, and these negotiatioDs may be carried 
on et~~en Government and Gandhiji' also. The direct result of 
Gandhiji'8 release from the jail nnd of his colleagues would be that the 
disturbances in India would stop. Hitherto we were told that a crore of 
rupees has been lost over the Railways,' 500 Post Offices burnt, and 
)akhs and lakhs of rupees of loss in pI:<>perty sustained. Many people, 
innocent people were killed for it must be remembered that the revolu-
tionary, when he becomes mad, does not distinguish between an innocent 
person and a. guilty person .. He kills. So many policemen in the discharge 
al their duty were burnt·to death, others were burnt alive. 'rhese things 
won't bappen. Ot e~ Gandhiji would stultify himself by presenting 
~ the world a spectacle of this sort of thing going on while he WBa out. 
80, i stateamatiship demands, reason., demands," equity demanciA, justice 
dem)mds that something shtmld he done to improve the situation, and thai 
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.oan be done by bringing the Muslim League and the ·Congre8s. together. 
The· Mabasabha would follow suit. Lately the Mahasabha nBS (.nl" 
become the mouthpiece of the Congress 80 far aB the demand for the 
independence of India is concemed, and although. the question of Pakistan 
may be taboo so far as the Hindu Mahasabha is concerned, I think 
when we heard our friend, Mr. Joshi, expressing the hope that the Hindus 
would accept the demand of the Mussalma1l8, there ill a chence of the 
Hindu Mahasabha also coming round to the Muslim point of view . 

Mr. PreSident (The llollournble Sir Abdur Rahim): The Honourable 
Membp.r's time is up. 

8ardar eant Slngh (West IJuujl.l.b: Sikh): You reminded me yesterday 
that I was responsJble for the Session being called earlier. I would like 
to explain to the Honourable Membem of this HO)J8e what. was in the 
background of my mind when I wrote the letter to the Viceroy 8s1r.ing 
for an emergency Session. . •. 

Mr. PreSident (The Honourable Sir Abdur' Rahim): The HonourablE> 
Member need not go into that. 

Sardar Sant Slngh: Incidentally 1 WIUi at o ~l;l ~ on th.e 9th August 
.on business when I HtlW the first outbreak ot hostihtIes agamst the Gov-
cmment. Amongst other things what impressed metnost was a spectacle 
whieh waB a new one. I was driving along the MarinE; Lines of Bombay 
when I saw an Indian policeman, an Indian soldier n~ a British 
soldier standing t.ogether. I wondered why three were standing together. 
I went ahead and found the same thing. I went· abead further 1lDd 
found .the same, till in the whole of the Ma.rine Lines I saw.sets of three 
personp standing together representing law and order. This created an 
impreSSIOn upon my mind that we were passing through a time when 
:m Indian policeman was not trusted, when an Indian soldier was not 
trusted and that wa.s why the presence of a British soldier was necessary 
along with them. I saw things happening there. When I travelled from 
Bombay back to Delhi I found Delhi in tunnoiL also. Immediately it 
occurred to me that the situation was pregnant with serious and grave 
·consequences, if not IJ. disaster of the first magnitude, unless something 
was done to improve the situution. So I wrote that letter. I expected 
and· I made it clear in my letter that I wanted this Session to be helpful 
in solving the present politic~l deadlock. I stick to that opinion still. 
But to my greatest disappointment I find that the. presentt motion has been 
moved by the Honourable the Home Member. Well, we expected the 
Leader of the "House to move this motion, but it has entered into the 
head of the Honourable the Home Member to move it. The second t.hing 
that ,struck me most was t~ t instead of any constructive proposal or l1I1y 
'solution or any formula beIDg placed before the House for discussion a 
simple motion that the political situation be taken into consideration ~  
brought before this House. The 45 minutes long speech of the Honour-
able the Home Member contained nothing but a narrative of Mlf truth. 
falsehoods and in most cases lies, I will presently show. ' 

'!'he JIoDourable Sir B.egI.Dald lIuwell (Home-Member):, I could not 
bear exactly what the Honourable Member said. The Honourable Member 
#Mid , liel ~ .  .  .  . 
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lIr. '-dlDt (The -Honoul'Ahle. Sir Abdur :&him); The Ch;air did. 
a.t outch what words t,he Honourable Member used. He IftUlit w,t. tl~"" 

that. e pI'el8~. 

SUdal Sant S1Dgh: I withdraw thesE' words. 1 will say, incorrect 
facts. thut have been produced before this House. I was iDost amav.ed 
and shocked when T rE:ad t)1is paseage. I noted it. yesterday but now I 
luwt' got. An l1uthoritutive publicntion in the State.man and the passage 
reads thus: 
"Olle thing quit.8 plain is that with lUI enemy at our pk-. a,nd another enemy 

.,ithiD, tbf!D the prime dutv of thi. Government is to undo .e harm that baR been 
done as BOOn &II poalible anil to put this country in a rt ~ of defence g~i t. both." 

All JIoDourable Kember: What is Wl"Ong? • 

Sardar Sant Smp: What is Wl"Ong about it,? Malaya and Burma are 
the clearest illustrations of fighting against two fronts.  This showl a 
l e~t le lack of understanding of the situation. 

What is the present position? 1 accept the position U8 stated by the 
Honourable the Home Member that tbb el.l8lD1 ia a.t ~e gates of India. 
II tDe enemy is at the 8ates of India, statesmanship required that the 
enemy within the door of India should be uppeased, should be contented, 
should be satisfied. . 

And, after all, what is the appeasement. demanded by the people? 
1 p They. want only what the Allied Nations have been saying day 
, .11. after day for the last three years and that is that they are 

fi8hug for the freedom and democracy of India. We want freedom. 
India needs freedom. If India. wants freedom and if it is in your power 
to grant freedom, why delay it? There is no logic behind the thing. (1Aft. 
Hoft.o'Kf'Gb16 Member: "Freedom for whom? For the majority?") 1 
refuse to deal with that question in the t.went.y minut.es that I have' at 
~y dispollal. My amendment is a clear indication of my views. I refuse 
to be drawn into any do est~c quarrels here. I shall only refer to the 
btoa<l principles in the short time that is at my disposal. 

The Indian National Congress, which has so far been described as 
the one organised great political organisation in India in the House of 
Commons and outside, IiO many times has been demanding that freedom. 
From the beginning of t,he W8l', nay, I will go a. bit earlier, for the last 
20 years, this constit t~ono.l question has been ,before this country. 
England refused to concede that freedom. At· the beginning of this war, 
aD. unconditional offer of co~oper tion was made by the Congress, simply 
to be" rejected. Next, year, another offer came and it WIlS rejected. If 
Sir Stafford Cripps' proposals had come in September, 1939, they would 
have had 11 chance of being accepted; but in 1942, it was too llite. The 
pity is that the present Government of India, nay, I wil~ go further and 
say, His Majesty's Government, have always underestimated the strength 
. of their opponents. I need not go into the history of the last three yeartl 
of war. They.underestimated the Japanese power. They underestimat.ed 
the s.trength of the Axis powers and today they are tmderestimntih/l the 
power of the people 'of this count,ry. The present position is this. There 
,iw not a man in India. who does ,not crave for the complete independence-
! of this country. Even in England, you have conceded the principle that 
India shall be granted complete independence but the difference ill, yott 



say-after the war; we say-here and now. ~ is the Jitierence. 
You put forward cer1i&in conditions' precedent which you know. you are not. 
going to allow the people to fulfil. It has been made clear that 80 long 
as the British people are in this country an agreement between the two 
co!nmunities is impossible to reach. (An HonouNble Member: Why?) 
It is clear. There is no need to go into that. I do not want to be 
side-t-rBcked. If Mr. Churchill wants to know whether it is the entire 
people of India that demand freedom or only a portion of it, :why not 
have a go.Jlup poll of a section chosen by yourself. I make a proposal'. 
t.hat you 'should have 0. gallup poll of the students of all the colleges 
t ~ g o t India, including all communitiefil and let us abide by the result. 
If you think that the youth is too enthusiastic, you can have a gallup 
poll of the Government servani:<J that Ilrt> employed by you but it should 
be a secret poll. Have a secret poll of the Government servants who 
are of your own making and abide by the result. I challenge you. You' 
will not get more than ten votes from the Government servants even. 
What do you mean by saying t.hat the will of. the people is not there?' 
The will of the people is t·here. The people want, independence and the 
people mean to have it.' . 

The Government say that atrocities have been committed by the mob. 
I am not here holding any brief for the Congress. 1 am not here to defend 
their programme or even their policy. I have not been a. follower of the 
lull programme of t.he Congress, ~ ~.  say tha.t there is truth in o~e, 
thing and that is that the responsl~l ty for the. present, sta.te of affaIr. 
ia entirely on the Government. Did they thmk that, ~ e arrest of 
Mahatma Gandhi nnd his co-workers would be ta.ken qUietly by the 
co n~ry? If they were of that opinion, they have been disilluSioned but 
with a tremendous loss of life in the country. The fault has not been 
on Dbe side alone. The fault has been on both sides. My friend, Mr .. 
Dumasia, has moved an amendment saying 'that he approves of the st€ps 
taken by Government. I shall read a portion of the report· which has been 
made by Im-independent body, unconnected . with the Congress, the 
merchants of Karachi. What happened there. That report sta.tes three 
or four facts which will be interesting to know and I will ask Mr. Dumasia 
whether he approves of them. (An Honourable MembeT: "Who are the 
members?") There are 12 names. I will give you the llames of BOme of' 
them. They are Pardaman Singh, SoonderdBB Dharmsey, Sukhdev 
Udhavdas, JethR.nand Hirana.nd, B. T. Thakur Rnd so on. I will give 
you the full list, later Oil, if necessary. The point I want to make is thi •. 
What defence has the Administration got against. these charges. This is 
wha,1; t e~ fWcollnt '1RYS: 

"SolD" 01 the youthful victims, estl~' stuclents, and 80DII of respectable citizeDl 
have IItat,e') before the Committe(' tbat .at the police station after severe beatings by 
!!laps, fiet,i(luifs. kicks, etc., they were taken into a room and made to ]if) down on 
t.1Ieir backl, with a plain c10thell man sitting on their cheat, their feet were lifted" 
'Up by ,anotber man and they were beaten on the Roles of their bare I('et. with mne. 
mOlt. of tl!.em having 1'f.ct'ived 10 to 00 st.ripe.... . 

Then the second thing is this: 

"They were compelled to touch the bootR of the Police Officer with their nosel and' 
.111111c on the ground on their buttocks or do, what is known in Sindhi, &8 'Gisi' ... 

Then a mOlt, terrible thing happened. which will send a thrill of horror 
through all men who have any Bense of humanity left. What is contained' 
in the next passage I!hows , l~t a boy WAf! taken hold of by a poliN!DlaD' 
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iOr tJle pUrpose of OtmlDlitting lJodomy on him. (VOit6R: "Shame".) '1 
.. hall read that passage: . 

"One cue baa been b1'D1lght. to tbe DOtioe of t.he CommittMe in which a Police 
·OfIioer il alleged to have uked one of t.he recruits to select any of the a\"reated 0071 
brought. to the police .tatiOD aDd· who had heeD leverelybeaten. The Makrani, it 
hu been .tated, actually tlragged a boy into a room, forcibly removed hi. 'PYltlft14 
.and underwear, but OD the latter's railing a hue cry, he was let off." 

May I ask you whether a series of atrocities that have· be,en mentioned 
here today can beat thiEf atrocity? I ask the Honourable Member of the 
European Group whether they will quietly condone it, in the name of law 
and order. This is one COIDIIllttee of independent men who have gone 
into thE' matter and they have published this report. Well, Sir, if these 
things have happened nt one place in the country, do you think they will 
leave a soft feeling for the Britishers or the Police in the bosoms of the 
.people? Redect, consider and judge coolly. The time is not when we 
in our desire to condemn each other forget the real psychology of the 
people, forget the real faot·s and say that we will fight both the internal 
as well as the external enemy. Through you, Sir, I want to appeal to 
the Government; pause and think over before it is too late. That is why 
I placed a constructive proposal in my' amendment before the House. J 
am afraid mv· friends are correct when they say that my amendment has 
no chance of being passed ·in this Hbuse. I know that is the case. If 
1 were to be guided by the verdict of t·his House, I would sooner be 
in a mad house than in this place beca.use here reason does not reign 
and the verdict is not given on the merits of the proposition. It is all 
for propaganda. But thP. Government forget at this stage that war is 
not won by propaganda alone. In making that supreme effort to win 
·the war, they will hav£' to win'the supreme co-operation, unstinted '00-
operation of 1ihe people of this· country. So long as the morale of the 
.country is down or is converted in~ active hostility, they cannot win 
this war. They will not only ruin themselves but they will ruin the 
Americans and the Chinese who are here. Thev will ruin the Allied 
Nations whose number is 56 or 57. ' 

. 
Ill. Prl81dent (The "Honourable Sir Abdur RR.him): The Honourable 

'"}.{ember·s time is up. 

Sardar But 1JiDgh: I will only say that even . if we look at the 
brightest side of the pic~ re that they h:we succ:eeded in suppressing this 
movement, they would certainly leave a trail of ,bitterness behind with 
.no love fOIl' the Britishers in this country. Do they waJ?t that state now? . 

Ill. Pr8lident (The HonourablE' Sir Ah"dur Ra.him): The Honourable 
Member must finish his speech now. 

Sardar Sam SID.gb.: I will only say this in the end that before it; is 
'too late, let saner counsels prevail and that Government would take st.ock 
·of the situation. I have yet lot to say which I am leaving unsaid, but 
let it ~ot be said of the present Government Members that they were the 
..coftin bMrers of the British Imperialism in this country, 
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1Ir. O. P. LaWIOIL (Bengal: European): Mr. President, Sir I would 
like to amplify the words which fell from my Leader, Sir Henry Ric rd8O ~. 
yesterday. I ha:ve listened to this debate with particular interest. and find_ 
on all Hides one attitude of mind which I too share towardli tQ6 I,resen1i 
political situation. There is clearly no one who does not want to end the 
present impasse and. to produce a situation which will enublo all India:s 
millions to put aside political controversy and t.o apply thelJ' 
minds to the one great essential which is before us. I refer 
to the essential need of winning the war and " inning 
it as quickly as possible. Of the ultimate result, I have no~ the slightesll 
douht, but I believe that it is within the power of this countr,f to &horten 
the ,Period during w i~  mankind is subjected to the overriding tyranny 
of war and the resulting suffering. 

l'hc ,&rgument is frequently put to me by my Indian friends that if' 
the offer of self-government as soon as the war 1s over is sincere, what 
leason can there be for not making some a.dvance in this dire1tion 
immediately? Surely, say my friends, there must be in India 15 or 1ft 
represontatives of popular parties who would be prepared 10 take over the 
go"V('rnment of the country provided they are given full powers to ftovem 
the country as they think fit. Why delay if such a government could 
function and command. the confidence of all popular partieR? ,This 
attitude of mmd is not confined to my Indian friends, and indeed I ho"Ve 
seen from the press that certain members of my own "ommunity hllve 
indicat.ed a similar wish' although their ideritity is not made J,ublic. r-
do not, however, quarrel with their intention; the wiso behind the 
sentiment is that to which I referred at the outset, n ~ly, to f'lld the· 
impAsse and to secure full support for the war effort. If I complnin about 
this utterance, I do so because it is impracticable and because it makes 
no attempt to produce specific remedies for the more practical ills 'which 
Bttf'nd t-be situation. 'A solution in theory is valueless if a solution 
cannot be found also in practice. 

·rhe frequently reiterated promise of self-goveriunent ~ soon us t.he 
war is over is 0. promise regaraing which my community has llot the 
slightest doubt. Weare certain that self-government will come to thia 
country as soon as the war is over if this country will take it and t}le com-
munity which I represent not only actively supports this policy but hopes 
to play its part in India's future progress and in making India' gl'eat. 
We 8Fk for no privileged position in the India of the future and we hcpe 
to carry equally with the citizens of this country the burdens of the future. 
'j'here is, however, no future before India until the totalitnrilln luenace 
~  LJeen removed and it is with the intention o~ removing t.hat luenace: 
that morE' than fifty per cent. of my countrymen in this COUll try, between 
the agos of 18 and 50, have now joined the defence services and are. 
~rving this country side by side with their Indian commradefl-in-arms. 
Of tbe balarice there are few, if any, who are not, in ~dition to their 
norlllal cccupations, carrying out other work of national importan({' such. 
8S auxiliary o~ces, civil defence, and so on. Our wo~en oli  olso lire 
playing-a large part in nursing and other voluntary servict::s witlr the 
same end in view. Indeed, some 800 of our womenfolk ar.:;l t:erving 8JI Q 
deJillite\ part of the armed forces.. I make this statement in no' spirit, 
of ('omrl&.eency; there is much to do and possibly still a long road to 
travel before :final victory is won. But there is one great inb>ntion behind' 
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•• erything that we ha" iQ mind. aDd t ~ iateDiIioa ia LhQIi that India 
aball he free to exploit and enjoy the full freetlom whieh the aud (·f .... 
war will moat. certainly offer to her. 

, . 
ih OJ) Leader baa already said, & National Governmw shQuld be • 

' o~ern en~ which eliminatea all political aUife and party warfare. !be 
jum.llndll of the main polit.ical parties for the interim period have beea 
made clear. Can these demands be combined in such" manner .s tp 
produoe conditions which will elimillate .II . future p""," strife? There 
are no e.civantage.a. to be gained and indeed there is grave chnger in pro-
tiucing a Cabinet which. will satisfy one faction and at the aa.m.e time 
produce bitter opposition from another. Even the m.alJt sinaere pr0-
secution of the war effort cannot produce real efficiency if a Government 
.. pre-t'ocupied .with politicel strife aacl poliMeal dis1iurr.aoe8.. We are 
.aea tolci that tltie Of that faction should not. he pennibd to lJftpecle 
~ procre88 and that such pIOgN8& Ithould oontiau., albeit naoA • 
'factiQn tlill8llted. The factor tll.t vi __ tais ugument. ill t.lie factor of 
'1181'. Ooaditiaas. in tIUa. country 1M pre.tteDt may not. he icletd but in u.,iDI 
.. improye them We must be eareful to eDlNI'e tIt .. t WOl'8e !toee not bef.11. 

And. indeed it is not strlctly fair to demand that any political !la.rtJ 
'hall r.bandon sincerely held views in order to effect a halJty settlem·flllt. 
'There is no power' above a sovereign power and when full sovereign llOW8l'I 
are I:raJJsferred to this country, it must be carefully con8id~r d. wttere 
tbOle powers are to rest. If the! are to rest with the people, 1\ lnrge 
constitutional tield must be opened and carefully examindd. If they are 
tit> reat with the Cabinet itl;elf, it must not be forgotten tha:. no in~rn l 

li.mitati(il! remains u}>On their powers. They might be able to niter their 
own Cabinet constitution or the constitution of the country aud who is to 
say that such a transfer of power would throw no .. shaduw on iut.ure 
development? Could this House deny that a responsible 0ahinet w:.t.h 
filII sovereign powers must develop the picture of India's future and 
direct tc. a large extent the paths to India's future cOIDItit.ution? 
~ hell 011e comes to examine the matter, the implications of 11 trl n ~r of 
power N.nnot be avoided and the number of matters which lequi:.oe u&re-
luI examination are legion. For instance, we in this House are c,)ncernod 
greatly with what is now British India. But we are inclhlerl to forget 
tbat two-fifths of ~ peninsula is without. British India's jurisdksi;ion. 
We ltre inclined to forget that 600,000 out of India's milFo;l and a half 
squnre miles exi.t under separate governments. If any CODlIrlUllit;, or 
political party is reluctant to commit itself to a form of autoDomous 
government which may prejudice ita ability to press ita claims for re-
.presentation in or its right to fashion the legislatures of the future, could 
we condemn it? Can we not exercise the patience that the time. 
demand? War conditions are not peace conditions and 8mongHt the 
Allied Nations there is not one that has not. sacrificed some ~l'8Olt l 
liberty in order to attain the end which meana no leas to us than it mo&U8 
ta them. 

"We have lately seen the paradox of an attempt to :;Bin immediate 
power by p1'Oducinp; conditions which len~ en the road to freedom. 
Sabotage and destruction 01. oommunications, the upsetting (f law and 
order 8rd of the ability of men and womentG 11:0 about; the-ir 11\\'ful 
. occasil)ha. all if UDCbeabd wt11 put the day of' "9ietory funile:-into the 



-
{Uliure. Let ua be certain that in our u.nxiety {ortha pNlMtllt., . "18 dQ. ~ot. 
hf Pl i ~  oIutoa. Q,Ol'mce the great. fut,ure. WheQ we I!-tart. to ~~ ld. 
we. ShOLllcl build 8Olidll' and witib cue.ful reprd. to all (l l\i ~c~t~. 
T4e edifice of the India. of the futllJ'e must. not rise UpOIl lelTJ-bui1\' 
\I~~io 8. 

Sir, it may be said. "J11 all this, where we your l o~str cti"e pro-
poaa1a '/" May I draw attent.ion to the fact. which seems to ~ ve DaeD 

fOJlOUen. that we have already a o~ern ent. of fudia cons~til\S of l' 
Memncrd. out of whom 11 are InduADs. Well deserved tnbutes have 
been I-aid t.o officials, and I add mine also but I .find it. i!l my hoart 110 
lH'Y 'ribute also to the Government for the way m w)uc.Q t~ey n.V8 
undertaken these duties in a time of great anxiety and for hlivmg lx,me. 
their burdens wit.h success. The Congress Party have ruhd thernllBlvei 
out of court in the matter of co-operatioll. I. urge and I sinoerely hope 
that other Parties will not deny us that co-opera.ion 110 that strength naa" 
be giV'en to the GovernmeBt of this country to carry on !,his WQr And t.o 
finish it so th"t this country may get soon the freedom whIch we all know 
~ ooJlliBg. 

lIlr. r. ·il. AntboD.y (Nominated Non-Official). Sir, the' pro?lem we 
are oousidering today is admittedly a most complex one. In t,ae medly 
of an almost bewild.eriBg variety of sentiments, of national pride, ~  a 
sense of frustration. and a.pirit of negation. it is difficult to dogmatlsc or 
to apportion blame unequivocally. 

Since the beginning of the war there has been a confusion of .outlook, 
of &elltiment and of policy in India. I believe I am right. in saying that 
no right thinking Indian ha.s any sympathy with Nazi or Fascist ideals. 
But we are here to face and not to shirk issues. I also beli'.lV3 that I am 
ri{!bt ill saying that the bulk of India does not feel that we are fightinlJ 
for alleged' democraoy which has any application to this oountry. 

UoVt l~ent cannot elOcape their share of blwne. The God lllmight7, 
tlUl:eaucratic ~o ple~ of the (Jovenunental machine is unrortUDl!.toly ali 
.too prevalent 10 ~dil .. . A det o~ed ~nd unresponsive BW'eaucrlfoCY still 
rulE'S b'om Olympuw heIghts. ]ew, if any, persons in l'e'Jponsible posi-
tious are re~y in to~c  with the ~r e 8entUllents of the people of this 
oo~try. Indian officlals are drawnmto the vortex of officialdom. If any-
thUlg. th;ey out-Hetod Herod and become more godlike a..,d Olympian 
th.a.1l their European counterpart. An Honourable Membsr ()n the ot. 
si~ aEked why. it was that, when Government aUE'.ged that the 1,.I'el18n' 
8I.Lb.otagE; and Vlolence was the. result. of a preconceived and· organiBE'd 
pol~y, Government. had to be Jolted out of its godlike stupor before they 
l'ttalisf.!d that anything. wa.s wrong. The answer is that (}overnment has' 
not got its pulse on teal Indian national feelings. The detacbed and in-
different attitude of the Bureaucracy are identified in the minds of think-
ing Indians with emotional and mental insentienoe. This insentience is 
the 08U&e of the issuing Of statements which are almost l'idiculolls in 
t ei~ unreality. Delivered from what I may call the ethereal heights of 
offiClA.ldom they are usually monuments of inaccuracy and ulJl6lllism 
Thus, it has beem iterated and reiterated that the bulk of Tndia is ~ i 
the war elort. This is a travesty of facta. As an Anglo-Indian' ond a 
tawyer I ban· a large oiroJe not only of European but IndiRn friend.. I 
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have t ~ greatest. respeot. for Englishmen in their own oountry, but. I also-
know the real sentiments of my fellow-countrymen. And I know tha. 
the r;pirit. of India is not. harnessed to t.he war effort. The superoilioul 
palate of offioialdom may be tickled or even sat.isfied by the ostenttltioua. 
publication of statistic" 88 to munitions produotion and recruitment.. But., 
Sir, these do Dot represent. the true feelings of India. SODle communities 
are doflnitely obstructive, most of ·the other communities are at best in-
d~erent.. Is it not possible when allegedly responsible Empire . states-
men make statements, is it not possible for them., ~o refrain from 
irrelcvbDcy-statements which are distinguished by fatuity lind complete 
ignorance of the real feeling in this country, statements which liave· 
provoked even Englishmen themselves in this country, recently. to protest 
against such effusions which are nauseating to honest Englishmen and 
galling to the pride of every self-respecting Indian. India today will not 
tolcrcte the pointing of a patronising or a minatory finger ond bdng told 
in 80 many words, "You .must behave like a good little boy or else-·'. I 
lflnlise, ~ir, that. tbe price of tin has appreciated considerably in these 
doys but India cannot be expect.ed to he responsive to a rule r.f little tiD 
gods 'nth. feet of clay. 

I would draw the at.tention of Government to the very ,~e inite sense 
of frustration and spirit of negation that. are present in Tndia. I believe. 
that every right-thinking Indian has no sympathy witb J p~E se ideals. 
We wh() know Japanese ideology also know t.hat the \V ol~ Japanese 
nlilitllry machine has beeD built up on false theories of raCIal superiority. 
We know that t.he Japanese are not anxious to· deliver India to the 
Indialls. We know' t.hat from any Axis invader India can only elo.-pect. 
contempt. and abject slavery. But still there is the spirit. of negation in-
a large sect.ion of the people. '!'base people do not 'actively desire an Axis 
victory but. they are not. unwilling to see England lose beo.ause they feel 
they would thus get some kind of vicarious pleasure in wit.nesaillg removal of 
the British power from this country. Government must.· approach this 
problem in a spirit of sympathy and realit.y. These persons represent a 
huge army of material from which a potential invader could Ilnd would· 
enlist fifth columnists. . 

Bl!t I would also make. an earnest appeal to my fellow-Indians. We 
may have our resentments. No Government. over a period oi tJeveral lIcores 
of years is blameless or can be blameless. But I p~e l to you not to, 
allow these resentment.s not t.o cloud our judgment or to warp our nction 
in the present or the future. No ·one can deny that India has travelled· 
a long way on the road to self-government. : It has been a long and 
hard road, but. will India in a spirit. of perversity deliberately throw 
overboard all the efforts achievements and  aspirations that have J.'one illto' 
the tmvelling of that road? It would be poor comfort indeed deliberately 
-to sell ourselves into slavery under tbe Axis powers in ,.,rder to payoff 
old ~cores against Britain. 

,Are we entirely blameless in respect. of . this present position of 
Btalemate? Have we presented England with any common measure of 
agreement? Have we presented her witb a demand backed up by t ~ 

majority of the people of this .country ? It is very easy , !ir, lor people in· 
opposition to criticise and condemn. Destnlctive criticism and uninformed 
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COUUt:JJlllll.tion are the stock-in-trade qf the oppositioll British po iti,~nl dis-
hO!le .. ty has ·furnished a. convenient shiboleth behind which to cl)lubiue rwga-
tive elements. But, Sir, Government is, a very positive and pral1ticIl.l auair 
und cunnot be run by shiboleths and opposition methods. Who it; there 
in India today who is able or willing to take  over power from tile present 
Goverumenti' It is all very well to indulge in slogaus of "Get out and 
let us rule". "It is better to reign in Hell than serve in Heaven". 'I'hese 
wily be very good political propaganda pap, but no Government ('an be 
run by such slogans. • 'Divide and rule" is another chargd \,hich is 
lo,'elled against the Government. But if this is true then is it nut :J. re-
flection on the intelligence and patriotism of communal leaden ,that they 
should submit to being made puppets of? Rather, is not the blame to, be 
found among ourselves? So long as we hear cries of Hindustan for the 
Hindu» und t.bai the future constitution of this country must be evolved 
by the majol' elements, so long will the minorities who f-epresont n very 
l r~e slwtion of India not be able to regard future Qevelopment8 with 
(,quunimity. We defer, Sir. to no one in our love for this w:, Motherland. 
We defer to no one in our desire to see India ruled· by a real National 
Goverm;nent. But we do not accept political propaganda which ','ay 
purport to invest a bid for hegemony or dictatorship as e rin~ the com-
plexion of nationalism. These efforts are a negation of nat.iOllnli"'m. 
I,et. the major elements in this country attract the Sllpport of the e:maller 
E'l('menb:; not by t re tenin~ them with penalisation or I'lxtitwtion hut by 
mRg'nanimity and a policy of breadth and vision. 

f'illaIly, Sir, the very definition of Government is to ;n in~ in law 
alld ord~l'. Any Government worthy of the name, whether it is the 
prel'lcnt administration or a truly national govemment, must maintain ·law 
and order. Anarchy, sabotage arid violence, in spite of the allegedly high· 
motives that may be said to inspire them, cannot be t.oJerated. When 
Government officials, who are only implementing their duty am1 110t nny 
political creed, are murdered, when civilians are attacked '1nd ruined bv 
inRenSR~ hooliganism and mob violence, it becomes the clear duty of any 
HovE'rnment to suppress such la,wlessness with the greatest expedition .and 
firmness. .. . 

And we also have a clear duty if we see political values in their true 
perspectiv~, unclouded by prejudice or resentment. It. j,;; to "'nablp 
Indio. to play her propel' purt in the war effort. This wIll Mt i,elp, as 
SOlue pasons wrongly imagine, to perpetuate India's tutelage but it will 
keep her feet on the road to self-government, which she has trnvelJed SO 
long and so far and bring her within immediate reach of the fruition of 
the (~ orts of India's great  nationalist sons. 

Mr. ·Jamodas K: Kehta: There is an anlllient Sanskrit aphorism which _ 
saYB, "Raja Kala8ya KaTanam" i.e .. that the Ruler, the King lind the-
Sovereign is .the s p~e e cause. of the condition of the peop,1e in any 
country. ThIS aphorIsm embodIeR a profound truth lind pen·etrating 
wisdom, and is as truf'l today as it was when first written. T wOtild. 
therefore, request the Government to accept their full rp.s"nn~n\il t v for 
t,he situn.t.ion in the countrv which we Rre diRcl~RRin~ to(ln.:v. ThRt Rit1Jstion 
is extremely perilous and critical. and requires the Rf:nuteRt of hearts 
Rnd t.hp. coolest of hflBds tohRnille it with S'1(1('eS9. "'hi" i9 no time for 
recrimination. I will not ind l~e, so· f"r as t can help it, in any t.lmnt,s 
Anil reproaches, but will submit my request .to all sections of the House 
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aft to what we should do in the present critical situa.tion. I shall Drst 
address the Government and my Honourable· friends on the European 
Benches, because they, in my opinion, do not radically difter from each 
other. 

I know what 1\ responsibility the .British section in this country bears. 
Most of them must be carrying a heavy load of grief and sorrow at 
the 108S of some nellr Rnd dear oneS-8 brother, a father, a son. And 
yet, they are carrying on with a dignity and sole n\~y which I admire 
Jlhd would like to emulate. And their own countrymen beyond the 
soos, the Britishers in England, have shown how one cO,Uld be patriotic 
even in the darkest hour and be imbued with heroism which will live in 
history. You hal'e writ~n an immortal chapter, after Dunkirk, when 
the crack of doom seemed to have. sounded, vou stood alone and isolated 
but hurled defiance at the enemy 'and withstood an attack which remains 
unparallelled for all time. I. therefore, have the greatest Ildmirntion for 
the Englishman and the Britisher: and if I say anything now it must 
be understood in the clearest. manner ihat J do it in the common benefit 
of all of us. 

The causes of the present discontents are deeply rooted in the history 
of the last 200 years. My Honourable friends cannot be unaware that 
the East India' Company made us grind dividends ~ the rate of 100, 150 
and 200 per cent for the holders of the East India stock. They cannot 
forget that besides the grinding of these dividends, at which Shylock 
would have blushed, the agents ~ ctors and the .clerks of the Company 
looted and plundered, smuggled a.nd practised every atrocity and outrage 
that could be conceived. Adventurers of all types left India with colossal 
fortunes and settled as Na.wabs in Great Britain, regardless whether this 
country was swallowed by an earthquake after the! had" left. These are 
not my words. These are the words of Adam Smith. In one memorable 
passage Lord Macaulay in words of moving pathos describes the corrup-
tion, the tyranny which you practised and which left de"Rl!tnt,jon in itR 
4;rail. Macaulay says: "India was made to witness the most frightful of 
all spectacles, the strength of civilization without its mercy". This is 
the beginning of our connection. Since 1792 onwards the same policy 
was continued either through trade taxation, "transport or tariff. Huge 
crores flowed into British pockets through currency and exchange 
manamvres,from monopoly of trade, and in every othf\r conceiva.ble 
manner. With what results, Sir? The result is that today three-fourths 
of my countrymen do not get two square meals a day. Half of them are 
in every condition of illness Rnd disease. Every fourth man in the £ltreet 
is suffering from malaria. The expectation of life is 26 years in this 
country against 56 elsewhere. The death rate in this country is rarely 
below 80 ~g8in8t 12 which is the normal rate in progressive countries. 

From 1892 :you became conscious of the cruel wrongs which you had 
done us. 'But did that change your policy, Sir? You hRVe tried to 
-conceal what you could no longer deny. You started inventing eXCUBeS 
for not doing ille rig~t thing. Against a nominal transfer of power and 
crumbs of Buthority. the RBme policy of exploitation continues with even 
'greater force: you have started creating defences Elogainst .the on-ruRh of 
democratic forces in this country-through various Empire 'Preferences", 
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.racial, political and communal discriminations, special electorates, com-
munal franchise, minority protection. All thtls8 are the protective para_ 
phemalilA of a guilty conscience against the tide of the democratic lUovellj(:ut 
ill this (·ountry. You are building barricades against freedom, and the lnchan 
nationalist movement finds itself today confronted with a powerful MBgmot 
line of vested interests and privilege; but I promise you that we shall 
.by-pass this Maginot line even as lIitler did. We the Hindus and Muslims 
,and other communities of this country, the workers and the peasants, 
will by-pass this Maginot line of privilege and reaction, and enter the 
Paris of freedom and there might be a Dunkirk at Bombay or Karachi, 
,after which no Dieppe raid even, will be possible. I. therefore, request 
you to nw~ en in time. I make this request in all humility .... 

Sir P. E. James (MadraR: European): The Honourable the President 
is not asleep I 

Mr. l&mnacias •• Mehta: I am speaking in inverted commas .. 

Mr. President (The Honourable Sir Abdur Hahim): The Honourable 
e ~r had better address the Chair. 

Mr. l&DlD&du •• Keht&: I am addressing them through yo ~ Sir; 
that is q)lite permissible ..... 

Mr. Prea1dent (The Honourable Sir Abdur Rahim): I am sure that the 
Honourable Member can be equally eloquent if he addresses the Chair. 

1Ir. lamnldaa X. Kehta: Thank you, Sir, that is the position which 
I ask 'them to realise. The only reason why the other parties in this 
',country do not join the Congress in its present 'Quit India' policy is 
not that that policy is not right. It is true that we are offered Dontinion 
Status with the right to secede, full independence; but on what condition? 
·Only if we will produce an agreement, an agreement which they, yes, 
they and they olone make it impossible by this paraphernalia of communal 
and discriminating administration and legislation. They are like incendi-
,aries who set fire to a house and then go into the streets loud;y shouting 
for the fire brigade. But the· fire is their work; and I ask you that thJa 
will not do any more. The only reason why the other parties in' the 
country are not with the Congress is because the war is on us. I say· 
the Indian National Congress is not· the only body which strives for 
'freedom. We are all--each and every one of us--for independence. 'l'hf' 
c.ongress was nowhere even to be seen when Savark8T struggled for inde-
'pendence 32 years ago ..... 

An Hoa.ourable Kember: The Congress is older than 32 years. 

Mr. lamaldis X. Xehta: But ,not" for independence; it was then 
petitioning and memorialising; it· was praying when Savarkar struck the 
, first blow, when Mr. M. N. ROy sacrific;P,d his own home and remained in 
exile for the independence of this country, when a humble worker like 
myself in 1927, at the Madras Session in face of the opposition of the 
present members of the working committee of the Congress, got a resolu-
tion for independence passed. Therefore, the Congress Party are not 
'isolated in the stand for independence. They must not ('onsider that. 
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everybody who is not with them in this campaign is, ther'3forc, t\ traitor, 
That is the greatest mistake that the Congress p~ty is doing; as 1 said 
before if we are not today with the Congress, it is beoause the war is on 
us. In the war I forget ail differences. I have told you in wh&t light 
I consider the danger. I am, therefore, prepared to blot out the l'vil 
memories of the last two hundred years, and I desire that the whole of 
India should stand shoulder to shoulder with the Britisher and with the 
American to fight the A~is out. At such a time, this 'Quit India' policy 
has absolutely no meaning. Not only it· has no meaning, but it has a 
smister meaning. It is a direct invitation to the Japl\nese to invade 
India and nothing less. Whether the Mahatma does it or the Maulana 
dees it, whether it is the Patel or the Pundit who does it makes not the 
slightest diffE!tence. .  .  .  .  .  . . 

Sardar Sut Singh: 01' whether it is Sir Heginald ,Maxwell or. 

Mr. J&mnadu JI. Kehta:. Yes, or whether it is you or I-what I Bay 
is, at ~ c  a time when the foreigner is at the door, trying to make us 
IIlaves, everybody who is prepared' to save me from that C"ltastrophe, is 
my cOlllrade and count,rYllIun. III that spirit I willingly join the Britisher 
aud all those who want to fight the Axis forces. I am not going alto 
details. This "Quit IndilC" poHc:" is supported by whom? By the patrio-
tic but bankrupt middle class, by giggling girls and love-lorn lads,  by 
brainy boys who take patriotic holidays, by portly matrons and weighty 
women and by big finance which wants to take the place of Sir Henry 
Richardson '8 class. They are too previous: the quarry is not yet killed. 
The  vultures are gathering too .soon becmuse the carcass is not yet avaiL 
able. That is the class which is keeping, the Ahmedahad workers idle 
and starving for a policy of their own. The workers of this country are 
definitely for this war. They detest the Axis Rowers and they will fight 
them out. In that resolution of the Congress there is a frequent referene& 
to the glow of freedom. I like that phrase-the glow of freedom--when 
ISO arores of our brethen-in-faith, the Chinese, Buddhi;;tR and .\fullum-
J'TIudans, are struggling for d-ecent existence against a ruthless foe, when 
16 crores of RUBsian worken are orying to the worken of the worM "r.;nite 
ill defence of the only Workers Republic", when 28 crores of Ellrop~ n 

hllmRnitv is lving under. the heels of a conqueror and when 45 millions 
Britishers are'standing like 8 ·rock against the hordes of FaaciRm. when 
mv count,ry is threatened with dev8.8tation-that glow of freedom must. 
if at all it is real. i ~el me to make every eifort, strain every nerve in 
order that victory may be won ana Fascism may be laid low. 'Tt is in 
that spirit t R~ I view the present situation ;-the world of 1939 is dead; 
the new world that is Mming will he-if the Axis wins-the footllltool and 
thp. doormat of the Axis powers, or-if we. win-the hrotherhoo(l of free 
nations .. It is easv to make our choice between the two. 

Saldar Sant Singh: Will it be? 

Mr. J'amnadltl lII. Jlehta: Yes: it will he; it shall he: faint heart·s 
never won anywhere. .  .  . 

':'Sardar 8ant Btngh: The faiht heart is J'f\presented by you. 
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1Ir. lamnadaa M. Kehta: Ko. 1 did not interfere when you were 
speaking, and I ask you not to interfere now: I do not like the smudgy 
stories with which you begaled the House; I· assure you, even if what 
you say is true, our path is olear; the liberty of this world is today at 
stake and .. I ask this House and this country to make ·the choice, on 
which side we shall be. Thut ohoice should not be difficult. To my 

countrymen, the Muslim Leaguers, may I say, let them not 
2 ·P.lIt. deflect from the current of national life? 

Some Kembers of the Muslim League Party: We are not. 

111'. lamuadaa •• Mehta: I am glad to hear that. I am requesting 
:vou. You do not realise, my friends. what the Muslim League is. The 
Muslim League is the biggest organisation coercing Government into doing 
nothing. You are a League lor vetoing Indian freedom and unity. That. 
is the lot to which you ure reduced unhappily, to my regret. But as Mr. 
;linnah has rightly said to the American ])ress, you can give 500 times 
more trouble than the Hindus. Why not stay in India, give UR 500 times 
more trouble:) 1 ~  willing to have' t.hat troub:e rather than lORe you. 

Sir, Syld :aua Ali (Citie8 of the 'United ProvinceI'!: Muhammadan 
r~ Il  There is 110 likelihood of your losing us. 

Mr. l n d~ M. lleJ1ta: You are trying to cut yourselves away from 
us. I ask you 110t to leave from this mother India. From this magnifi-
cent mansion of mother India ;-not one brick shall 'be moved. There 
shall be no Pakistan. I ask you, let; there be no Axistan, because that 
j" the only danger torlny. To my Congress friends I say, to my MUSlim 
,friends I say, to my Hindu Mahasabha friends I say. to Government 
I say the same. The Mahasabha has put forward tt scheme .,,·hicb 
offers the possibilities of II st'ttlement for all, a.t least for the time bemg, 
although I am sorry to SIlY that neither the CongresH nor the Muslim 
League nor the :a:indu Ma!:asabha ever call the workers nnd peasants 
to their oonfabulations. [BRk you, first of all. to ,enlis~ the sympathy 
Hod the support of the workers and the peasants, hecause they, after 
aU, are 90 per cent. of the· people of this country. To Government I 
say, so long I1.S you give them suffioient food. so long as you give them 
protection, 80 long as you look after their human needl':, the workers and 
peasRnts of India will be true to you in the present war becauRe it is their 
war Ilnd you have nothing to be afraid of from the Axi!l powers ~(  long 
as you remain true to the workers, . 
JIr. Prllidaut (The Honourable Sir Abdur Rahim): The Honourable 

Member's time is up. 

Mr. J'amnadaa K. Kehta: In this spirit T appeal to you all and 1 wish 
that everybody will do the best in the circumstances. 

The Assembly then adjourned till Eleven of the-Clock on Thursd!ly. 
the 17th September, 1941. 
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